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REFORE THE HON’BLE NATIONAI GREEN TRIBUNAL (N.G.T)
WESTERN ZONE BENCH PUNE
APPEAL NO. 148 OF 2025

IN THE MATTER OF

The Shakti Plastic Industries .... Appeliant

Versus
CPCB & Others .... Respondent

WRITTEN NOTES OF ARGUMENT ON BEHALF OF APPELLANT
It is most humbly submitted before this Hon’ble Court as: ‘

1. The Appellant who are in the busipess of Reprocessing Plastic Waste
which is governed under the provisions of Section 26 of the Water (Prevention
and Control of Pollution Act) 1974 read with Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under Rule 6 and Rule
18(7) of the Hazardous & Other Wastes(Management &Trans boundary
Movement) Rules 2016 thereof. It is a registered MSME that complies with
environmental rcgulations, including the Plastic Waste Management Rules,
2016 and Extended Producer Responsibility (EPR) guidelines governed under
the Swachh Bharat Mission. The Appecllant is having all the permission for the
purpose of conducting the said business which is being carried at least since the

year 1969.
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2, It 1s a matter because that in order to control the Plastic waste, necessary
rules have been framed from the Authorities in respect thereof, and as per the
said rules, a person who utilises the Plastic for any other purposes is required to
reprocess the Plastic 1o the extent of use made by him. For example: - if the
company has used 100 kgs of Plastic for their manufacturing, they are required
to lift the same quantity of the Plastic which is thrown after use and send it in

the reprocessing to the units like the Appellant units.

3. In View of the said facts, apart from Collection from rag-pickers, scrap
dealers, Segregation and recycling of plastic waste of their clients, the
Appellant have been rendering services to all those companies for recycling the
waste collected from them. The Recycling of the Plastic waste is being done in
three different formats i.e. (i) Plastic Granules & Reprocess of Plastic Granules,
(ii) Plastic Grinding and (iii) Agglomerates. It is to be further noted that, on
such Recycling, Either the Appellant return the recycled plastic packaging i.c.
Either of each in the above format to the party concerned and take service
charges or in alternative if the party permits, the Appellant sells the same in the
open market and transfer EPR credits of the amount so received by making

Accounts on the EPR portal with the concerned Parties,

4, The whole idea of this scheme is floaled by the Government, is to see

that if a company utilises Plastic Materials, the same do not remain on the roads
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or in the garbage and the same is recycled so that it does not cause any harm to
the Public at large. It may be noted that Plastic is a product which cannot be
destroyed by any means and even if it is burnt or any other matter 1s used it
remains and recently the use of the same has also been started while
manufacturing cement and also for constructing the roads, etc. With this
background of the matter, we have been rendering our services to various
parties and from time to time bave raised our bills which require and are
covered under the provisions of GST. And accordingly, we have been making
payments of crores of rupees by way of GST. In order to consider the
Genuineness of the said bills, what is required to be seen is as to whether the
parties in whose favour such bills are raised have taken GST benefits in respect

thereof and in our case all the parties have taken the benefits of the same.

5. This indicates that all the transactions have been genuine. The Appellant

is a regular processing unit situated at Nandgaon, Palghar, Maharashtra,
wherein following machinery are installed and depending upon the work, they
engage the services of labours which notes between 100-600 persons on day to
day basis. And accordingly, hereto annexed and marked as Exhibit —*A”copy

of the same is enclosed with the present written submissions.

6. The records show that at the time of obtaining necessary permission, the
present Appellant had given the details of the entire machinery including the

power consumption of each and every machinery and the capacity of the

77
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machinery to produce and/or recycle such plastic wasle management and

accordingly, hereto annexed and marked Exhibit-“B” is the copy of the same.

7. With the background of the matter, though we have not committed any
default of whatsoever nature, despite the same the officers of CPCB Pune, they
had visited to thé premises of the present Appellant on the 31% day of August
2023 and 1* day of September, 2023. It is submitted that on both the days, two
CPCB Officials by name Mr. Tapas and Nikhilesh had attended to the premises
of the Appellants to inspect the Appellants F actory Unit. Their inspection was
limited to observing only three machines that were operational within the shed.
They evaluated the production capacity of these machines for approximately
less than 1 hour to assess granule output. However, other critical machines such
as washing lines, agglomeration machines and related ¢quipment’s was not
inspected. And accordingly, the present Appellants have submitted all the
documents vide their letter dated 1st November, 2023 and accordingly, copy of

the said letter is enclosed herewith as Fxhibit- hereto.

8. It is further submitted that during the audit, the officials did not obtain
any signatures or acknowledgement from the present Appellants on any
document, record,or paper of any kind, thereby leaving no authenticated proof

of the observations purportedly made at the site.
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9. It is submitted that there is stili no Standard Operating Procedure (SOP),
format, or proper training for any inspection or audit. No audit checklist has
been issued, nor is there any documented guideline defining the methodology
for inspecting or verifying the production capacity of polymers, despite the fact
that multiple polymer types exist, including HDPE, LDPE, LLDPE, PP, PET,

among others.

10. It is submitted that by virtue of the said documents, a complete
compilation have been given to the same authority which has been
acknowledged by them in all respect and Accordingly, the present Appellant
arc in possession of the copy of the said compilation of documents and
Accordingly they shall crave, leave to refcr and rely upon the copy of the same

as and when produced, contents of which are self-explanatory.

11. It is submitted that the said lelter by itself indicates that much prior to
the said letter by virtue of various emails, the Appellant have forwarded all the
documents and accordingly, the same was forwarded in the month of
September 2023 itself and the same has duly been acknowledged by the said
authorities and accordingly, hereto anncxed and marked Exhibit-*C” are the

copies of the said email Correspondence exchanged between the parties.

12. Tt is submitted that it is also matter of record that though, the alleged

visit was made on 31st August as well as 1st September, 2023 however, the
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fact remains that under the provisions of the State Government rules, lst
September, was Friday and accordingly, there is a compulsory off required to
be kept every Friday.and even the power supply is withdrawn on the said datc
and if any person keep the Faclory or the workshop open, it amounts to an
offence. It is submitted that in view of the said facts, otherwise also, the
question of the said Mr. Tapas making any in respect of the capacity of the
machines and/or the quantum of the reprocessed items on the said datc, does
not arise. It is submitted that despite the said facts, the present Appellants were
served with a notice issued by CPCB being the notice dated 26th October, 2023
whereby, it was sought to be suggested that the Appellants have failed to
provide any document though, the records shows that much prior thercto, all
the documents have been submitted and this by itsclf shows the manner in

which, the said notice has been issued without looking into the documents.

13. It is submitted that by virtue of the said notice, it was sought to be
suggested that since, the present Appellants have failed to submit any such

documents, Directions under Section 5 of the EPA. 1986 regarding compliance

of various provisions under Schedule - II of Plastic Waste Management Rules,

2016, i.e., Guidelines on Exiended Producer Responsibility (GPR) dated

26.10.2023by CPCB to MPCB was issucd under clause-11.4 of the Rules/EPR
Guidelines whereby, it was sought to be suggested as to why the unit shall not
be closed as contemplated under the provisions of the same. It is submitted that

by virtue of the said notice, it was further sought to be suggested that the EPR
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cerlificates generated are not in conformity of the requirement described 1in
CPCB guidelines manual for operating Centralized EPR Portal which is again,
contrary to the facts and contrary to the provisions of law. By virtue of the said
notice, it was further sought to be suggested lo take immediate action to
improve the system of grant of registration with MPCB Monitoring and
cnforcement etc. The said directions were issued solely on the basis of the first
audit, whereas the said audit was not conducted in accordance with any
prescribed procedure, format, or guidelines. and hercto annexed and marked

Exhibit-“D” is the copy of the said notice.

14. Tt is submitted that in response to the said notice, the present Appellants
have immediately responded to the same by e-mail dated 2" November, 2023
and thereafter, along with which, they have also forwarded the earlier letter
forwarded by them being letter dated 1st November, 2023 along with all the
necessary documents in the nature of all the necessary explanation in respect of
the machinery etc.in their letter dated 3rd November, 2023 and accordingly,

hereto annexed and marked Exhibit-“E”is the copy in respect thereof.

15. Tt is submitted that, due to the aforesaid Directions, morc than 200
customers have ceased their business dealings with the Present Appellant on
account of the alleged non-compliance. Consequently, the Appellant has
suffcred.a financial loss exceeding 11100 crores, in addition to severe damage

to its brand image and goodwill built over 55 years, valued at over L1100
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crores. hereto anncxed and marked Exhibit- “F” is the copies of client letters

mails with respect to discontinuation of business transactions in respect thereof.

16. It is submitted that several clients have withheld clearance of
outstanding payments owing to the alleged non-compliances referred to in the
impugned orders, as a result of which the Present Appellant has suffered, and

continues to suffer, severe financial hardship.

17. Tt is submitted that simultaneously, the present Appellants have also
inquired about the person who alleged to have visited to the premises of the
Appellant and upon inquiries being made, it has been learnt that, he is not even
compcfent enough to decide the lapses if any, in the production unit of the
Appellant, at the highest he is having necessary diplomas/degree which is
related to Mines and has no knowledge about Polymers. And accordingly, the
details of the said person are enclosed herewilh for ready reference of the

Hon’ble Court.

18. It is submitted that it is also a matter of record that a surprise inspection
had been carried out by the MPCB Board on 08.11.2023, and accordingly, a
complete report has been prepared by them, it is submitted that, though, the
copy of the said report was not made available to the Appellants, however,
from their own sources they had obtained the copy of the same and the said

report shows that there was no irregularities being found in the functioning of
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the present Appellant and accordingly, hercto annexed and marked as Exhibit

“G*” is the copy the said report in resect thereof,
LS By P

19 It is submitted that a careful perusal of the said report further indicates
that the same has been signed by one Mr. Kiran Hasabnis being the Regional
Officer Thane of MPCB, who is the same person who had issued the necessary
further notices contrary to his own findings, which is relevant for the purpose
of consideration of this Hon’ble Court. It is submitted that, on the basis of
" Inspection conducted by MPCB, though the copy of the report was not made
available to the Present Appellant, however, the contents of the same were
made known to thc present Appellant, the Appellant had also made a
representation by their letter dated 11.01.2024, hereto anne-ﬁed and marked as

Exhibit ~“H” is the copy in respect thereof.

20. It is further submitted that, the said letter was further followed up by an
cmail correspondence being the email dated 10.01.2024, making necessary

request to the office of the CPCB, contents of which are self-cxplanatory and

Accordingly, hereto annexed and marked as Exhibit-“I”is the copy in respect

thereof.

21. It is submitted that the said email was further followed up by another
email being the email dated 23.01.2024 and, accordingly, hereto annexed and

marked as Exhibit —“J” is the copy in respcct thereof.
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22. Tt is submitted that, on 30" January, 2024 and 31* January, 2024 a joint
audit was conducted by CPCB and MPCB officials of the Appellant’s facility.
While MPCB had already considered all the additional machines purchased by
us during the rencwal of Consent to Opcrate, the corresponding machines were
not considered at the time of Joint Audit by the officials. It is to be further
submitted and noted that, the report of the Joint Audit was never provided to

the Present Appellants.

23. It is respectfully submitted that the Respondents have falsely alleged
that the GST bills submitted by the Appellant were certified by a Chartered
Accountant. In reality, no CA-verified audit report was ever issued, and the

allegation is therefore entirely baseless and misleading.

24. It is submitted that the said email dated 23.01.2024 was further
followed up by another email being the email dated 01.06.2024 and, hereto
annexcd and marked as Exhibit-“K” is the copy in respect thereof. Along with

the other emails being the emails dated 27.05.2024 as well as 29.05.2024.

25. Tt is further submitted that it was further followed up by email being the
email dated 07.06.2024 and, hereto annexed and marked as Exhibit-“L” is the

copy in respect of thereof.



540

26. It is submitted that the said email was [urther followed up by
anotheremail being the email dated 24.06.2024 and accordingly, hereto

annexed and marked as Exhibit-“M?” is the copy in respect thereof.

27. It is submitted that the said email was further followed up by another
email being the email dated 01.07.2024 and, accordingly, hereto annexed and

marked as Exhibit-“N”is the copy in respect thereof.

28. It is submitted that a further email was forwarded by the present
appellant by being the email dated 22.07.2024 and accordingly, hereto annexed

and marked as Exhibit —“Q? is the copy in respect thercof.

29 It is submitted that, it is also a matter of record that since, the report of
CPCB was allegedly against the Present Appellant, whereas, the report of the
MPCB was in favour of the Present Appellant, the Appcllant had also
independently conducted their own audit through a reputed institute recognised
by CPCB as well as MPCB, which is the Institute of Chemical Technology and
Accordingly, even the said report has been submitted by the present Appellant
contents of which are self-explanatory.The third-party audit had been
undertaken solely because the CPCB was not considering any of the documents
furnished by the Appellant. Furthermore, since neither CPCB nor MPCB had
any prescribed format, guideline, or meth-odology for the manner in which such

audits were to be conducted or how the production capacity of polymers was to

——
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be calculated, the Appellant, in order to ensure transparency and compliance,
had commissioned an audit through a government-owned, duly recognised
institute. ICT had also stated that, in the event, if the said report is challenged,
they would be in a position to file an appropriate and suitable rcply to such
claims before this Hon’ble Court. And accordingly, hereto annexed and marked
as Exhibit-“P” is thc copy of the Report obtained by the Present Appellant

from the said Institute.

30. It is submitted that the said agency is well reputed agency and question
of disputing the Authenticity of the said report does not arise which was also

forwarded to the office of CPCR as well as MPCB.

31.  Itis submitted that, despitc the aforesaid facts, MPCB authorities issued
another Show Cause Notice dated 08.04.2024 wherein thcir earlier concerned
raised pertained primarily to an alleged shortfall in the installed recycling
capacity, the Show Cause Notice dated 08.04.2024 had broadened its scope to
challenging the validity of EPR credits claims for Agglomeration and grinding
aclivities. Tt is submitted that though the said notice is in the nature of a Show
Causc Notice, however, it is an order passed by them under the provisions of
Rule 14 (2) of the relevant rules, whereby, the Appellant has been directed for a
closure of their unit for a period of one year and accordingly, hereto Anncxed

and Marked as Exhibit-“Q” is the copy in respect thereof,
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32. It is submitted that, even, the said notice has been duly replied by the
Appellant, by treating the same as the Show Cause Notice vide their letter
dated 09.04.2024 along with the necessary documents bills, electricity bills,
have been forwarded by the present Appellant and accordingly, hereto Annexed
and Marked as Exhibit-“R” is the copy of the said letter along with the

complete compilation in respect thereof.

33. It is submitted that; Accordingly, all those documents have been made
available with the Respondent herein above. Tt is submitted that, in the said
Compilation, the present Appellant had also forwarded necessary confirmations
from their respective clients, for whom, the present Appellants have rendered
necessary services and they had paid necessary amounts, etc. Accordingly, the
Present Appellant shall crave, leave to refer and rely upon the copies of the

same as and when produced.

34. I is submitted that at one stage, the Respondents have been claiming
that they will only consider what is known as the Granted Bullets, Etc.
However, as per their own rules of 2023, categorially provides as to what can
be considered as a Recycled product to be calculated for the purpose of
considering the total production of the Appellants. And Accordingly, Rules
52.2.3.2 is relevant for consideration and accordingly, hereto annexed and

marked as Exhibit-“S” is the copy in respect thereof.

-t
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35.  Itis submitted that by virtue of the further emails, the present Appellant
was mformed for a personal hearing in the matter being the email dated
14.05.2024. And, accordingly, hereto annexed and marked as Exhibit-“T” is

the copy in respect thereof.

36. It is submitted that, at the time of personal hearing given by them, the
Appellant had produced all the necessary documents vide their letter dated
18.05.2024 as a detailed reply along with the Annexures wherein the reply
comprehensively addressed and substantiated all concerns raised by MPCB and
CPCB regarding capacity, EPR credits Eligibility, power consumption Iand
sales invoices. And, accordingly, hereto annexed and marked as Exhibit-“U”is

the copy in respect thereof.

37. It is submitted that in Continuation thereto, the Appellant were served
with the order dated 18™ June 2024 passed by the Respondent by virtuc of
which, the Appellants have been directed to close their unit for a period of one
year as mentioned therein and as per the rules, 14.2 of the relcvant rules. And,
accordingly, hereto annexed and marked as Exhibit =“V”is the copy in respect

thereof.

38.  The Appellant had again made necessary representations by.their letter

being the letter dated 21.06.2024 & 26.06.2024. And, accordingly, hereto
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anncxed and marked as Exhibit-“W”(Colly) arc the copies of the said two

letters in respect thereof.

39. It is submitted that in continﬁation, the Respondents had again issued an
order being the order dated 21.09.2024, whereby it has been alleged by the
Respondents that the Capacity of production of the Appellant’s unit is much
less thereof, and the Appellant are required to pay necessary compensation to
the tune of Rs.137.42 Crores. And, accordingly, hereto annexed and marked as

Exhibit-“X”is the copy in respect thereof.

40. It is to be submitted, thereafter also, the Present Appel.lant had made
vérious representations Time and again to fhe Respondents vide their letters
dated 08.11.2024, 12.03.2025, 18.06.2025, 16.11.2025, requesting resumptions
of the operations and revocation of the closure directions. Accordingly, hereto

annexed and marked as Exhibit-“Y”(Colly) is the copy in respect thereof. |

41. Tt is submitted. that several mails and letters—approximately one
hundred—had been sent to both CPCB and MPCB; however, neither authority
had replied to a single communication nor considcred any of the materials

furnished by the Appellant.
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42.  Itis submitted that a careful perusal of the said order indicates that, none
of the documents, which has been forwarded by the Appellant has been taken

into consideration while passing the orders.

43. It is respectfully submitted that the Appellant has been diligently
working towards protecting the environment and promoting the well-being of
the country. The issuance of the impugned notices and directions has not only
disrupted its operations but has also directly hindered its meaningful

contribution to national environmental conservation and sustainability efforts.

;,Q; erd
=

Advocate For Appellant
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TSPI - Manor Plant
Workers Record

Month No of Workers
June' 23 393
July' 23 378
August' 23 396
Sept' 23 393
Oct' 23 402




12/18/25. 11:11 AM Irfornration required based on the visit carrs 31\'1}5 Shakti Plastic industries, Palghar on 31 08.2023-req - Shradha Sin...
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QOutlook \‘i /L/

Infomration required based on the visit carried out at M/s. Shakti Plastic Industries, Palghar on
31.08.2023-reg

From CPCB, RD Pune <rdpune.cpch@gov.in>
Date Tue 9/5/2023 10:57 AM

To  Yogesh Sharma <yogesh@shaktiplasticinds.com>; Bharati Shetty <info@shaktiplasticinds.com>

Cc  Pratik Bharne <pratik.cpcb@gov.in>; Tapas Ukil <tapas. cpcb@gov.in>; nikhileshsg. cpcb@supportgov in
<nikhileshsg.cpcb@supportgov.in>

Iﬂ] 2 attachments {384 KB)
Mission-LiFE-Final Logo.png; G20 theme and lego.png;

Sir,

This has reference to the visit at your facility M/s. Shakti Plastic Industries, Palghar on 31.08.2023 &
01.09.2023 and subsequent telephonic communication with you.

In this regard, it is requested to send the required information as discussed with Sh. Nilesh Joshi
and Sh. Pratik Saraf during the aforesaid visit.

e e g

about blank?windowl=5econdaryReadingPans3

111
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Shradha Singh

- i I
From: CPCB, RD Pune <rdpune.cpch@gov.in>
Sent: Wednesday, September 6, 2023 12:42 PM
To: Yogesh Sharma; Bharati Shetty
Cc: Pratik Bharne; Tapas Ukil; nikhileshsg.cpch@supportgov.in
Subject: (nfomration required based on the visit carried out at M/s. Shakti Plastic Industries,

Palghar on 31.08.2023-reg

Sir,

This has reference to the trailing mail and subsequent teiephonic communications-

In this regard, it is once again requested to send the following information as discussed with Sh.
Nilesh Joshi and Sh. Pratik Saraf during the visit.

1. Total Piot Area of the facility i.e. for both Gut No. 158 & 159 with relevant document proofs
(Lease Document/Rent Agreement).

2. Purchase orders/invoices of the installed equipment/machinery mentioning power rating and
production capacity.

3. Production capacity of the installed equipment/machinery with respect to different materials viz.
HDPE, LDPE, PP, PET etc.

4. Electricity bills (Jan, 2023 to Aug, 2023).

5. Details of disposal of ETP sludge (i.e. Hazardous waste manifest, FORM 4 etc.)

6. Processing capacity of plastic waste in terms of Cat |, Cat I, Cat {1l with supporting documents.

7. Brief details of the type of waste received and its sources.
8. Procurement details of added additives proportion to production.

9. GST Statement for the period April-2022 to August-23.

10. Detaiis of Month Wise Sales, Production & Procurement (April-2022 to August- 2023). {along
with the excel sheets of the same)

11. Actual Sales invoices of the products (i.e. granules/pellets etc.) produced by the facility for the
period April-2022 to August-23.

12. Actual Invoices with respect to procurement of raw materials (i.e. plastic waste) for the period
April-2022 to August-23. (as uploaded on the EPR Portal)

13. Procurement & Sales Invoices as uploaded on the EPR Portal.

14. Names and contact no. of any 05 entities from which the facility has procured its raw materials
(i.e. plastic waste) during FY 2022-23, along with relevant invoices.

156. Names and contact no. of any 05 entities to which the facility has sold its finished products (i.e.
pellets/granules etc.) during FY 2022-23, along with relevant invoices.

16. Monthly Summary details of EPR credits accumulated and used.
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c P c B Environment S T MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA
F.No. CP-20/80/2021-UPC-II-HO-CPCB-HO Part(1) 9¢.10.2023

To,

The Chairman

Maharashtra Poliution Control Board,
Katpataru Point, 3rd and 4th floor,
Opp. PVR Theatre, Sion (E),
Mumbai - 400 022

Sub: Directions under Section 5 of the EPA, 1986 regarding compliance of various
provisions under Schedule - [| of Plastic Waste Management Rules, 2016, i.e.,
Guidelines on Extended Producer Responsibility (EPR)

WHEREAS, the Ministry of Environment, Forest & Climate Change (MoEF&CC) has
notified Plastic Waste Management Rules, 2016, in exercise of the powers conferred
under sections 3, 6 & 25 of the Environment (Protection) Act, 1986 vide Notification No.
G.S.R 320 (E) dated March 18, 2018, and

WHEREAS, Plastic Waste Management Rules, 2016 was amended and notified by
Ministry of Environment, Forest & Climate Change (MoEF&CC) on 18 February, 2022 to
insert Schedule — 1l, i.e, Guidelines on Extended Producer Responsibility for Plastic
Packaging (hereinafter referred as “EPR Guidelines”); and

WHEREAS, as per Section 6.1(a) of the EPR Guidelines, “The following entities shall
register on the centralized portal developed by Central Pollution Controf Board namely: -
(i) Producer (P); (i) Importer (I); (iii) Brand owner (BO), (iv} Plastic Waste Processor
engaged in (a} recycling, (b) waste to energy, (c) waste to o, and (iv) industrial
composting; and

WHEREAS, as per Section 11.1 of the EPR Guidelines, “All plastic waste processors shali
have fto register with concerned State Pollution Control Board or Pollution Control
Committee in accordance with provisions of 13(3) of Plastic Waste Management Rules,
2016 on the centralized portal developed by Central Pollution Control Board. Central
Poilution Control Board shall lay down uniform procedure for registration within three
months of the publication of these guidelines” and

WHEREAS, CPCB developed the Standard Operating Procedure (SOP) for registration
of PWPs on March 15, 2023 and uploaded the same on CPCB website in accordance with
EPR guidelines; and

WHEREAS, as per Section 11,2 of EPR Guidelines, “The Plastic waste processors shall
submit annual retumns after end of every financial year by 30th April of the next financial
year on the quantity of plastic waste processed category-wise as per prescribed pro forma
on the centralized portal developed by Central Polflution Control Board: and.

WHEREAS, as per Section 11.5 of the EPR Guidelines, “Only plastic waste processors
registered under Plastic Waste Management Rules, 2016, as amended, shall provide

“aftger waw' udl o R, faeeit-110032
Parivesh Bhawan, East Arjun Nagar, Dethi-110032
GUHT/ Tel : 43102030, 22305792, FFATEL/ Website | Www.cpcb.nic.in
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construction. In case where plastic waste is used in road construction the Producers,
Importers & Brand-Owners shall provide a self-declaration certificate in pro forma
developed by Central Pollution Control Board, The certificate provided by only registered
plastic waste processors shall be considered for fulfiment of Extended Producer
Responsibility obligations by Producers, Importers & Brand-Owners: and

WHEREAS, as per Section 11.7 of the EPR Guidelines, "The certificate for plastic
packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable,
based upon agreed modalities. Central Pollution Controf Board will develop mechanism
for issuance of such certificate on the centralized portal ™ and

WHEREAS, as per the EPR Guidelines, CPCB has developed the Centralized portal for
registration of Producers, Importers and Brand-owners (PIBOs) & Plastic Waste
Processors (PWPs) that has been formally launched on April 05, 2022; and

WHEREAS, CPCB has developed the mechanism for Generation & Transfer of EPR
Certificates by PWPs (as given in the Guidance Manual developed by CPCB) on the EPR
Portal and the corresponding online module of the EPR Portal was launched on November
19, 2022; and

WHEREAS, Registration of PWPs by SPCBs/PCCs is on the basis of information provided
oniine by PWPs on the EPR Portal which includes details of plant and machinery
{processing capacity, production capacity, power rating, etc.), geotagged photograph of
the plant & machinery, raw material, production and sales section of the Units, short video
of the Unit etc.; and

WHEREAS, as per clause 4(iv) of SOP “Physical Audif of the PWP to be completed by
SPCB/PCC within 30 days of grant of Registration. The PWP shall be able to issue
certificates to PIBOs post conduction of Audit and validation of its facilities by the
SPCB/PCC"; and

WHEREAS, in accordance with aforesaid clause of SOP, upon grant of registration to
PWP, SPCB/PCC are required to physically verify details of plant and machinery
(processing capacity, production capacity, power rating etc.), geotagged photograph of
the plant & machinery, raw material, production and sales section of the Units, short video
of the Unit etc. as per the checklist provided on EPR portal for the purpose; and

WHEREAS, CPCB has developed the Guidance manual for operating Centralized EPR
Portal which includes details of procedure for Registration of PIBOs/PWPs, Generation &
Transfer of EPR certificates etc., which was made available on EPR portal. Several
training sessions/meetings were also conducted with SPCBs/PCCs/industrial
Associations/PWPs and other stakeholders in which inspection requirements/procedures
for grant of approval of physical verification of PWPs to be followed by SPCBs/PCCs were
covered. SPCBs/PCCs were required to upioad approval status of Physical verification of
PWHFs on the EPR portal following these procedures: and

WHEREAS, CPCB vide directions dated 10.03.2023 and 04.07.2023 reiterated that ali
SPCBs/PCCs to complete physical verification of all registered PWPs in their jurisdiction
within the stipulated time frame to enable the PWPs to generate EPR certificates within
the timelines stipulated in EPR guidelines; and
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WHEREAS, CPCB vide directions dated 21.12.2022 had directed ail PWPs to upload GST
E-invoice of all transactions (sales/ purchase) related to processing of plastic packaging
& plastic waste on the EPR Portal, and

WHEREAS, viewing rights of the PWP dashboard have been provided to the officials of
SPCBs/PCCs to monitor the PWP operations including procurement, production, sale and
Certificate generation & transfer by PWP Units registered in their jurisdiction and the same
was communicated during the training sessions for SPCBs/PCCs conducted by CPCB for
the purpose; and

WHEREAS, Section 12.4 of the EPR Guidelines provides that “Central Pollution Control
Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate.
Ceniral Pollution Control Board, as required, can also verify compliance of Plastic Waste
Processors through inspection and periodic audit. In case of plastic waste processors and
Producers, Importers & Brand-Owners operating in a State or Union Territory, Central
Pollution Control Board may, if required, direct State Pollution Conirol Board or Pollution
Control Committee to take action™ and

WHEREAS, random sample audit of (i) M/s Shakti Plastics Industries, Paighar,
Maharashtra, and (i) Technova Recycling India Pvt. Lid, Thane, Maharashtra {plastic
waste recyclers); was conducted by CPCB on August 31, 2023 and September 01, 2023
respectively in accordance with Clause 12.4 of the EPR Guidelines: and

WHEREAS, M/s Technova Recycling India Pvt. Ltd, Thane, Maharashtra, was registered
with Maharashira Poilution Control Board (MPCB) on 20.6.2023 foliowed by physical
verification of the Unit and uploading approval thereto by MPCB on 07.07.2023 and M/s
Shakti Plastics Industries, Palghar , Maharashtra, was regisiered on 21.7.23 foliowed by
physical verification of the Unit and uploading approval thereto by MPCB on 17.8.23 on
the EFR portali; and

WHEREAS the following observations were made by the CPCB officials during the
aforesaid audit;

i.  M/s Shakti Plastics Industries, Paighar , Maharashtra

a. The plastic waste processing capacity of the Unit is 2,88,000 (Tonne per
annum} TPA, as registered by Maharashtra Pollution Control Board (MPCB)
and CTE/CTO issued. The plant processing capacity as per the plant
machinery and process flow diagram given in the application form is 17,760
TPA. The audit team found plant machinery corresponding to 17,760 TPA
instalied and commissioned in the Unit. The plant machinery corresponding to
the registered capacity of 2,88,000TPA was neither declared on the EPR porial
nor found to be installed and commissioned in the Unit by the Audit team.

b. The Unit has generated EPR Certificates of the order of 2,74,000 Tonnes and
transferred EPR.  Cerificates of 268,000 Tonnes values to
Producers/importers/Brand Owners (PIBOs). Quantities mentioned in the
invoices uploaded on EPR Portal by the Unit are fallacious & very high as
compared to the declared production capacity since the plant operations had
not yet commenced. As per the information on the EPR Portal, invoices were
randomly verified and it has been observed that ali verified invoices have been
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generated for Services provided towards collection and recycling and not for
the requisite actual sales of recycied plastic.
¢. No relevant information as stated below were made available to verify
processing of 2,15,000 Tonnes of plastic waste and sale of corresponding
quantity of finished product, by the Unit to the audit feam:
i Procurement of Plastic waste (Procurement invoices, Supplier details,
etc.)
ii.  Electricity consumption (Electricity hill)
fi.  Procurement of additives required for processing plastic waste
iv.  Sale of recycled plastic (GST Statement, Sales invoices, etc.}
d.  Only 40 workers were available in the Unit as against 125 reported in the
application form.

In view of the above, it is observed that EPR Certificates of the value of 2,56,240 tonnes
have been generated by the Unit in excess of its actual processing capacity (17760 TPA)
and the Unit neither has processing capacity for the said quantity nor relevant prescribed
supporting documents/information for the same. The Unit has obtained registration and
generated the said EPR certificates of 2,56,240 Tonnes without any actual processing of
plastic waste at the Unit and by submitting false documents/information, which is in gross
violation of provisions of EPR Guidelines notified as Schedule Il of PWM Rules by
MoEFCC and CPCB's. Guidance manual for operating Centralized £PR Portal and other
directions/communications issued by CPCB from time to time in this regard. The process
of generation of EPR Cerlificates by the Unit was alsc not monitored by MPCB, despite
being the prescribed authority for enforcement as notified under the PWM Rules and
having provision of viewing the PWP dashboard on the EPR portal.

ii. Technova Recyeling India Pvt. Lid, Thane Maharashira

a. The plastic waste processing capacity of the Unit is 97200 Tonnes Per Annum,
as registered by MPCB and CTO/CTE issued. The audit team found plant
machinery corresponding to 4700 TPA (Cat | 2000 TPA and Cat li/il; 2700
TPA (considering the plant is operated for 24 hrs for 300 days) instead of
97200 TPA as per the trial run conducted by the Unit during which the plant
was run at full capacity. Further the processing capacity of Grinder was found
to be 400 TPA as against the reporied value of 18500 TPA in the application.
Also the processing capacity of agglomerator was found to be 2700 TPA as
against 60000 TPA reported in the application. The plant machinery
corresponding fo the registered capacity 97200TPA was not found to be
installed and commissioned in the Unit by the Audit team.

b. The Unit has generated EPR Certificates of the order of 97200 Tonnes and
transferred EPR Certificates of 95200 tonnes value to Producer/Importer/
Brand Owners. Quantities mentioned in the invoices uploaded on EPR Portal
by the Unit are fallacious & very high as compared to the declared production
capacity since the plant operations had not yet commenced. As per the
information on the EPR Portal, invoices were randomly verified and it has been
observed that such verified invoices have been generated for actual sales of
plastic for only 82 Tonnes and the balance quantity has been generated for
Services provided towards collection and recycling and not for the requisite
actual sales of recycled plastic.

c. No relevant information as stated below were made available to verify
processing of 97200 Tonnes of plastic waste and sale of corresponding
quantity of finished product, by the Unit to the audit team:
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i.  Procurement of Plastic waste (Procurement invoices, Supplier details,
eic.)
ii.  Electricity consumption (Electricity bil])
il.  Procurement of additives required for processing plastic waste
iv.  Sale of recycied plastic (GST Statement, Sales invoices, efc.)

d. Only 6 workers were available in the Unit as against 30 reported in the
application form.

e. Also, the plant area was found to be 270 sgm as against the 1226 Sqm area
reported in the application. Also, The GPS location of the Facility, as submitted
in the EPR Portal, was found inaccurate. The actual GPS co-ordinates of the
Facility are: Latitude-19.288865 (19°17'19.9"N) Longitude-73.097299
(73°05'50.3"E). The distance between the GPS location as submitted by the
facifity in the EPR Portal and the actual GPS location of the facility is about 2.2
kms.

f. The facility has provided 3 godowns {each with an area of about 90 m2 ). The
plant machinery, raw material and finished products are placed in these
godowns. The total raw material storage area provided by the facility, which is
about 170 m2 area, is observed to be inadequate considering the raw material
required for the production of recycled products of 97,200 MTA as per the
Registration granted by Maharashira SPCB.

g. The Unit has not installed Extruder to produce plastic peliets/granules
{products). The facility produces semi-finished products of Grindings &
Aggiomerates (plastics chips), in its Agglomerator & Grinders. However,
MPCB has granted consent to the Unit for production of 86400 TPA
pellets/grinding/ agglomerates.

In view of the above, it is observed that EPR Certificates of the value of 92500 T have
been generated by the Unit in excess of its actual processing capacity (4700 TPA) and
the Unit neither has processing capacity for the said quantity nor relevant prescribed
supporting documents/information for the same. The Unit has obtained registration and
generated the said EPR certificates of 92500 Tonnes without any actual processing of
plastic waste at the Unit and by submitting false documents/information, which is in gross
violation of provisions of EPR Guidelines as notified under Schedule H of the PWM Rules
by MoEFCC, CPCB's Guidance manuai for operating Centralized EPR Portal and other
directions/communications issued by CPCB from time to time in this regards. The process
of generation of EPR Certificates by the Unit was also not monitored by MPCB, despite
being the enforcing agency notified under the PWM Rules and having provision of viewing
the PWP dashboard on the EPR portal.

WHEREAS, as per Section 11.4 of the EPR Guidelines “/n case, at any stage it is found
that the information provided by the plastic waste processor is false, the plastic waste
processor shall be debarred by State Pollution Control Board, as per procedure laid down
by Central Poilution Control Board, from operating under the Extended Producer
Responsibility framework for a period of one year”; and

WHEREAS, as per Section 11.6 of the EPR Guidelines “The pro forma for the certificate
shall be developed by Central Pollution Controf Board. In no case, the amount of piastic
packaging waste recycled by the enterprise shall be more than instafied capacity of the
enterprise. The certificates will be for plastic packaging category-wise and shall include
GST data of the enterprise”; and
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WHEREAS, as per Section 13.1 of the EPR Guidelines “The concerned State Poliution
Control Board or Pollution Control Committee shall register Producers, Importers & Brand-
Owners (operating in one or two states) and plastic waste processors, through the online
portal developed by Ceniral Pollution Control Board. Provision for registration shall be
made on the Extended Producer Responsibility portal. State Pollution Control Board or
Pollution Confrol Commitiee by itself or through a designated agency shall verify
compliance of Producers, Importers & Brand-Owners through inspection and periodic
audit, as deemed appropriate, of Producers, importers & Brand-Owners as welf as plastic
waste processors in their jurisdiction as per the Plastic Waste Management Rufe, 2016™
and

WHEREAS, as per Rule 18 of PWM Rules " The Environmental Compensation shall be
levied based upon polluter pays principle, on persons who are not complying with the
provisions of these rules, as per guidefines notified by the Central Pollution Control Board":
and

WHEREAS, as per the EC Regime framed by CPCB in 2022, Environmental
Compensation is to be levied on PWP @ Rs. 5000/- per fon of plastic waste misreported
for quantity of plastic procured and EPR cerlificate generated after following due legal
procedure”;, and

NOW, THEREFORE, in view of above and in exercise of the powers vested to Chairman,
Central Poliution Control Board (CPCB) vide Notification No. $.0.730 (E) dated July 10,
2002 notified as per provisions of Section 5 of the Environment (Protection) Act, 1986,
following directions are issued for compliance:

1. To conduct detailed enquiry as to how physical verification of the units namely
M/s The Shakti Plastics Industries and M/s. Technova Recycling India Pvt. Ltd
(Reg No. PR-20-MAH-06-AAHCT3188J-23) was approved by MSPCB on the EPR
portal, in view of the gross violations observed by the Audit team, as above, and
also as to why the process of generation of EPR Certificates was not monitored by
MSPCB. :

2. To fix the liability on erring official/s and take disciplinary action against erring
officials, if any, as per the findings of the enquiry set up, as at (1) above.

3. To immediately take the following actions against the afore-mentioned PWP Units
namely namely M/s The Shakii Plastics Industries (Reg No. PR-31-MAH-07-
AAMFS7839M-23) and M/s. Technova Recycling india Pvt. Ltd (Reg No. PR-20-
MAH-06-AAHCT3188J-23)

i. To suspend the consent/authorization/registration issued to the Units with
immediate effect and issue show cause notice for debarring the Unit from
operating under the Extended Producer Responsibility framework for a
pericd of one year as per Clause 11.4 of the EPR Guidelines or/ and for
the revocation of the consent/authorization/registration issued to the Unit;

. To levy Environmental Compensation (EC), corresponding to the gquantum
of EPR certificates generated not in conformity with requirement
prescribed in CPCB Guidance manual for operating Centralized EPR
Portal. The EC is to be levied as per “Guidelines for Assessment of
Environmental Compensation to be levied for violation of PWP Rules”
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(hitps/icoch nicinfuploadsiplastiowaste/EC Regime PWM pdf)
and Unit be directed to deposit the same in the designated Escrow
Account, created by the MPCB for the purpose.

. To take necessary action against every Unit as per applicable law as the
Units have submitted false documents for obtaining registration as well as
for generating EPR certificates. It may further be ensured that action taken
by MPCB regarding these units should act as a deterrent for other Units in
committing such violations.

4. To take immediate necessary actions to improve upon the system of grant of
registration within MSPCB, monitoring and enforcement thereto ensuring
compliance of the Plastic Waste Management Rules, EPR guidelines and
directions/guidelines issued by CPCB, including the following:
i. Inspection of all processing facilities of Registered PWPs in your
jurisdiction within a fortnight from the issue of these Directions and fo
confirm that the Processing capacity as per the Registration granted to
units is in conformity with the actual facilities provided in each Unit. All
other information provided in the online application form are also to be
revalidated by MPCB.
ii. Regular monitoring of EPR Certificate generation process of the
Registered PWPs to ensure that EPR Certificates generated by PWPs are
in accordance with requirements prescribed in the CPCB guidance manual
including uploading of GST E-invoice corresponding to the saies of :
finished products on the EPR Portal. %

5. To take all necessary steps to ensure that every Unit henceforth complies with all
conditions including generating GST E-invoice for all sales of finished products and
uploads the same on the EPR Portal, failing which necessary action be
immediately taken including levying of EC against each non-complying Unit.

You are, hereby, directed to take necessary action immediately for ensuring compliance
of the aforesaid directions and submit action taken report to this office within 10 days from
the date of issuance of this direction. I-f

LALje =
(Tanmay Kumar)

Chairman %{
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T+ Mervember 20078
Central Potlution Conteol Bourd

Regional Office
Putie:

Sub: bdormation required based on thae visit carried out by your officizls st our
tactory Palghar, Makarashira.

We are in recelpt of your e-mail dated 6% September 2623 and wir subsequent visil @ your office
o 11¥ Sepleyaber & 4% Oictober 2033 on Hhe subject muatier . In this regard, kindly note the

foltowing:
1. With regard to total plot area of the facility, we have already submitted the documents 1o you
dhiring our visis,

2. Conterning production <apacity, 8 declatabion for machine caparity on CPCB Portal i
attiached herewith, as there was an incorpsct nsertion, which could not be rectified in the
purtal; :

3. Concerning Purchage Orders/ invoices of the installed md\um we are submilting
herewith a dectaration of Equivalence botween Sales Invoices & Service Fnvesces along with o
fistof machinery. ( Invesees tov e 14 s Fymediinticly

4. With regard to Rlectricity Bills, we have already submitied a defaifod statemient in excid
format on 11% September 2023

5. With regand 1o details on disposal of ETP studge, ay alreudy informed, we have not carried.
out the same.

£ As regardy to processing capacity of plastic waste and fhe related 51 No. 6 & 7, we have
already provided vou te equired documents on J1e September, 2023,

7. Withregard to GST Statement for the period April 2022 to August 2023, wogre attaching
herewith the ssme.

5. Details of month wise sales, production & procarenumt ong, with % No. 11 & 12, we have
already provided you the sanme or 11 September 2023 _

9. With regard ip procurement & sales involoes us aploaded in the EPR Portal, we have already

provided you the sarie on 1% September 2073,

18. With regard to contact mamber of § ertities, we have already provided the same 2 you atong
with S¢. Ne. 15 ort 11% September 2003,

. Concerning monthly summary details of EPR Credits, we regularly update the same on the

portal,
tn case you require any clarifications/ details oo oug operativmal system, Kindly do not hesitate &
feTstact ox,

(;ZE'SHAKTI PLASTIC INDJUSTRIBS < ..
whgd D 3 sy P v
ap——— HEC R £ ]
Wi _ L] Em e
(AUTHORISED SIGNATORY) "oy o e g
P 11 2

THE SHAKTI PLASTIC INDUSTRIES .
202/203/204/208, 2nd Floor, Business Classic, Chincholl Bunder Road, Malad W1, Mumnbai 400 054,

MH-INDIA PH: 022 49671500/01/02
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From:

Sent:

To:

Cc:

Subject;
Attachments:

Respected Sir,

Yogesh Sharma

Thursday, November 2, 2023 4:48 PM
‘pratik.cpcb@gov.in'

‘tapas.cpcb@gov.in'; ‘cch.cpcb@nic.in'; 'msch.cpch@nic.in’
Audit - The Shakti Plastic Industries

Letter - CPCB Acknowledeged copy.pdf

We are writing in reference to the surprise audit conducted at our Manor plant in
Palghar on August 31st and September 1st, 2023.

We promptly submitted all the necessary documents as per your email dated September

6th, 2023.

Additionally, we made a visit to CPCB Western Regional, Pune office for further
clarification and discussion on September 11th and October 4th, 2023,

Due to the extensive nature of the required documents, we submitted hard copies on
September 11th, 2023, and November 1st, 2023,

Furthermore, we had a detailed discussion with your good-self and Tapas Sir with
explanations for each document submitted.

Attached herewith is an acknowledged copy of the document submission letter for your

convenience.

Thank you for your attention to this matter.

Sincerely,

Yogesh
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37 Nowvember 2023

The Chairman

Maharashtra Pollution Control Board
Sion (E)

Mumbai 400 022

Sub: EPR Compliance

Ref: CPCB Chairman’s letter addressed to your good self bearing Ref No CP-
20/ 80/ 2021-CPCB-HO dated 26! Octaber 2023 pertaining to our Organization
namely The Shakti Plastic Industries.

Respected Sir

As can be seen from the letter under reference, it was exclusively meant for your
attention about our alleged non-compliance on the subject matter and the same was
neither tagged to anyone., However, since the letter in question was leaked to all
around especially in the comparable industry, as an alert, diligent & accountable
Plastic Waste M eirea;ge'm'ent Agency in the Country opera ting out of Mumbai for more
than five decades, we take the liberty to reply point by point to the queries being
raised by the Hon'ble Chairman, as an abundant cantion. In this regard, kindly nete

the Inllowing:

1. At the outset, we are really surprised about the purported EPR non-compliance
in our factory at Palghar, Maharashira, which was pointed out by the officials
of Regional Office CPCB, Pune during their visit over there,

(<

The Shakti Plastic Industries

4} Query: Plastic Processing Capacity of the Unit - CTO was issued for 288,000
TPA whereas the plant processing capacity given in the application was
17,760 TPA?

Ans: As a matter of fact, when the RO Pune, CPCB Officials visited our
Palghar Factory on Thursday 31% August, 2023 in the afternoon, without
any advance intimation, there were not adequate staff members present and

THE SHAKT PLASTIC INOUSTRIES

202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad {W), M i
MH-INDIA PH: 022 49671500/01/02 ’ - Mumbai 400 054.




the next day i.e. Friday, was the weekly off. What we intend to convey to
you is that in order to explain the technical queries, it is imperative that
skilled technical employees’ presence in the factory is a must, However, due
to lack of such technical experts, the queries could not be explained properly
and we can assure you that the disparity indicated in your query is
definitely a lack of commuiiication and we are confident that we can erase
any doubts about the alleged aberration in the capacity in case you cotld
depute your officials once again to our factory.

b) Query: Unit generated EPR Certificates to the tune of 274,000 MT and
transferred credit for 268,000 MT. The docunyentation in this regard such
as invoices, etc. is fallacious so much so that even the operation in the
plant has not vet commenced. As a matter of fact, the invoices are meant
for collection & recycling and not for actual sales of recycled plastic?

Ans: We normally issue two types of invoices namely Sales & Service. In
this regard, we attach herewith a detailed declaration thereby showing the
Fquivalence between Sales Invoices & Service Invoices. With the above
clarification, we trust that there will be no ambiguity between generation
of EPR Certificates and the Transferred Ones,

Regarding the Plant operations was not yet commenced, we would like to
puint out the following:

i) We had applied for the consent on 16 January, 2023 and we
received the Consent to Establish-on 24 March 2023 ~ Copies of
both the Application and CTE are attached hereto for your
reference.

i) We also received Amalgamation of Consent to operate along with
the existing consent on 15 June, 2023, copy of which is also
attached hereto for your perusal.

i)  Two/Three machines were under maintenance

MUMBALISS
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Therefore, guestion of not commencing the plant operations does not arise
at all as the Plant was fully operational when the R O officials vigited our
factory on 315t August 2023 & 1% September 2023.

¢} Query: No details i.e. procurement of plastic waste, electricity consumption,
(ST Statement, etc. are available for processing of 215,000 MT and sale of
corresponding quantity of finished product?

Ans: We had already submitted the electricity consumption statement in
excel format when our officials visited Regional office, CPCB, Pune on 11k
September, 2023 as also the GS1 Statement had also been given. We are also
attaching herewith a detaited machinery list which speaks for itself.

With regard to procurement of additives required for processing plastic
waste, please note:

1} We do use only a negligible quantity of pigment i.e 0.1 grams for 100
kgs of plastic waste
it) Pigments are condng in the natural form.

iiiy For manufacturing and sale of granules, we have the relevant
Purchase Orders and commercial invoices and the required defails
are regularly being updated on the portal.

d) Query: 40 workers were present as against 125 reported in the application
form?

Ans: When the Officials visited our factory on 31% August, 2023 at about
14.30 hrs. most of our workmen had been doing various types of jobs in
difference locations in the faclory premises itself. Without having false
modesty, we may state here that we do have a factory plot admeasuring
about 20 dcres where our workmen are deployed in different locations in
the premises itself as also 'in various departments. Therefore, the R O
officials could riot notice their presence due to massive topography. As a
matter of fact, we have contractual workmen as well as the permanent

THE SHAKT] PLASTIC INDUSTRIES

202/203/204/205, 2nd Floor, Business Classic,; Chinchoti Bunder Road, Matad (W}, Mumbai 4000
MH-INDIA PH: 022 49671500/01/02 ' ' ai 400 064




employees, which would be to the extent of 350, We are paying labour
wages of almost Rs 30 lacs per month and electricity bill to theextent of
Rs 25 lacs per month. Apart from this, there are other related expenses to
the extent of Rs 10 lacs per month. We are ready and willing to provide
the requisite roaster in order to authenticate the exact manpower in our
factory and there is, therefore, no anomalies to that extent.

It the light of the above, we trust that we have clarified the exact situation on each
point and in case you need further details/ clarifications on the same, we are ready
and willing to provide it as and when the need arises.

Thanking you in anticipation and oblige,
For THE SHAKTI PLASTIC INDUSTRIES

QJM SZ oo

Ratital V Podaar
Partner
Encl:a/a

3 K “Member - Secretary, MPCB Mumbai

Ralpataru Poird, 2nd Flane, Sion Circla,
? Opp. Cing Plonet Bion (Easty,
Klomba: - 400 022,
Tel, 24010437 f 24020781,
Wehsite : wwvw.mpcb.gov.in

THE SHAKT! PLASTIC INDUSTRIES

202/203/204/205, 2nd Floor, Business Classic. Chincholi Bunder Road, Malad Wl M ai
MH-INDIA PH: D22 49671500/01/02  Metad W), Mumbai 600 064
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Shradha Singh -

From: Poonam Poddar

Sent;: Thursday, December 18, 2025 11:14 AM

To: Shradha Singh

Subject: FW: Confirmation about the Cancellation of Purchase order - 1200004194 The
Shakti Plastic Industries

Attachments: Purchase Order 1200004194.PDF

FYl - GRB Dairy Foods Pvt.Ltd.

Regards,
Poonam Poddar
+51-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Turning waste to value

Website : www.shaktiplasticinds.com
Follow us:

EI

From: Markandeya Sarma <markandeya.s@grbdairyfood.com>

Sent: Tuesday, January 30, 2024 5:00 PM

To: Poonam Poddar <poonam@shaktiplasticinds.com>; Yogesh Sharma <yogesh@shaktiplasticinds.com>; Prateek
Saraf <psaraf@shaktiplasticinds.com>

Cc: Kasturi Raj P <kasturiraj@grbdairyfood.com>; Purchase Executive <purchase-exe @grbdairyfood.com>;
Subbareddy A <subbareddy.a@grbdairyfood.com>; Sargurunathan.GR <sargurunathan.gr@grbdairyfood.com>;
Krishnan A <krishnan.a@grbdairyfood.com>; Arutselvam <maintenance-u5@grbdairyfood.com>; stores-ghee
<stores-ghee@grbdairyfood.com>

Subject: Confirmation about the Cancellation of Purchase order - 1200004194 The Shakti Plastic Industries

Kind attention: Madam Poonam Poddar,
We herewith confirming you that the attached PO is cancelled & we are not going to execute any further activities
related to this PO . _

Pl. do not have any further discussion on this subject as far as this PO concerned .

Regards,

K. Markandeya Sarma,

Deputy General Manager — Purchase

GRB DAIRY FOODS PVT. LTD.

Plot No.45,SIPCOT Industrial Estate

Phase 1, Hosur — 635126 India

Landline: +91 4344 297 434 /534 /634 Mobile: 8056666435

Ghee + Massiss « Instant Mizes » Sweels « Smacks
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From: Poonam Poddar <poonam@shaktiplasticinds.com>

Sent: Monday, September 4, 2023 2:41 PM

To: Kasturi Raj P . <kasturiraj@grpdairvfood.com>; Akhil V § <akhil.vs@grbdairyfood.com>

Ce: Markandeya Sarma <markandeva.s@grbdairvfood.com>; Prabhakaran G <prabhakaran.g@grbdairyfood.com>;
Purchase Executive <purchase-exe @grbdairyfood.com>; stores-ghee <stores-ghee @grbdairyfood.com>; Engineering
Stores <enggstores.ghee@grbdairyfood.com>; Sargurunathan.GR <sargurunathan.gr@grbdairyfood.com>;
Arutselvam <maintenance-uS@grbdairyfood.com>; Kiruthika P <Kiruthika.P@grbdairyfood.com>; Yogesh Sharma
<yogesh@shaktiplasticinds.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>

Subject: RE: Purchase order - 1200004194 The Shakti Plastic Industries

Thank you very much for the confirmation.

Regards,
Poonam Poddar

e SHAKTI
PLASTIC INDUSTRIES

Turning woste to volug

Website : www.shaktiplasticinds.com

Follow us:

Sent: Monday, September 4, 2023 2:38 PM
To: Poonam Poddar <poonam@shaktiplasticinds.com>; Akhil V § <akhil.vs@grbdairyfood.com>

Cc: Markandeya Sarma <markandeya.s@grbdairyfood.com>; Prabhakaran G <prabhakaran.g@grbdairyfood.com>;
Purchase Executive <purchase-exe @grbdairvfood.com>; stores-ghee <stores-ghee@grbdairyfood.com>; Engineering
Stores <enggstores.ghee @grbdairyfpod.com>; Sargurunathan.GR <sa reurunathan.gr@grbdairyfood.com>:
Arutselvam <maintenance-uS@grbdairyfood.com>: Kiruthika P <Kiruthika.P@grbdairyfood.com>; Yogesh Sharma
<yogesh@shaktiplasticinds.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>

Subject: RE: Purchase order - 1200004194 The Shakti Plastic Industries

Please proceed to round off numbers

Regards
Kasturi Raj P

GRB DAIRY FOODS PVT. LTD.,

Plot No.45,SIPCOT Industrial Estate,

Phase 1, Hosur — 635126 India

Landline: +91 4344 297 434 /534 /634 Mobile: +91 984 008 8790

Ghee « Instant mixes - Masalas. Sweets » {oo cesam

From: Poonam Poddar <poonam@shaktiplasticinds.com>

Sent: Monday, September 4, 2023 12:06 PM
To: Akhil V S <akhil.vs@grbdairyfood.com>
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Cc: Kasturi Raj P . <kasturirai@grbdairvfood.com>; Maﬁaﬁg Sarma <markandeya.s@grhdairvfood.com>;

Prabhakaran G <grabhakaran.g@grbdairyfood.com>; Purchase Executive <purchase-exe @grbdairyfood.com>;

stores-ghee <stores-ghee@grhdairyfood.com>; Engineering Stores <gnggstores.ghee@grbdairyfood.com>;

Sargurunathan.GR <sargurunathan.gr@grbdairyfood.com>; Arutselvam <maintenance-u5@grbda iryfood.com>;

Kiruthika P <Kiruthika.P @grbdairyfood.com>; Yogesh Sharma <yogesh@shaktiplasticinds.com>; Prateek Saraf

<psaraf@shaktiplasticinds.com>
Subject: RE: Purchase order - 1200004194 The Shakti Plastic Industries

Dear Mr. Akhil,

Thank you for the PO.

We will start the plastic waste collection accordingly.

Also note that we cannot transfer the credit in decimal points on the CPCB portal.

Request you to kindly issue the PO in round figures only as below:

Brand Target
PO No. Date State Category | Price | Qty{MT)
1200004194 | 25.08.2023 GRB Dairy Foods Geo Neutral Rigid 1.25 560
1200004194 | 25.08.2023 GRB Dairy Foods Geo Neutral Flexible 1.25 127
1200004194 | 25.08.2023 GRB Dairy Foods Geo Neutral MLP 2.5 68

Awaiting your reply.

Regards,
Poonam Poddar

e SHAKTI
PLASTIC INDUSTRIES

Turning waste to volue

Woebsite : www.shaktiplasticinds.com

Follow us:

Sent: Saturday, September 2, 2023 10:47 AM
To: Poonam Poddar <poonam@shaktiplasticinds.com>

Ce: Kasturi Raj P . <kasturiraj@grbdairyfood.com>; Markandeya Sarma <ma rkandeva.s@grbdairyfood.com>;

Prabhakaran G <prabhakaran.g@grbdairyfood.com>; Purchase Executive <purchase-exe@grbdairyfood.com>;

stores-ghee <stgres-ghee@grbdairyfood.com>; Engineering Stores <enggstores.ghee@grbdairyfood.com>;

Sargurunathan.GR <sargurynathan.gr@grbdairyfood.com>; Arutselvam <maintenance-u5@grbdairyfood.com>;

Kiruthika P <Kirythika.P@grbdairyfood.com>
Subject: Purchase order - 1200004194 The Shakti Piastic industries

Dear sir/madam,




S

Please find here with the attached Pl§c%s Order.

Note: Invoice address & price must be as per our Purchase order only & PO NUMBER Should be
mentioned in all your invoices - else Goods will not be unloaded.

Thanks & Regards,

Akhil vs

Purchase Dfficer

GRB DAIRY FOODS PVT. LTD.,

Plot No. 45, Phase-1, SIPCOT industrial Complex,
Hosur, Tamilnaduy, India. — 635 128,
Mobile: +91 8925839202
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Shradha Singh .

T

From: Poonam Poddar

Sent: Thursday, December 18, 2025 11:13 AM

To: Shradha Singh

Subject: FW: Request for proposal of EPR services in PWM

FY1 - Glenmark Pharmaceuticals Limited

Regards,
Poonam Poddar
+91-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Yurning woste tovolue

Website : www.shaktiplasticinds.com

Follow us:

From: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Sent: Monday, June 17, 2024 10:53 AM

To: Poonam Poddar <poonam@shaktiplasticinds.com>

Cc: Dr.Rajan Sharma <Rajan.Sharma@glenmarkpharma.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahul Podaar <rahul@shaktiplasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Hi Poonam,
It is decided that we will not proceed.

Regards,
Slddhesh Desai

From: Poonam Poddar <poonam@shaktmiastrcmds com>

Sent: 17 lune 2024 10:36

To: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Cc: Dr.Rajan Sharma <Rajan.Sharma@glenmarkpharma.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahul Podaar <rahul@shaktiplasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Dear Siddhesh,
Please ciarify to proceed accordingly.

Thank you.

Regards,
Poonam Poddar
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ir SHAKTI
PLASTIC INDUSTRIES

fLrning wasne tn woiue

Website : www . shaktiplasticinds.com
Follow us:

From: Poonam Poddar

Sent: Wednesday, June 12, 2024 12:43 PM

To: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Cc: Dr.Rajan Sharma <Rajan.Sharma@glenmarkpha rma.com>; Prateek Saraf <psaraf @shaktiplasticinds.coms;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahui Podaar <rahul@shaktipiasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Dear Siddhesh,

So, should we consider the PO as cancelled ?
Kindly confirm by today.

Thank you,

Regards,
Poonam Poddar

a e SHAKTI
PLASTIC INDUSTRIES

Turning woste to value

Website : www.shaktiplasticinds.com

Follow us:

From: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Sent: Wednesday, June 12, 2024 12:32 PM

To: Poonam Poddar <poonam@shaktiplasticinds.com>

Cc: Dr.Rajan Sharma <Rajan.Sharma@sglenmarkpharma.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahul Podaar <rahul@shaktiplasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Hi Poonam,
It is still on hold & will not be considered.

Regards,

Siddhesh Desai
Senior Manager

i
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Gienmark Pharmaceuticals Limited

Glenmark House, B I Sawant Marg, Andheri (E}, Mumbai 400099
{Cffice} 91 22 4018 9939 | (Extn) 11768 | {Mobile) +91 9920333022 /191 9869209563 P {web)

From: Poonam Poddar <poonam @shaktiplasticinds.com>

Sent: 12 June 2024 12:09

To: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Cc: Dr.Rajan Sharma <Rajan.Sha rma@glepmarkpharma.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahul Podaar <rahul@shaktiplasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Dear Siddhesh,
Kindly update us further on below email.
Thank you.

Regards,
Poonam Poddar

e SHAKTI
PLASTIC INDUSTRIES

Turning woste o volue

Woebsite : www.shaktiplasticinds.com
Follow us:

From: Poonam Poddar

Sent: Wednesday, December 6, 2023 3:28 PM

To: Siddhesh Desai <Siddhesh.Desai@glenmarkpharma.com>

Cc: Dr.Rajan Sharma <Rajan.Sharma@glenma rkpharma.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>;
Yogesh Sharma <yogesh@shaktiplasticinds.com>; Rahul Podaar <rahul@shaktiplasticinds.com>

Subject: RE: Request for proposal of EPR services in PWM

Dear Siddhesh,

Noted your below email.

We have kept the order / PO on hold as of now.
Thank you.

Regards,
Poonam Poddar
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CHAMBAL FERTILISERS AND CHEMICALS LIMITED

CFCL/PUR/A5012467/SUS/01
December 29, 2023

THE SHAKT PLASTIC iNDUSTRIES
202-205, BUSINESS CLASSIC,
MALAD WEST,

MUMBAI-400064

KIND ATTN: MR. RAHUL PODDAR
Sub: - Suspension of contract for “PLASTIC WASTE MANAGEMENT”.
Ref: - Our contract CFCL/PUR/260/45020078 dated 7.08.2023,
SWO No. 55116574 dated 09.08.2023 & 55117280 dated 29.08.2023.

Dear Sir

This has reference to the letter F No. CP-20/80/2021-UPC-11-HO-CPCB-HO Part {1)
dated 26.10.2023 (Attached for ready reference) issued by CPCB to MPCB, wherein
M/s. The Shakti Plastic Industries” have been debarred from “State pollution Control
Board” (SPCB) as per procedure laid down by CPCB under section 11.4 of the EPR
guideline.

The referred contract was issued for the fulfillment of EPR responsibility as per
guideline issued by CPCB. As CFCL is operating within the same framework, we are
forced to suspend the referred orders till receipt of further notice from CPCB in this
regard, hence our SWQ 55116574 dated 09.08.2023 & 55117280 dated 29.08.2023
shall be considered as cancelled.

Thanking you for your services and hoping to establish business relations again for our
future requirements.

Yours faithfuily,
For CHAMBAL FERTHASERS & CHEMICALS LIMITED.

il -

S K Saxena
GM- Materials

Registered Office : Gadepan-325 208, District Kota {Rajusthan) india Tel. : +91-744-2782611-21 Fax : +91-7455-274129

E-mail : corporate@chambal.in # www.chambalfertilisers.com w CIN - L24124R) 1985 PLCO0A293
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HMindustian Coos-Cola
deverages Py Lid,

e athalis Brigade Magnum,
Hindustan CocarCola B - Wing
Beverages 7th, 8th & Sth Floor,
Beliary Road, kedigahalli Gate,
Bengaiury - 560002
karrnataka , india

8-lan-25
To,

M/s. Shakti Plastics Industries,

Office 202-205, 2™ Floor,

Business Classic,

Chincholi Bunder Roaf,

Matad (West}, Mumbai - 400064.

Represented by its Director,

Rahul V Podaar <iahul@shaktiptasticinds.com>

Sub: Notice for termination of Master Services (EPR} Agreement dated 11t August 2023
Ref:

1. Master Services (EPR} Agreement dated 11" August 2023 between Hindustan Coca-Cola
Beverages Private Limited and Shakti Plastics industries & EPR Allocation Letter dated 11%
August 2023

2. Email correspondence resting with the last email dated 3 February 2024

3. Letterfrom HCCBPL to Shakti Plastics dated 22™ November 2024

4. Reply dated 28" November 2024 from Shakti Plastics to HCCBPL's Letter dated 22™
Navember 2024

5. Continued reply dated 28™ November 2024 from Shakti Plastics to HGCCBPL’s Letter dated
22" Navember 2024,

We, Hindustan Coca-Cola Beverages Private Limited (HCCBPL), are in receipt of your replies as
mentioned above. We have raviewed.the contents of your replies and find that you have faited to
provide us with the clearance confirmation letter from the Centrai Pollution Control Board that we
have demanded for atmost a year now.

Inyour Replies referred above, you had given a point wise response to the contents of our Letter. For
which, we respond as follows:

a. We have not acceptedthe 31,002 EPR credits that you had transferred to our wallet
on the CPCB website since you had failed to follow the SOP mentioned in the
Allocation Letter dated 11" August 2023. As a first step, your company / Enviro
Recyclean were required to provide the documentation to verify traceability prior to

- making any transfer of EPR credits. Youhave not provided any proper documentation
nor fulfilied the requirements of providing end to end traceabitity. Further, we leam
through the noticesissuedtoyour organization by the CPCB andthe respective State
PCB’s {listed in aur Letter) that your erganization has provided fake documents to
multiple companies. For these reasons, we clearly excluded these 31,002 EPR
credits transferred by Enviro Recyctean from our annual returns filed with the CPCB.
Hence, we have not received any benefit whatsoever from this alleged transaction.

Classified - CONEIDENTIAL

Regd. Office : Unlt Nos 303 & 304, Zrd Floor, Baant Address Ona,
Goif Course Road, Sector - 58, GURUGRAM - 122 O, Haryana, INDIA
Corporate identity Number UT4880HRISITPTCIONS34

E-Mail : hechb-india@coca-colain  Mobile No : + 91 YA 44445
Wehsite » wwwi hech.in
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Hindustan Coca-Cola
Beverages Pvt, Lid.

S, ARG Brigade Magnum,
Hindustan Coca-Cola B - Wing
Beverages 7th, 8th & oth Floor,

Bellary Road, kodigehalll Gate,
Bengalury - 560092
Karnataka , Indla

b. We reiterate that your organization failed to futfit any of the obligatians listed in the
EPR agreeinenl. The Lranslen of EPR credits was not as per the agreed terms and we
had clearly rejected the saidtransfer of EPR credits and invoicesraisedin respect of
the EPR credits promptly. Your company had acknowledged the said rejection of
Invoices. Since we have made clearthat we have nho use for nor have we derived any
benefit from the EPR credits, we insist that your company takes back the EPR
credits from our CPCB wallet at the earljest.

¢. To reiterate our stand, your claim that yOour company was updating the progress in
collection of plastic waste to our procurement employee cannot be considered a
fulfillment of your obtigations under the Agreement. The attachment that you have
referredto ismerely an Excel spreadsheet with bald numbers. We have goodreasons
as stated above to refuse to rely on these numbers of plastic waste collection efforts
of your company.

d. Also, our demand for the confirmation of clearance of your company with s
associated WMA's from the proceedings initiated against your com pany by the CPCB
through a letter still stands. While the CPCB and State PCB's have cancelied your
consents to operate, your company remains incapable of fulfitling the contractual
obligations listed in the EPR Agreement. By your own admission, the matter
continuesto be sub-judice with respect to these entities. Hence, the EPR Agreament
becomes voidable at the option of HCCRPL.

e. Werejectedthe transfer of 31002 EPR credits to our wallet onthe CPCB wabsite. We
have also informed the CPCB atong with our annual return, to not considerthe 31002
EPR credits transferred by Envire Recyclean as part of our allocated quantity. We
reiterate that your company Is requested to take back this guantity of 31002 EPR
credits. Since we have not accepted the transfer of 31002 EPR credits and rejected
the invoices amounting Rs.2,48,01,800/-, there is no basis for your company to
demand any payment from HCCBPL., :

Hence, we are under no obligation to make any payments to your company Shakti Plastics, much
tess the payment of Rs.2,48,01,600/-. All statements madein your replies not specificatly traversed
above, are disputed by HCCBPL. Kindly note thatinview of your company's continuedfailureto fulfit
contractual obligations, and unsatisfactory replies, the EPR Agreement along with the Altocation
letter and Purchase Orders numbered as 4500382468, 4500382471 and 4500382472 issued
thereunder shall stand terminated with immediate sffect.

A on behalf of Hindustan Coca Cola Beverages Private Limited "
-
“‘ . 3

tssued foi

Z/THraG0 MATHAN)

Classified - CONFIDENTIAL

Regd, Office : Unit Nos 303 & 304, 3rd Floor, Baani Address One,
Golf Course Road, Sector - 56, GURUGRAM - 123 O, Haryana, INDIA
Corporate ldentity Number: U74899HR1997PTCIO0334

E-Mall : hech-india@coca-colain  Mobile No : + 91 97141 44445
Website : www.hecb.in
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castrol.eo.in

Confidential & Without Prejudice
Date:15 Jan 2024

To,

Shakti Plastic Industries,

2nd Floor, 202-205, Business Classic,

Chincholi Bunder Road,

Malad — West, Mumbai — 400 064, Maharashtra, india

Sub:  Cancellation of the purchase order no. 21135475 - 001 OP issued by Castrol India Limited
(*Purchase Order”)

Re: Direction no - F.No. CP-20/80/2021-UPC-II-HO-CPCB-HO Part (1), issued by Central
Poliution Control Board (“CPCB”) to Maharashtra State Poliution Control Board (“MSPCB”).

Attn:  Mr. Rahul V. Poddar, Partner
Dear Mr, Poddar,

We are writing in continuance to our earlier communications with you in reference to the above
referred directions issued by CPCB alleging irregularities by Shakti Plastic Industries ("Shakti
Plastics”).

While we have noted your assurances stating compliance with the applicable laws, the above
captioned directions have not been revoked or clarified by CPCB till date.

In the circumstances, and in the interim Castrol India Limited ("Castrol”), is compelled to cancel the
Purchase Order no. 21135475 - 001 OP issued for collection and recycling of plastic waste on behalf
of Castrol for the fiscal year 2023-24.,

Please note that Castrol may elect to terminate the Master Services Agreement dated 8t August 2022
("Agreement”} in case the said directions are not recalled/clarified/closed in due course,

We note that Shakti Plastics has passed on the credits for the plastic waste that has been processed
by it for Castrol. In case of a cancellation/revocation of the said credits and/or their benefit not being
available to Castrol, Castrol will require Shakti Plastics to provide us undertaking of compliance with
the Agreement and support Castrol's defense before the appropriate forums, if requested. Castroi
expects Shakti Plastics to continue its stated compliance with the said Agreement.

This letter is being sent without prejudice to any rights that Castrol may have under the Agreement or
under the applicable law, all of which rights shall stand reserved by Castrol.

We request you keep us updated on any further developments on the matter.

Best Regards

DocuSigned by:

ank Pan,
EVES ’ﬁs?s%aﬁ"d?syhﬂ

Supply Chain Manager

Registered office:

Castrof india Limitad

CIN L 23200MH1978PLCOR1359

Technopalis Knowledge Park,

Mahakalf Caves Road, Andheri East, Mumbai - 400 093,

Tet. +9122-66984100 / Fax; +9122-66984101

Customer Service Tolt Free No. : 1800222100 / 18002098160
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BISLERE IMTERNATIONAL PYT, LTD.

NOTICE OF TERMINATION
Date: 09'® November 2023

The Shakti Plastic Industries

Qffice at 2™ Floor 202/203/204/205,
Business Classic Chincholi Bunder Road,
Malad {West) Mumbai 400 064.

Dear Sir,

Sub: - Termination of Service Agreement dated 21% October 2021 and Addendum dated 31
October 2022 and 25" August 2023.

This Notice of Termination is with reference to the Agreement dated 21% Qctober 2021, Addendum
dated 31* October 2022 and 25% August 2023. executed between Bislert International Private
Limited and The Shakti Plastic Industries (hereinafter referred to as the “Said Agreement”).

In accordance with Clause 7.4 of the said Agreement, we hereby issue this notice for termination of the
said Agresment. Accordingly, the Agreement shall stand terminated with effect from 8% December
2023.

On termination of the said Agreement, the Company stands fully discharged against any claim or
liability on any account/transactions pertaining to the said Agreement, '

We thank you for all the cooperation extended to us during the tenure of the arrangement.

Thanking you,

Agreed and accepted,
Bisleri International Private Limited

M

(Authorised Signatory)

] CIN U15540MH1984PTC 127572
Regd. Offica : Wastern Express Highway, Andheri {E), Mumbal 400 099 + Tel. +91 22 144 7000 « Visit us at: www.bisleri.com




a7

o \\}9\\\% Q

Date ; 05-09-2025

To:

The Shakti Plastics industries

2nd Floor, 202-205, Business Classic,
Chincholi Bunder, Malad (W),
Mumbai — 400064,

Subject: Termination of Agreement — 60 Days’ Notice Under Clause 7.4

Dear Sir/Madam,

This Agreement executed date : 25-02-2025 between Amar Tea Pvi. Ltd., having its registered
office at 61, Dr. S. S. Rao Road, Parel, Mumbai — 400012, and The Shakti Plastics industries ,
EPR Compliance, Plastics & Waste Management.

As per Clause 7.4 of the Agreement, which permits either party to terminate the contract by
providing a 60 (sixty) days’ written notice, we hereby formally notify you of our intention to
terminate the Agreement, effective 60 days from the date of this letter.

Accordingly, the Agreement shall stand terminated with effect from 03-11-2025.

We request your cooperation during the notice period to ensure a smooth transition and closure of
all ongoing matters. Kindly ensure the following within the notice period:

» Completion and handover of any pending documentation and compliance reports
« Settiement of any outstanding invoices or obligations

« Cessation of all services post the termination date

We appreciate the services rendered by your organization during the course of our engagement and
wish you all the best in your future endeavours.

For any clarification, you may contact the undersigned.
Thank you for your cooperation.
Stncerely,

For Amar Tea Pvt. Lid.

ATMAW
Directd

CiIN No. U15490MH 1990PTC054836
ADM_I[E!L. F)QF]FI:(ZTE 61, DR.S. S, RAO_ ROAD, NEAR M. G. HOSPITAL, PAREL, MUMBAI - 400 012
:91-22-4040 0900 @ Website : www.societytea.com e Email - info@societytea.com
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FDC Limited

MANUFACTURERS & EXPORTERS OF FOODS, DRUGS & CHEMICALS

March 03, 2025.

The Shakti Plastic Industries
202/203/204/205, 2ud Floor,
Business Classic,

Chincholi Bunder Road,

Malad West,

Mumbai -~ 400 064

Dear Sir/ Madam,

Suh:

This letter is to inform you that pursuant to clause 7.2 (a) of the Service Provider
Agreement for collection and disposal of plastic waste executed with you on 1st June, Lo
2022 and the further Addendum dated 28t June, 2023, we would like to terminate the &
Agreement and your Services with no monetary cost payable by us. '

Please treat this letter as an official intimation of termination of the agreement with
immediate effect. -

Thanking you.
For FDC Limited _

Anant J. Kharche~xz:
Associate Vice President
Engineering Services & Projects

CORPORATE QFFICE - 142-48, 5. V. Read, Jogeshwari (W), Mumbai - 400 102. INDIA
Tel.: +91-22-6291 7900 / 950/ 2678 0652 / 2653 / 2656 * Fax . +01.22.7677 3462
E-mail : fde@fdcindia.com » Website : www. fdcindia.com
REGISTERED OFFICE - B-8, MLLD.C. Industrial Area, Walyy - 431 136, Dist. Aurangabad. INDIA
Tel.: 0240-255 4407 / 255 47299/ 255 4967 » Fax : 0240-255 4299
E-rnail ; waluj@fdeindia.com ¢ GIN ; [24238MH1940PLCO03176
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PONNI SUGARS (ERC

Cdapalli, Cauvery R.8 PO, ERODE - 838 047,

Phones : 04288 - 247351 - 55
E.mall : gen@ponnisugars.com |[website | www. ponnisugars.com

Tamilnadu. ndia. 9001/'1401
CIN : L15422 TN1996 PLCO3T7200 CERTIEIED

Regd. Oilice : Eavin House, Nu. 13, Rajiv Gandhi Salal, (OMR}, Perungudi, CHENNAI - 800 098,
PUR /2221 17.06.2024

THE SHAKTI PLASTIC INDUSTRIES
2™ Floor, 202-205,

Business Classic,

Chincholi Bunder Road,

Malad — West,

Mumbai — 400 064,

Maharashtra

Dear Sir,

Sub: Termination of the contract — Due to Non-Receipt of EPR Credit - Reg.

Please note that, we are forced to terminate the EPR agreement entered with you as
service provider for managing EPR plastic credits for disposal of plastic waste and
assistance in annual filing and other services mentioned in the agreement in
annexure - A of the agreement dated 4% September 2023 due to lack of cooperation
from your end and non-receipt of EPR credits in time causing non-compliance by our
company which may lead to penal action for us. '

We have submitted all the necessary details related to EPR filing on 30% May 2023
and same was also filed in CPCB portal. On 26t July 2023 you have replied through
E - mail regarding our EPR target is 265MT and requested for the Purchase Order.
Subsequently, the agreement was entered into on 04 September 2023.

Based on the agreement till now we have not received the EPR credit in our CPCB
EPR portal in spite of frequent reminders made by us via phone and E-mail for the
Financial Year 2023-24 to Mr. Abhinay Lakhmapure service provider staff assigned to
us,

In view of the above issues, we are issuing notice for the termination of the Agreement
entered between us on 04" September 2023, with reference to clause 7.4
“Notwithstanding the above, the company shall have the right to terminate this
agreement, by giving a written notice of 60days to the service provider, without
assigning any reason thereof” in full and final with no obligations from our side.

We request you to kindly acknowledge receipt of this termination notice.
Thanking you,

Yours faithfully,
For PONNI SUGARS (ERODE) LIMITED

W bin
PRESIDENT (OPERATIONS)



Rubber Limiled
REGT GFFICE

I, COMMUNITY CENTRE
SAKET WE DELHE 7

INDHA

CIN MO, {RETO0DIGE2PECO 4R TG

Date: 11.03.2024

1o

Mr. Yogesh Sharma

GM {(EPR)

M/s Shakti Plastic Industries

2rd Floor, 202-205, Business Classic,

Chincholi Bunder Road, Malad- West, Mumbai -400064

Sub. : Termination of ADDENDBUM NO, 1.

Dear Sir,

This has reference to the agreement dt. 01.06.2022 between M/s Unipatch Rubber Limited and
M/s Shiaku Plastic industries, In respect of EPR services. This agreement expired on 31
May 2023, There after we received your request / quotation dt, 17.05.2023 for end to end EPR
services and the same was accepted by our management. We executed ADDENDUM NO. 1 on
02.08.2023 between M/s Unipatch Rubber Limited and M/s Shakti Plastic industries which is
to expire on 13.06.2024.

it has come to our knowledge that your company operation has been banned by the CPCB for
EPR services, therefore we cannot continye suffering due to your own short comings raised by
CPCB. Further we have not received any response from you regarding your eligibility in spite
of repeated communication and personal visit by our Senior Executive to your office in
Mumbai.

Therefore the management of M/s Unipatch Rubber Limited hereby terminates the
ADDENDUM NQO. 1 dated 02.08.2023 (Ref. clauses No. 7.2 {a & b) of the agreement dated
(11.06.2022} with immediate effect.

'This is for your information and necessary action please.

Regards,
| For UNIPATCH RUBBER LIMITED

m&w ] i e T P
. P

BRIG. V. K. KHAJURIA (RETD.)
PRESIDENT & WHOLETIME DIRECTOR

PHONES +91.11-46222222 (30 Lines) FAX : +81.11-25867142
£-mail : corporate@unipatchrutiber.com  Website | www unipatch.com

CJHENNJ_\} DELHI KOLKATA KUMBAI
PH, - 25580886 P, 452222499 PH. : 22268364 PH. . 27657535

A Joint vanturs with Tech, LISA,
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BY HAND DELIVERY / COURIER / EMAIL

WITHOUT PREIUDICE

4™ January 2024

To:

Thé Shakti Plastic industries,

2 gloor, 202-205,

Business Classic, Chincholi Bundér Rd.,
Malad (W), Mumbai - 400064

Re:  Notice of Termination under Clause 7.4 of Agreement dated 21 September 2023 {“the.
Agresient”) executed by Hershey India Private Limited {*HIPL"), and The Shakti Plastic
Industiies {“Service Provider"}

We refer to the Agreement.

Interms of Clause 7.4 of the Agreement; HIPL has the right to terminate the Agreement with 60 days’
priar notice {“Right of Termination”). '

We hereby give notice to the Service Provider in exercise of our Right of Termination, as follows:
1. Service Provider is hereby notified that we wish to terminate the Agreement on and with

affect from 4™ March 2024, l.e., after the expiry of 60 days from the date of this notice of
termination.

Nathing in this notice shafl be regarded as impairing, diminishing, affecting, or operating a5 a waiver
in whole-of in part of, the rights of HIPL under the Agreement or otherwise, in any manner whatsoever.

This notice is jssued 1o the Service Provider without prejudice to any other rights of HIPL whether
under the or otherwise.

All the relevant provisions of the Agreement including (without limitation] In refation to governing law
and dispute resolution shall mutatis mutandis apply to this notice.

Signed and defivered for and on behalf of HERSHEY INDIA PRIVATE LIMITED

- Famighle

By : Kanishka Das

Title . Director - Supply Chain

PRIVILEGED AND CONFIDERTIAL 113
Hershey India Private Limited
Cil UZ424DMH1997PTCIO5714

Regd, office - Schingdier House + Hiranandani Gardens « Powai + rumbai 400076, india
Pheme : 9% 22. 2577 7500  Fax 1 +91-2%- 1572 THOL « Webtite — www. hersheyindia.com
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Shradha Singh —_

From: Poonam Poddar

Sent: Thursday, December 18, 2025 11:20 AM
To: Shradha Singh

Subject: FW: Service Ageement for EPR Services
Attachments: Shakti Plastics Service Agreement.pdf

FY| - Kansai Nerolac Paints Ltd

Regards,
Poonam Poddar
+91-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Turning waste to value

Website : www.shaktiplasticinds.com
Follow us:

From: Rahul Podaar <rahul@shaktiplasticinds.com>
Sent: Monday, November 6, 2023 12:57 PM

To: Poconam Poddar <poonam@shaktiplasticinds.com>
Subject: FW: Service Ageement for EPR Services

Please check

From: VED RAJIV (MUMBAI - HQ) <rajivved @nerolac.com>

Sent: Monday, November 6, 2023 10:46 AM

To: Rahul Podaar <rahul@shaktiplasticinds.com>

Cc: CHATTERIEE INDRANATH (HO) <indranathc@nerolac.com>; SAWANT VARADA (MUMBAI - HO)
<varadasawant@nerolac.com>; TODKAR ONKAR {MUMBAI - HO) <onkartodkar@nerolac.com>; SHINDE MAHESH
{MUMBAI - HO) <maheshshinde@nerolac.com>

Subject: Service Ageement for EPR Services

Dear Mr., Podar,

1 am Rajiv Ved, part of the Indirect procurement team at KNPL. This is with reference to the service agreement
signed with Shakti Plastic Industries for Fulfilment of EPR requirements of the company, dated 18" May 2023.

In relation to the aforementioned agreement, we are in receipt of the notification from Central Pollution Control
Board (CPCB), dated 26" Oct 2023 wherein “Shakti Plastic Industries” has been issued a show cause notice,
debarring the unit from operating under the Extended Producer Respansibility framework for a period of one year.
In lieu of this, Shakti Plastic Industries is in default of its Compliance obligations {clause 7.1) and performance clauses
related to clauses 2.7 and 2.8. We thus, wish inform you of our decision to terminate this agreement in lieu of our
rights of termination as per clause 10.2, with immediate effect.

Regards




Rajiv Ved 6 1 7 g};:j,f

Please do not print this e-mail unless you really need to.
To know more about us visit; www.nerolac.com

Disclaimer: This email and any files transmitted with it are confidential and intended solely for the use of the
individual or entity to whom they are addressed. If you are not the intended recipient, you should not disseminate,
distribute or copy this e-mail. Please notify the sender immediately and destroy all copies of this message and any
attachments. Please note that any views or opinions presented in this email are solely those of the author. The
internet cannot guarantee the integrity of this message. Kansai Nerolac Paints Ltd. shall (will} not therefore be liable
far the message if modified.

Warning: Recipient should check this email and any attachments for the presence of virus, Kansai Nerolac Paints Ltd.
accepts no liability for any damage caused by any virus transmitted by this email.

Kansai Nerolac Paints Ltd.

Nerolac House, Ganpatrag Kadam Marg,
Lower Parel, Mumbai 400013

Phone: #91 22 2499 2500

www .nerolac.com
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Shradha Singh - —
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From: Poonam Poddar

Sent: Thursday, December 18, 2025 11:22 AM
To: Shradha Singh

Subject: FW: SERVICE ORDER

Attachments: SHAKT! SERVICE ORDER 6900062234 .pdf

FY] - Mahyco Private Lid

Regards,
Poonam Poddar
+91-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Turning veosie 1o volue

Website : www.shaktiplasticinds.com
Follow us:

From: Ratnesh Singh <ratnesh.singh@mahyco.com>
Sent: Friday, January 31, 2025 6:15 PM

To: Poonam Poddar <poonam@shaktiplasticinds.com>
Ce: Mustafa Mulla <mustafa.mulla@mahyco.com>
Subject: Fw: SERVICE ORDER

Dear Madam,
This purchase order stands cancelled as you were unable to do the work at scheduled time.

Regards

Ratnesh Singh

Associate Manager (Materials)
MM Deptt.

Mahyce Private Limited,

Jalna — Aurangabad Road,

At, Dawalwadi, Tg. Badnapur,
Jalna —431203. Maharashtra.

Email ; ratnesh.singh@mahyco.com




(D Q
Phone : +91-9996975614 61 9 Z\{ _S

Www.mahyco.com

Vision: Feed the world by empowering smaliholder fartners

From: Ratnesh Singh <ratnesh.singh@mahyco.com>
Sent: 01 October 2024 14:32

To: Poonam Poddar <poonam @shaktiplasticinds.com>
Cc: Mustafa Mulla <mustafa.mulla@ mahyco.com>
Subject: SERVICE ORDER

Dear Madam,

Please find the attachment regarding service order 6900062234 of EPR compliance charges.
Regards

Ratnesh Singh

Associate Manager (Materials)

MM Deptt.

Mahyco Private Limited,

Jalna — Aurangabad Road,

At. Dawalwadi, Tg. Badnapur,

Jalna — 431203. Maharashtra.

Email : ratnesh.singh@mahyca.com

Phone : +91-9996575614

www.mahyco.com

Vision: Feed the world by empowering smaltholder farmers

This email and any attachments may contain confidential material and is solely for the use of the intended
recipient(s). If you have received this email in error, please notify the sender immediately and delete this email and
any attachments. If you are not the intended recipient{s), you must not use, retain or disclose any information
contained in this email. Any use, reproduction, dissemination, copying, disclosure, modification, distribution and/or
publication of this e-mail message or any part thereof, its contents or its attachment(s), if any, in any manner
whatsoever, other than by its intended recipient(s), is strictly prohibited. E-mail transmission cannot be guaranteed
to be secure or error-free as information could be intercepted, corrupted, lost, destroyed, arrive late or incomplete,
or contain viruses. Mahyco therefore does not accept liability for any errors or omissions in the contents of this
message, which arise as a result of e-mail transmission. Mahyco does not guarantee that this email or any
attachments are free from viruses or 100% secure even though reasonable precautions are taken. Mahyco accepts
no liability for any damage caused by any virus transmitted by this email or any attachment. Mahyco reserves the
right to monitor all E-mail communications through its network.
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Shradha Smgh _

From: Poonam Poddar

Sent: Thursday, December 18, 2025 11:23 AM

To: Shradha Singh

Subject: FW: [EXTERNAL] Procurement of EPR certificates for fulfilling the EPR obligations for

Financial year 2022-23.

FYI - Marks & Spencer

Regards,
Poonam Poddar
+91-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Turring wosle o volue

Website : www.shaktiplasticinds.com
Follow us:

From: Mishra, Ashish <Ashish.x.Mishra@marks-and-spencer.com>

Sent: Tuesday, December 5, 2023 6:09 PM

To: Poonam Poddar <poonam@shaktiplasticinds.com>

Ce: Yogesh Sharma <yogesh@shaktiplasticinds.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>; Batra, Rohan
<Rohan.Batra@marks-and-spencer.com:>

Subject: RE: [EXTERNAL] Procurement of EPR certificates for fulfilling the EPR obligations for Financial year 2022-23.

Dear Poonam,

As per management decision, We have to cancel this PO.
We shall update you later if we would require any support on this.

Thanks.

Kind Regards
Ashish Mishra

From: Poonam Poddar <poonam @shaktiplasticinds.com>

Sent: Tuesday, December 5, 2023 10:54 AM

To: Mishra, Ashish <Ashish.x.Mishra@marks-and-spencer.com:>

Cc: Yogesh Sharma <yogesh@shaktiplasticinds.com>; Prateek Saraf <psaraf@shaktiplasticinds.com>; Batra, Rohan
<Rohan.Batra@marks-and-spencer.com>

Subject: RE: [EXTERNAL] Procurement of EPR certificates for fuffilling the EPR obligations for Financial year 2022-23.

Dear Mr. Ashish,

Kindly update us further on the trail mail by today.
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Shradha Singh - ’
From: Poonam Poddar

Sent: Thursday, December 18, 2025 11:25 AM

To: Shradha Singh

Subject: FW: Kindly hold the PO of Swasth Aahar Private Limited due to non clarity of CPCB

Clearance Authority Letter

FYI - Patanjali Peya Ltd

Regards,
Poonam Poddar
+91-9820480180

e SHAKTI
PLASTIC INDUSTRIES

Turning woste to volue

Wehsite : www.shaktiplasticinds.com
Follow us:

From: legal@patanjalipeya.com <legal@patanjalipeya.com>

Sent: Wednesday, April 24, 2024 3:25 PM

To: Poonam Poddar <poonam@shaktiplasticinds.com>

Cc: Prateek Saraf <psaraf@shaktiplasticinds.com>; Yogesh Sharma <yogesh@shaktiplasticinds.com>

Subject: Re: Kindly hold the PO of Swasth Aahar Private Limited due to non clarity of CPCB Clearance Authority Letter

Dear Team,

We really felt good by using your services but really apprehend and wish to say in hevay note that we no longer be
associated to take your services for EPR filing from this financial year with immediated effect as no communication
has been recieved that your Company is eligible for the same under CPCB notice clearance letter.

Thanks for your services in all that matters any of the documents of PPPL records shall be shared to us in either pdf
format attchements for the previous filing if any.

Thanks & Regards

CS Yashvee

Moh: +91-8610671163

Legal & Compliance Department
Email id: legal@patanjalipeya.com

Patanjali Peya Private Limited
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WITHOUT PREJUDICE
4" January 2024
BY HAND DELIVERY / COURIER / EMAIL
To:
The Shakti Plastic industries,
2 Floor, 202205,
Business Classic, Chincholi Bunder Rd.,
Malad (W), Mumbai - 400064
Re:  Notice of Termination under Clause 7.4 of Agreement dated 21 September 2023 {“the-
Agreement”) executed by Hershey India Private Limited {"HIPL”), and The Shakti Plastic
Industries {“Service Provider”)
We refer to the Agreement.

In terms of Clause 7.4 of the Agreernent, HIPL has the right to terminate the Agreement with 60 days’
priar notice (“Right of Termination”).

We hereby give notice to the Service Provider in exercise of our Right of Termination, as follows:
1. Sarvice Provider is hereby notified that we wish to terminate the Agreement on and with

effect from 4% March 2024, i.e., after the expiry of 60 days from the date of this notice of
termination.

Nothing In this notice shall be regarded as impaiting, diminishing, affecting, or operating as a waiver
inwhale or in part of, tha rights of HIPL under the Agreement or otherwise, inany manner whatsoever.

This notice is issued to the Service Provider without prejudice to any other rights of HIPL whether
under the or otherwise,

Al the relevant provisions of the Agreement including {without linitation) in relation to governing law
and dispute resolution shall mutatis mutandis apply to this natice.

Signed and delivered for and on behalf of HERSHEY INDIA PRIVATE LIMITED

Fadgude

By : Kanishka Das

“Title  : Director—=Supply Chain

PRVILEGED AND COMPDENTIAL 1
Hershey india Private Limited
LI D24 2400H1097PTCID5 714

Regd. office - Schindier House » Hiransndani Gardens » Powai » Mumbai 300076, India
Phone - +81- 23 2573 TROO « Fax : +61-22. 2672 7R01 » Website — www. hzrsheyindia.com
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Report with respect to CPCB directions issued uls 5 of EP Act, 1986
to Maharashtra Pollution Controg Board refardinlg non-compliance
of M/s Shakti _Iastic industries

1 Introduction

1.1 Chronology of Consent Management

M/s Shakti Plastics industries, Paighqélr is engaged in recycling of plastic waste,
having plant at Gat No.158, 158, Nanlgaon, Manor, Tal-Palghar. The unit was
commenced in the year 2000 as per Udyog Adhar certificate submitted by the industry.

The industry was having Consent to Qperate (CTO) dated 28.07.2020, granted by
Regional Officer (Thane) for capacity of 1,20,000 TPA.

Thereafter, the industry appiied fér Consent to Establish (Expansion) i.e.
CTE(Expansion) on 16.01 2023 for capatity of 14,000 MT/maonth i.e. 1,68,000 TPA .
The application for CTE (Expansion) was duly processed and recommended for
approval, by Sub-Regionat officer, Tarapuf Ii, MPCB and it was granted on 24.03.2023.

Thereafter, the industry applied for Cansent to Operate (expansion) on 22,05.2023
for aforesaid expansion. The application was duly processed and recommended for
approval, by Sub-Regional officer, Tarapur 11, MPCB and accordingly, Regional Officer
(BMW), MPCB has granted the application on 15.08.2023 (copy enclosed as Annexure
1) for total plastic waste processing capacity of 2,88,000 Tonnes per Annum (TPA)
(earlier CTO capacity of 4,20,000 TPA + expansion of 1,688,000 TPA), for following
products: "

i. Plastic granules & reprocess plastic granules (without washing activity)- 7500
MT/Month
ii. Plastic grinding & agglomerate (without washing activity) 2500 - MT/Month
lii. Plastic granules & reprocess plabtic granules (with washing activity) 10000 -
MT/Month :

iv. Plastic grinding & agglomerate (with washing activity) - 4000 MT/Month

1.2 Plastic EPR registration & phifsical verification- CPCB guidelines

As per PWM Rules 2016, the Extended Producer Responsibility (EPR) guidelines
were published in Feburary 2022, according to which, plastic waste processors
(PWPs) are mandated to obtain EPR registration from CPCB/ SPCB/ PCC as per their
location. CPCB has published Standard Operating Procedure (SOP) for Registration
" of Plastic Waste Processor (PWP) throug'h Plastic EPR Portal a per PWM Rules 2016
on 15t March, 2022.

As per the aforesaid SOP, Physical Audit of the PWP is required to be completed
by SPCB/PCC within 30 days of grant of Registration. The PWP shall be able to issue
certificates to PIBOs post conduction of Audit and validation of its facilities by the

Pagelof9
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SPCB/PCC, :
Accordingly, login credentials have been created by MPCB and given to alf the 12
Regional Officers of MPCB for physical verification of the installed machineries for
processing of plastic waste. |

Chronology of EPR Registration aﬁprovat to M/s Shakti Plastic Industries

1. The industry had applied for plastic EPR registration on CPCB portal on
27.05.2022. 3

2. As per the CPCB guidelines, as the industry is having Consent to Operate for
the capacity of 1,20,000 TPA, the!EPR registration application was approved
and registration was granted on 18.07.2022 for the said capacity.

3. After that, as per the CPCB guidelines, the checklist prepared by CPCB for
physical verification was marked opline to RO Thane.

4. Accordingly, RO Thane has conducted physical verification w.r.t. installed
capacity of plant and machinery ks per format of CPCB and submitted the
verification report aiong with recbmmendation for approval of the installed
capacity of 1,20,000 TPA. _'

5. After receipt of physical verification report from RO Thane, the final approval
was given from MPCB head ofﬁoel. After that only, the waste processor is able
to generate the EPR certificates.

6. The industry re-applied for EPR registration on 18.07.2023 for expanded
quantity i.e. 2,88,000 TPA. ;

The abovesaid procedure was followed for the expanded capacity.

As per the CPCB guidelines, as the industry is having Consent to Operate for

the capacity of 2,88,000 TPA, thg EPR registration application was approved

and registration was granted on 3}.07.2023 for the said capacity.

9. After that, as per the CPCB guidelines, the checklist prepared by CPCB for
physical verification was marked anline to RO Thane.

10.Accordingly, RO Thane has conducted physical verification w.r.t. installed
capacity of plant and machinery as per format of CPCB and submitted the
verification report along with recommendation on 08.08.2023 for approval of the
installed capacity of 2,88,000 TPA (Annexure 3). _

11. After receipt of physical verification report from RO Thane, the final approval
was given from MPCB head officg.

@ N

2 Directions by CPCB to MPCB under section 5 of EP Act, 1986,
regarding M/s Shakti Plastics: Industries, Palghar, Maharashtra on
26.10.2023 ;

CPCB taken random sample auqit of M/s Shakti Plastics Industries, Palghar,
Maharashtra, and (ii) Technova Recyclirig India Pvt. Ltd, Thane, Maharashtra (plastic
waste recyclers); was conducted by CHCB on August 31, 2023 and September 01,
2023 respectively in accordance with Clause 12.4 of the EPR Guidelines.

Page20f9
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In view of the observations made by the audit team, CPCB issued directions to
Maharashtra Pollution Control Board ori 26.10.2023 under Section 3 of the EPA, 1986
regarding compliance of various provisions under Schedule —Il of Plastic Waste
Management Rules, 2016, Guidefines jon Extended Producer Responsibility (EPR).
CPCB directed to take necessary action immediately with submission of action taken
report within 10 days from the date of i$suance of the aforesaid direction.

3 Visit to Shakti Plastic Industries on 08.11.2023

Accordingly, a team for investigation of the matter has been constituted comprising
of Regional Officer, Thane, Sub-Regional Officer (ROBMW) and Field Officer
(ROBMW). The team conducted surprise visit on 08.11.2023 to the Shakti Plastic
industries, Gat No.158, 159, Nandgaon, Manor, Tal-Palghar.

During the inspection the foliowing d}bservation were made:

¢ 298 workers attendance on 08.11.2023 was shown to the team.

 Inward register (raw material) arid outward register (product) for the month of
November 2023 was shown. .

27 plastic recycling/ processing fnachinen‘es were present.

Capacity of observed machinery not available on machines (only kW, RPM,
Ampere etc.)

2 Washing lines along with grinder (capacity of 2300 T/A)

Inward and Outward registers cdpy submitted.

Light bill = hard copies submitteél (After expansion, not much variation)
GST bills- at corporate office

OEM receipts called from company.

Due to above incomplete information, industry representatives were called with
aforesaid information to compile ali the relevant information at MPCB Office.
industry representative provided following documents on 20.11.2023.

4 Key observations regardiné Details of Industry process and
documentation |

4.1 Process description ? _
During visit, the following process was observed at the plant.

a. Washing line process

Page 3 of 9
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d. Shredding process : -

Manufacturing Flow Chart

: Total capacity B.3TPH

asMT

Shyedie » Direct Seil

m * Qua“:ywis
scrap & fgrading

waste

o
.

Shredding Process
4.2 Plant layout/storage
Plant layout is enclosed as annexur;a.
43 Machinery details with capacity

During visit, it was noted that the inhustry has total of 26 machineries for plastic
waste processing, out of which 23 are used for direct sale of finished product:

Sr | Type " ]Totat No. of|No. of

No | machineries machineries  for
5 direct sale
1 extruders (granule making) ; 06 06
2 | agglomerators ; 07 05
3| grinder machine } 08 06
4 shredder machine ; 02 01
5 sgeezer machine : 01 01
6 washing line 02 -
Total : 26 19

Total estimated capacity of the Machines is 2,32,872 to 4,51,140 TPA as per
purchase bills submitted by industry, used for direct sale (Annexure 6).

Table 4 Estimated Capacity* of plastic rocessing machines for direct sale/ finished
product as%er invoice/ bills

Page 5 of9
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Toalcapacly | SRy as perimokef| . Capacty s er invoi/bis Capacy s por i tls (TomnesiAman)
Do ol mechine | No.of mochis Jpghout) s swbmited] D00 | (Qomesila) : _
s | | | W | "“(“"‘W“’I'“!W! | b
' n rgdes=33 | RSy
EXRUDERS § 53] 18| mw|; W M 510 12 {
RGLOW MACHEE 5 60| 10w g W 5.0 ) 108500
IGRINDER MACHINE § T nRsl N WM 70 W 71364 106,598 122640
?m 1 (T T T % n 25% 25% 2528
SOUTER HACHNE 1 300 a0 @ Tt T 750 !
T 19 5605 300 e 2% 240304 15140

*Some invoices/ bills have given range of ¢apacity (Kg/ hour) depending on the
material recycled, which is also considered for calculation of minimum and maximum

capacity. ?
Details of all machineries are eniclosed as Annexure.

Therefore, it is observed that Shakti plastic industries has 27 machineries for plastic
waste processing with production capacity (as per invoices/ data sheets provided by
industry for the machinery) of minimum of 2.32 lakh ton per annum to maximum of
4.51 lakh ton per annum of production, \\J_hich is in line with the consented capacity
and plastic EPR registration quantity of 2,88,000 ton per annum.

4.4 Workers details ;
Attendance roaster of workers for period of March 2022 to September 2023 has been
submitted by industry. Individual workers;attendance sheet was submitted for April
2022, May 2022, August 2022, April 2023iand September 2023, It was noted that on
30t April 2022, 248 workers worked at the plant, whereas 30" September 2023, 398
workers worked in the plant. Details enclosed as Annexure 5.

4.5 Electricity bills

Electricity bills for January -2022 to Octobier-zoza have been submitted by industry (
as follows: "

Table 2 Electricity bills for January -2022 to October-2023

Electricity
Consumption | Blectricity bill Electricity Bill
Month {kWh/month) | demand (KVA) Amount (Rs.)
Jan-22 2,866,850 -‘ 849 25.11,173
Feb-22 2,18,385 ? 848 21,29.751
Mar-22 1,84,170 - 791 18,55 672
Apr-22 1,75,568 674 17,27.752
May-22 1,14953 | - 674 12,55,868
Jun-22 1,78,635 : 586 19,79,235
Jul-22 192600 | . 679 21.08,895
Aug-22 268,168 | . 896 28,63,727
Sep-22 1,72,935 i 881 20,67,145

Page 6 of9
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Oct-22 1,87,853 746 21,00,001

Nov-22 2.46,480 . 757 26,46,377
Dec-22 2,24.655 . 847 25,12 685
Jan-23 1,66,553 867 20,10,529
Feb-23 205,328 - 769 22.86,244
Mar-23 2.08,890 . 807 24,36,382
Apr-23 237,870 D 767 26,086,033
May-23 1,50,180 . 780 17,92,550
Jun-23 2.00,145 . 925 24,12,570
Jul-23 2,68,485 i 920 30,46,219
Aug-23 2,83,065 1 31,53,268
Sep-23 2,46.660 960 29,558,448
Oct-23 2,759,083 i 985 32,00,148

Comparison of Electricity consfumption {kwh/month) (FY 2022
and FY 2023)

Jan feb Mar May 3;un Jui Aug Oct Nov Dec

22021 ®2023

As per literature review, electricity of around 0.4 to 0.6 kWh electricity/ kg of
plastic waste recycling (extrusion/ granuld making) is required '. Therefore, electricity
consumption of the shakti plant for FY 2b22-23 i.e. 23.33 lakh kWh corresponds to
11.66 lakh tonnes of plastic recycling. Some of the electricity consumption may be for
other purposes such as lighting, fans, water pumping, ETP operation efc.

4.6 Raw Material/final product Ih out details

Industry has submitted material in-out register’s copies for last 3 months (August, Sept, Oct
2023)

4.7 Raw material purchase details
Industry has submitted soft copies of GST invoices for raw material procurement for
FY 2022-23 by procurer's name. '

L Source: https:ﬂwww.ptonline.com.!articlu}whats-wiur—process-energy—
fingerprints:~:textsA%20typical%20extrusion%20plant%20will %2Flb)%200f% 20plastic% 20processed.

Page 7 of 9
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4.8 EPR certificate generation and Sales details with GST for FY
2022-23

As per the CPCB audit team observat;on reported in the Directions issued to MPCB
on 26.10.2023, the unit has generated _EPR Certificates of the order of 2,74,000
Tonnes and transferred EPR Certificates of 2,668,000 Tonnes values fo
Producers/importers/Brand Owners (PlB(Ds). It was also reported that the quantities
mentioned in the invoices uploaded on EPR Portai by the Unit are fallacious & very
high as compared to the declared production capacity.

As annual report 2022-23 of Shakti Plasti¢ Industries available on the EPR Portal, the
industry has EPR certificates gemaratedI (as on date of filing of annuat report) for
quantity of 2,94 582 tonnes as on date 01 12.2023 (copy enclosed as Annexure).

It was noted that industry has made 5334 entries under “Sales” tab. It has uploaded
invoices with 240 attachments on the pertal. Some of the attachments are having
multiple invoices. The uploaded invoices \;vere randomly checked and it was observed
that the attached invoices have been generated for “Services provided towards
collection and recycling® and not for| the requisite actual sales of recycled
plastic/granules. '

industry has provided sales data in the gxcel sheet consisting of total 431 invoices
generated for Services provided towards collection and recycling and not for the
requisite actual sales of recycled plastiygranules having total quantity of 1,00,187
Tons for FY 2022-23. whereas total quantity of sales of EPR certificate was 2,668,000
Tonnes for FY 2022-23. Therefore, It is noted that the industry has also generated
EPR credits for Services provided towprds collection and recycling and not for
the requisite actual sales of recycled piastic/granules.

Shakti plastic industries has submittad soft copies of around 17,800 invoices
for both sales and procurement of plagtic waste. in view of the voluminous data,
it is recommended that Chartered Accpunt may be appointed for verification of
the invoices.

4.9 Land documents- Land doqumants submitted by industry
{Annexure 7).
The documents are found to be as per mﬂustry address and area mentioned in
Consent to Operate granted by Board.

5 Conclusions-

i. Shakti plastic industries has 26 machineries for plastic waste processing with
production capacity (as per invoidesl data sheets provided by industry for the
machinery) of minimum of 2.32 igkh ton per annum to maximum of 4.51 lakh
ton per annum of production, whieh is in line with the consented capacity and
plastic EPR registration quantity of 2,88,000 ton per annum.

Page 8 of 9
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Electricity bills submitted by mdustw are in fine with consented capacity of

industry.
Physical verification of the mdustry Was conducted as per SOP formuiated by

CPCB.
it is noted that the industry has gene ated some of the EPR credits for Services
provided towards collection and recycling and not for the requisite actual sales

of recycied plastic/granules. §

v, Shakti plastic industries has submttted soft copies of around 17,800 GST
invoices for the plastic waste for p!aétic EPR portal of CPCB website. In view of
the voluminous data, and also it was not possible to come out with opinion w.r.
quantity of actual plastic waste processing carried out by the industry.
Therefore, it is recommended that Chartered Account may be appointed for
verification of the invoices.
List of Annexures
1. Annexure 1. Consent to Operate:granted to Shakti Plastic Industries on
15.06.2023
2. Annexure 2: physical verificationjof the plant conducted on 08.11.2023.
3.  Annexure 3; plastic EPR Registration certificate to the plant on 31.07.2023
for capacity of 2,88,000 MT/annum '
4. Annexure 4; Details of workers altendance at the plant
5. Annexure 5: Copies of Electricity; bills for January 2022 to October 2023
6. Annexure 6: Copies of purchase bills/ invoices for plastic recycling
machines
7.  Annexure 7: Land Documents provided by the industry
e B s/
{Sandeep Shinde) {Rutuja Bhalerao) (Kiran Hasabnis)
Field Officer, Sub-Regional O%ier, Regional Officer, (Thane)
RO{BMW) section RO(BMW) section
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Nandgacn . Manor, Maharashtra, india
Gut MoJ59, NH 48, Nandgazan T. Manor, Mah
Lat 12.735288°

20

Photo No.1 Plant Main Gate

GPS Map Camera

Nandgaon T. Manor, Maharashtra, india

Gui No.1593, NH 48, Mandgaon T. Manor, Maharashtra 401403, india
Lat 12.735141°

Long 72.817201°

08f11/23 12:48 PM GMT +05:30

Photo Np.2  Storage Area
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_ GPS Map Camera
Nandgacon T. Manor, Maharashtra, india
: anar, Maha ra 401403, indiz

Photo No.3 Storage Area

Nandgaon T. Manor, Maharashtra, India

5t Ne.159, MH 48, Nandgaon T. Manor, Maharashtra 40140
l.at 18.735174"

Long 72.917214°

0811723 12:49 PM GMT +05:30

Phato No.4 Storage area
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. GPS Map Camera

Nandgaon T. Manor, Maharashtra, india
PWREB+CCH, Nandgaon 7. Manor, Maharashtra 401403, India
Lat 12.735818"°

Long 72.216099°

082/11/23 02:28 PM GMT +05:30

Photo No.5  Extruder No.1

. Nandgaon T. Manor, Maharashtra, India
PWES+CCY, Nandgaon T. Manor, Maharashtra 401403, india
Lat 19.735532°
i.ong 72.915952°
G8/11/23 02:15 PM GMT +05:30

Photo No.6  Extruder No.2
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GPS Map Camera
Nandgaon T. Manos, Maharashtra, India
i ashira 401403, india

Photo No.7 Extruder no.3

. GPS Map Camera
. Nandgaon T. Manor, Maharashtra, India
aharashira 407403, India

08/11/23 02:

Photo No.8  Extruder not working No.4
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. GPS Map Camera

Mandgaon T. Manor, Maharashtra, India

PWPE+CCO Nandgaon T. Manor, Maharashtra 4014063, I
Lat 19.725814°

Long 72.916

O8/11/23 02:

Photo No.9 Extruder no.5

Nandgaon T. Manor, Maharashtra, India
Gut N 159, NH 48 Nandgaon 7. Manor, Mahars 2 hielle
tat 197384/ 7°

Long 72.916567°
08f11/23 01:57 PM GMT +05:30

Phote No.10  Extruder not working No.06




637

GPS Map Camera’-
Nandgaon T. Manor, Maharashtra, India
Gut No 155, Ni Nandgaorn T. Manor, Mabarashtrs 40140 dia
Lat 18735358
Long 72.91683°

02/11/23 72:59 PM GMT +D5:30

Photo No.11 Agglomeration machine 1

s GPS Map Camera

Nandgaon T. Manor, Maharashtra, India
2, Mandgaon T. Manor, Maharashtra 401403, tndia

Lat 19.73
Long 72.918839¢
L OS/11/23 12:59 PM GMT +05:30

Photo No.12 Agglomeration machine 2
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o GPS Map Camera
Nandgaon T. Manor, Maharashtra, India
Gut No.159, NH 48, Nandgaon T. Manor, Maharashtra 401403, India
Lat 189.734174°
Long 72.916688°
08/11/23 01116 PM GMT +05:30

Photo No.13 Agglomeration machine No.3

GPS Map Cahera

Nandgaon T. Manor, Maharashtra, india

Gut No.159, NH 48, Nandgaon T. Manor, Maharashtra 401403, india
Lat 12.736045°

Long 72.916336°

058/11/23 01:25 PM GMT +05:30

Photo No.14 Agglomeration machine No.4
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Nandgaon T. Manor, Maharashtra, India

PWP8+CC9, Nandgaon T. Manor, Maharashtra 4071403, India
l.at 18.735539°

Long 72.916057°

Photo No.16  Agglomeration machine no.6
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Nandgaen T. Manor, Maharashira, India
PWPB+CC9, Mandgaon T. Manor, Maharashtya 401403, India
Lat 19.735548°
Long 72.215974°
23 02:14 PM GMT +05:30

Photo No.17 Agglomeration machine no.7

'GPS Map Camera

Nandgaon T. Manor, Maharashtra, india
Gut No.168, NH 48, Nandgaon T. Manor, Maharashtra 401403, india
Lat 1973420567
# Long 72.9166859°
08/11/23 01115 PM GMT +05:30Q

Photo No.18 Grinder No.1




Photo No.20 Grinder No.3
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LIRS Magy Calnc—xra
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AN GPS Map Camera
Nandgaon T. Manor, Mabarashtra, India
Gut No 159, NH 48, Nandgaon T. Manor, Maharashira 401403, India
CLat 18.7352904°
iong 72.91532 .
G123 0147 PM GMT +05:30

o e - PS5 Map Camera
Nandgaon T. Manor, Maharashtra, India

Gut Np.159, NH 48, Nandgaon T. Manor, Maharashtra 401403, India
Lat 197352947

Lorwg 72.915375°
08/11/23 01:47 PM GMT +05:30

Photo No.22  Grinder No.6
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Nandgaon T. Manor, Maharashtra, india

Gut No152, NH 48, Nandgaon T. Ma Maharashtra 401403, india
Lat 19.736342"

Long 72.8915266Y

081123 01:47 PM GMT +05:30

Photo No.23  Grinder No.7

iPs Ma'p Carrvera

Ttra, Incdia
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TR CRATT s

Photo No.24 Grinder No.08
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Nandgaon T. Manor, Maharashtra, India
g2 Gut No159, NH 48, Nandgaon T. Manor, Maharashtra 401403, India

p 7
Lat 19.734889°
iong 72.916358°
08/14/23 01:33 PM GMT +05:320

Photo N0.25 Shredder No.1

GPS Map Camera -

¥ Mandgaon T. Manor, Maharashtra, india
i No.159, NH 48, Nandgaon T. Manor, Maharashtra 401403, india
¥ Lat 19.734847°
Long 72.91626°
08/11/23 01:37 PM GMT +05:30

Photo No.26 Shredder no.2

R—
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GPS Map Cameral

Nandgaon T. Manar, Maharashtra, india
Gut No.189, NH 48, Nandgaon T. Manor, Maharashira 401403, india
Lat 19.7352
L.ong 72.9
1123 07:46 PM GMT +05:20

Photo Ne.27  Squeezing Machine No.1

et

Nandgaen 1. Manor, Maharashira, india
Gut No.i58, NH 48, Nandgaon T. Manor, Maharashtra 401¢ tndia
Lat 19.734993°

- Long 72.918314°
! 23 01127 PM GMT 5 05:30

Photo No.28 Washing Linel



Nandgacn T. Manor, Maharashtra, India
Gul No158, NH 48, Nandgacon T. Manor, Maharashitra 401/
Lat 19.7348¢

Photo N0.29 Washing Line 2

R o GPS Map Camera
Nandgaon T. Manor, Maharashtra, india
Gut No . NH 48, Nandgaon T. Manor, Maharashtra 401403, india
t.at 19.7343856°
Long 72.816802°
08/11/23 01:10 PhM GMT +05:30

Photo No.30 Open Land
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- : Sl GPS Map Camera
Nandgaon T. Manor, Maharashtra, India

16502

122 0

Photo No.31 Shed near open land

PWIAE+7WS, Nandgaon T. Manor, Mahara
Lat 1973379

Photo No.32 Open land



e e e GPS Map Camera
Nandgaon 7. Manor, Maharashtra, (ndis
PWHMC+76P, NH 48, Nandgaon T. Manor, Maharashira 407403, India
Lat 18. g°
Long 72.920403°
08/11/23 01:22 PM GMT +05:30

Photo No.33  ETP Plant

O3/ /27 R GRT -0

Photo No.34 Mixer not in working
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Photo No.35 Mixure

Photo No.36  Mixer
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Photo No.37 Mixer
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Shradha Singh . _

From: Yogesh Sharma

Sent: Thursday, January 11, 2024 6:30 PM

To: Siddhi Jambusariya

Subject: Request for assessment of the report submitted of PWPF
Attachments: SKM_306i24011114140.pdf

Please mail to Shri Tanmay Kumar Ji - Chairman (CPCB} from Rahul Sir mail Id.

Mail Id: tanmayv.kumar-ri@gov.in; ccb.cpecb@nic.in

Respected Sir,

I am writing to you on behalf of my company The Shakti Plastic Industries (Reg NO PR-31-MAH-
07-AAMFS7839M-23 ) with reference to the directions issued on 26th October 2023, ref letter
no CP-20-80-2021-UPC-II-HO-CPCB-HO Part (1) under Section 5 of the EPA 1986, by the
Central Pollution Control Board (CPCB) to the chairman Maharashtra Pollution Control Board
(MPCB) regarding the detailed inquiry of our Plastic Waste Processing Facility (PWPF] at Palghar
Maharashtra.

The MPCB has successfully conducted the audit of our facility and the comprehensive report has
been submitted to your good office.

In light of the above, we kindly request the CPCB office to review the MPCB report and provide a
clean chit to our company. We believe that the positive findings in the audit report warrant the
clearance of any concerns raised earlier, and we are eager to receive your confirmation on the
matter so that our esteemed customers would be at ease.

We are grateful to your attention to this matter and look forward to a swift resolution,
Thank you for your cooperation and understanding.

For The Shakti Plastic Industries
Rahul V. Podaar



Dare: 13-01-2824
To,
The Chairman,
Central Poliution Control Board ,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Subject: Request for assessment of the report submitted following MPUE Audit of PWPE-
The Shakti Plastic Industries.

Respected Sir,

1 am writing to you cn behalf of my company The Shakti Plastic Industries (Reg NO PR-31-MAR-
07-AAMFS7339M-23 ) with reference to the directions issued on 26 October 2023, refletter no
CP-20-80-2021-UPC-1-HO-CPCB-HO Part (1) under Section 5 of the EPA 1986, by the Central
Pollution Control Board (CPCB) to the chairman Maharashtra Pollution Control Board (MPCB)
regarding the detailed inguiry of our Plastic Waste Processing Facility (PWPF) at Palghar
Maharashtra.

In this regards we would like to state as under:

1. The MPCB has successfully conducted the audit of our facility and the comprehensive
report has been submitied to your good office. In this regard we are pleased to convey
that the audit revealed no contravening findings and our operations were found to be in
compliance with the EPR Guidelines notified as schedule I of PWM Rules set forth by the
CPCB.

2. We sincerely appreciate the efforts taken by the MPCB for the detailed acdit and
submitting the true and fair picture to your good office.

3. ‘The surprise physical audit and verification of the plant was conducted by the MPCB team
on Bt November 2023, We have provided the below details to the MPCB audit team to
their full satisfaction and also explained to them the working of our plant:

a. We have justified our plastic waste processing capacity of 2,88,000 as registered in
MPCB consent. We have shown to the audit team 27 plastic recycling /processing
machineries corresponding to the registered quantity with their purchase bills . Copy of
ptant and ynachinery bills given to the MPCB audit team.

b. It was mentioned in CPCB random audit that plant operation has net commenced.
However, we have shown the electric bills and 1abour register for past years to the MP(B
audit team which clearly shows that our facility is running since many years.

THE SHAKT PLASTIC iNDUSTR[ES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad (W], Mumbai 400 G664,
MH-INDIA PH: 022 49671500/01/02

1
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¢ Frocurement of Plastic waste (Procurement invaices suppiier details etc) were
produced and copy given to the audit team.

d. Electric Consumption (Electricity bills) copy given.
e. Procurement bills of additives copy given.
£ Sales bill copy of Recycled plastic given..

g. Lahour register copy given and attendance for 298 workers physically present was
shown to the team.

L. Plant lay out copy showing the area of the plant was given to the audit team.
£. We have paid all the GST dues till November 23,

g We have installed power saving equipment’s to our machines which reduces the power
consumption resulting in less units consumed post the capacity expansion of facility

4. Inlight of the above, we kindly request the (PCB office to review the MPCR report and
provide a clean chit to our company. We believe that the positive findings in the andit
report warrant the clearance of any concerns raised earlier, and we are gager to receive
your confirmation on the matter so that our esteemed customers would be at ease.

We are grateful to your atiention to this matter and look forward to a swift resolution. If VOou
require any additional information or clarification, please do not hesitate to contact us.

Thank you for your cooperation and understanding,

Your Sincerely

Vinod V. Podaar

Partner

THE SHAKTI PLASTIC INDUSTRIES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad {W), Mumbai 400 064.

MH-INDIA PH: 022 £9471500/01/G2
2




Yo __ 533' -

From: Yogesh Sharma

Sent: 15 January 2024 12:14.

To: pwm.cpcb@gov.in

L XN divyasinha.cpcb@nicin; atanudeyfpcb@suppaﬂgnv":
Subject: RE: Regarding generation of EPR cradits for 2023 = 202

Respected Madam / Sir,
Please guide the way further.
Thanks & Regards

Yogesh

From: Yogesh Sharma
Sent: 10 fanuary 2024 11:35
To: pwm.cpeb@gov.in ' -
 Ce: divyasinha.cpch@nic.in; atanudey.cpch@supportgov.in; purbey cpchj Dac
Subject: Regarding generation of EPR crédits for 2023 - 2024 '

Respected Madam / Sir,

It’s been mid of January’2024 and the EPR credit gener on fot
been started.

Request you to please let know fram when it will be started as our clients are msi"‘?_
credits.

Attaching herewith screenshot of the portal for your kind reference

"






Yogesh Sharma

From: Yogesh Sharma

Sent: 23 January 2024 1434

To: divyasinba.coch@nic.in R
Ce: o atanudey.cpcb@supportgov.in; purbey cpcb@gov m, eprp:lastac.cp

Subject: Account login issue

Attachments: EPR OTP

Respected Madam / Sir,

We hereby inform you that our CPCB login account pa&swordir’ s gote
knowiedge. _

This is the seccmd time that our password is béen changed_._

We hereby request you kindly help us by checking’ fmm where our;CPGB fagm
22.01.2024 @ 05.18 am. :

As on regular basis we are not réceiving any OTP mm!, but on 22 31 2024 @ 5&~
OTP mail. . _ :

Attaching herewith the OTP mail for your r_eferencé;
Please help us and do needful at earliest. |
Thanks & Regards

Yogesh
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Thanks & Regards

Still waiting dceount to be unlocked

Thanks & Regards

 Still waitirig account to be unlocked.

| Thanks & Regards

Yogesh.

From: Yogesh Sharma
Sent: 24 May 2024 1120
To: 'divyagd.coch@gov.in' <divyagd.cpch@gov.in>
Cc: 'eprplastic.cpchi@gov.in’ <gprolastic.cpcb@gov.in>
Subject: RE: Account Locked

R o T
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’I‘hanks &:Reg,ardé

Yegesh

me Yogesh Shanna
Sent. 07 June 2024 11: 39

asinha.cpch@nic.in>
cheh@dy v.in '

Subiect RE: Accaunt Locked

Respected Madam / Sir,

Still waiting account to be unlocked

Thanks & Regards

Yogesh

From: Yogesh Sharma
Sent' OS'June 2024 14 08

ch@®gov.in

Subject‘ RE Account Locked
Respected Madam / Sir,

Still waiting account to be unlocked
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Thanks & Regards .

Yogesh

From: Yogesh Sharma

Sent: 01 June 2024 12:39

To: 'divyagd.cpcb@gov.in' <divyagd.coch@gov.in
Cc: ‘sprplastic.cpcb@gov.in' <epr giasﬁg.cgcb@g-ov.a >; ‘pwm.cpch@goviin' <pwm,
Subject: RE: Account Locked

Respected Madam / Sir,

Still waiting account to be unlocked
Thanks & Regards

Yogesh

Fror: Yogesh Sharma
Sent 29 Mav 2024 10 50

Subfeet RE: Account Locked o

- Respected Madam / Sir,
Still waitihg account to he unlocked
Thanks & Regards '

Yogesh

From: Yogesh Sharma
Sent: 27 May 2024 11:41
To zg gﬁ ggg@gov in

s.m;m RE; 'A.:coum Locked

Respected Madam / Sir,
Still waiting account to be uniocked.
Thanks & Regards

Yogesh

From: Yogesh Sharma

Sent: 24 May 2024 11:20

To: 'divyagd.cpcb@gov.in’ <divvagd.cpch@gov.in>

Cc: "eprplastic.cpchb@gov.in' <gprplastic.cpch@gov.in>
Subject: RE: Account Locked
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Yogesh Sharma

froms Yogesh Sharma

Sert: 17 June 2024 10:41

To: divyag9.cpcb@goviin; DIVYA SINHA

Ce ‘eprplastic. cpch@gov.in; pwm. cpcb@govm R

Subject: . RE: Account Locked

'Respect@d Madam ! Su-
We a.rc fai!omg smce last mare than 15 days. B
Still em* PWP acemmt 1s Ieeked

R&queatmg you kinély loek in maﬁter and do naedﬁtl

Thanks & Regards

Yogesh

From: Yogesh Sharma

Sent: 12 June 2024 12:05

To: divyagd.cpchb@gov.in; DIVYA SINHA <divyasinha.cpcb@nic.in>
Ce: eprplastic.cpcb@gov.in; pwm.cpcb@gov.in; Rahul Podaar <rahu!@shaktiplastic§nds.wm>
Subject: RE: Account Locked

Respected Madam / Sir,
Still waiting our PWP account to _b_e‘ unlocked
Thanks & Regards

Yogesh

.From. Yogesh Sharma

Sent: 07 June 2024 16:20 |

Tox divyagd.cpcb@gov.in: DIVYA SINHA «divyasinha.cpch@nic.in>
Ce: eprplastic.cpcb@gov i pwm.cpcb@gov.in

Subject: RE: Account Locked

Respected Madam / Sir,
Also we are not able o generate ticket. Error is showing “Request failed wi_ﬂl--status-:‘-éb&a' 401>

Kindly look into the matter and de needful.




. Sent: 25 June 2024 12:12

Yogesh Sharma

From: Yogesh Sharma

Sent: 01 July 2024 11:19

To: divyag9.cpch@gov.in; DIVYA SINHA

Ce: eprplastic.cpc@govin; pwn.cpch@gov. in; ﬂaﬁul Pnﬁaar
Subject: RE: Account Locked

Respected Madam / Sir,

Still our account is locked,

Requeét you to kindly look into the same and do needful at earhest _. :
Thanks & chards | R

Yogesh

¥mm Yegesh Sharma

Yo: divyag9.cpcb@gov.in; DIVYA SINHA {d;wasmha.cpcb@nm in> T
Cc: eprplastic.cpcb@gov.in; pwm.cpcb@gov.in; Rahul Podaar <rahui@shakti asticinds.com>
Subject: RE: Account Locked

Respected Madam / Sir, -

We are following since last one month, but our account has 1ot bees

Requesting you to kindly check and do needful.
As we are unable to uplaad documents also EPR credit generation hasnot been its
24. All our clients (PIBOs) are chasing us for EPR credits as Annual Returmn dat
nearby.

Request you to please look into matter and do needful.

Thanks & Regards




£662" 2,

Y_EShSharma- e

From: Yogesh Sharma

Sent 02 July 2024 12:03

To: Rahui Podaar

Subject: RE; TSPt - Account Locked

Attachments; RE: Account Locked ; TSPi - Account Locked

Mailed CPCB regularly. Attached the copy of mail with trails.

Mailed again today.

Thanks & Regards
Yogesh

S — PR NPT

From. Rahul Padaar (rahul@shaktiplastacmds com>
Sent: 02 July 2024°12:00

To: Yogesh Sharms qogesh@shakttp!asttcmds coms>
Subject: FW: TSP - Account Locked

From: Divya Gupta <divyags. ov?n .
Sent: 02 July 2024 11: 33 ]
To: Rahul Podaar <rahu @shd

Subject: Re: TSPI - Account Locked |

Pieasa send email from your registered email iD.

§IgY/Regards

=¥ f&8 4T / Dr. Divya Gupta

3§® T/ Scientist 'B' :

‘wig vigoor a1 - 1/ Urbain Pollution Controt Board - 1,

ey ugyor e aE ) Ceptral Poliution Controt Board (CPCB) ' '

u:xfagm a:nza'@mrg.., g WA, WW?M:msWofEnwronmem Fefast&{:kma Chi
of ingia

Sent Thursday. June 20, 2024 1:48:30 PM
Subject: TSP! - Account Locked

Respected Madam: / Sir,

We have been following since last more than 15 days.
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Requesting you kindly fook into the matter and do needful,

5tilt, our PWP account is locked.

Best Regarsis,
Rahut V Podaar
(Managmg B:rectar)

e
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Yogesh Sharma — §

From: Yogesh Sharma

Sent: 02 July 2024 12:02

To: DIVYA SINHA

Ce: divyag9.cpcb@gov.in; Rahul Podaar; eprplastic.cpch@govin
Suhject: TSPl - A¢count Locked

Respected Madam / Sir,

We are following since last one month, but our account has not been opened yet.

Minkstry of Envirolitivent, Forest and Ciimats
Change Govesnioont of india

. SES Cestral Poliution Control Beard
i R gy » _:::?W@ﬂ':i_i o :
ePEs. Covempment of tudiv
Requesting you to kindly check and do needful.
As we are unable to upload documents also EPR credit generation has not been started for 2023-
24. All our clients (PIBOs} are chasing us for EPR credits as Annual Return date of 30.06.2024 is
nearhby,
Request you to-please look into matier and do needful.
Thanks & Regards
w Yogesh
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Report on Machinery Capacity Audit for
Manufacturing and Feasibility of Effluent
Treatment Plant

For

The Shakti Plastic Industries,

Gut No. 159, Manor Palghar Road, Village Nandgoan, Palghar
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Assistant Professor,
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Introduction

M/s. The Shakti Plastic Industries is a Manor, Palghar Maharashtra based one of its own kind of
company that specializes exclusively in upcycling Muititayered Plastic (MLP), high density
polyethylene (HDPE), Low density polyethylene (LDPE), Polypropylene (PP) and other plastic
material. MLPs in India, are primarily phased out of the system by either burning them in cement
kilns and converting them into alternate fuel, dumping them in landfills or littering in the oceans,
M/s. The Shakti Plastic Industries have recycling facility which is incorporated with the latest
technologies for plastic recycling and an in-built quality testing lab for the re-processed products.
In addition, effluent treatment plant to treat the wastewater generated during the existing
manufacturing activities. Plant layout is depicted in Annexure 1. It can be observed that the total
area in which the plant is situated is approximately 270000 sq.ft. The plant site is well equipped
with electrical connections with safety features along with a regular supply of water from the in-
house ETP. The total number of man power working in the plant is around 350 (inicluding security
personnel, cleaning staff, etc. |

M/s. The Shakti Plastic Industries has appointed Dr Manish Yadav, Assistant Professor in the
Department of Chemical Engineering at the Institute of Chemical Technology, Nathalal Parekh
Marg, Matunga East Mumbai — 400019 as consultant to understand the capacity of the existing
facility along with detailed audit of effluent treatment plant. The entire report is divided into three
sections.

Section 1: Process flow sheet of major unit operations

Section 2: Capacity of processing of the equipment’s

Section 3; Effluent treatment plant audit

Dr. Manish Yadav
Assistant Professor
Department of Chemical Engineering
Institute of Chemical Technology
Mumbai - 19, India
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Process flow sheet of major unit operations

Cotegory | Deemed to be Universily (MHRD/UGC)
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Section 1

Major umt operations existing in the plant are washing the waste MLP/HDPE/LDPE/PP,
aggi?mer'atzon, grinding and extrusion. Depending upon the type of MLP/HDPE/LDPE/PP
obtained as raw material, the processing conditions are changed, However, the flow sheet remains

same as reproduced below.

Manufacturing Flow Chart

Manufacturing Flow Chart of Ext'rnsion Process

| _F_l;g Sorting b Extruder
rpgg. erial Qu?lsu Grinding | meb - £l - pigment mixed
Plastic scrap wise Washing ' ' material feeded
& waste [grading 1o extruder
Raw material Sorting Agglo - Extruder
Plastic scrap Cuality wise Grinding | ey mp | RiEMent mixed
d]n . . .
& waste material feeded
to extruder
%“Et?! Sorting Extruder pigment
Elastic scrap uality wise Grinding | wwp | Preheating | mixed material
& waste Jeradin e
feeded to extruder
Dr. Manish Yadav
Assistant Professor

Department of Chemical Engineering
institute of Chemical Technology
Mumbai - 19, India
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Manufacturing Flow Chart of Grinding Process

1
Raw material - .
Plastic Rigid | P Sorting mmp |  Grinding || DirectsSale
Raw material , Grinding
2 -
Plastic Rigid | P Cutting - mmp | Directsale
Manufacturing Flow Chart of Agglomeration Process
Raw material ortin ) Washing 1 Agglo irect sale
1 Plasticscrap |=p{ Qualitywise (u] Srinding | - -
& waste [erading M
2 Raw material Sorting Quality Agglo Direct sale
Plasticscrap & | .| Wwise/prading | __, -
waste
Dr. éanish Yadav
Assistant Professor
Department of Chemical Engineering
Institite of Chemical Technology
Mumbai - 19, India
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Section 2:

Capacity of processing of the equipment’s
Herewith I am stating the capacity of the equipment’s used in the premises,

Sr. Machine /Nos. Kg Hour / Approx.
(4) _EXTRUDERS i '
1 Extruder No. 1 1 no _ 1900
2 Extruder No. 2 1 no . 1800
3 Extruder No. 3 (Twin) 1 no 4400
4 Extruder No. 4 (Mother- '
Baby) 1 no 3800
5 Extruder No, 5 ino 1900
6 Extruder No. 6 (Die-Face) lno | 1500
(B) AGLOW MACHINE N .
1 _Aglow (Big) I no 1600
2 Aglow (Big) 1 no ' 1800
3 Aglow (Big) 1 no _ 2200
4 Aglow (Small) I no _ 1000
5 Aglow (Big) 1 no 2000
6 Aglow (Big) 1no 4000
7 Aglow (Big) 1 no 4200
{C) GRINDER MACHINE
| Small Grinder 1 no 1925
2 Smali Grinder - 1no _ 1600
3 Small Grinder lno 1400
4 Small Grinder 1 no i} 1000
5 Big Grinder 1no 2400
& Big Grinder 1 no 2000
7 Small Grinder 1 no 1200 -
8 Small Grinder 1no 1000

Dr. Mahish Yadav

Assistani rintessor
Department of Chemical Enginecring
Institute of Chemical Technofogy
Mumbai - 18, India
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(D) | SHREDDERMACHINE |
1 _ Shredder ! no 3500
2 Shredder 1 no 4800
(E) SQUZER MACHINE _
1 Squeezer Machine ~_Ino 3100
®) | WASHING MACHINE ]
! Small Washing Line 1 no 2200
2 Big Washing Line 1 no 2500

As per my knowledge the total capacity of the plant

Sr.No. Process Capacity (TPD)
1 Extruder 367.2 .
2 Agglomeration 403.2
3 Grinding 300.6
4 Shredding 2064
5 Squeezer 28.2
6 Washing 112.8
Total Capacity 1418.4

Total Capacity of the Plant :: 1420 TPD

Dr. ganish Yadav

Assistant Professor
Department of Chermical Engineering
Institute of Chemical Technology
Mumbai - 19, India
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\\\ Section 3:

Effluent treatment plant audit.

The treatability of the effluent collectively and study the suitability of the existing treatment
process to meet the standards prescribed by MPCB of the existing ETP individually including the
adequacy of existing units and equipment, mainly for controlling the pH, COD, BOD3 days, TDS
& TSS values below the prescribed standard. Based on the characteristics of raw wastewater, the
following treatment processes were considered for the treatability: Since no chemical conversion
is involved in the processing no biological treatment facility is installed in the existing facility.

* Primary treatment comprises neutralization and coagulation.
e Tertiary treatment with Activated carbon bed

3.1 Primary Treatment

3.1.1 Coagulation:

Determination of optimum pH and determination of optimum dose. Coagulation is always highly
effective only at particular pH with particular Alum dosage. Hence, studies were carried out to
determine optimum pH and dose. Methodology observed was as follows.

» Determination of Optimum pH:

100 ml volume of wastewater samples were taken in 4 cylinders. Alum dose of 100 mg/lt was
given to all the samples. The pH was adjusted to 7.0, 7.5, 8.0 and 8.5 respectively, by using 6N
NaOH. After allowing for reaction time and setfling, the supematant COD was checked.
Satisfactory settling with best COD rediction was observed at 7.5 pH.

¢ Determination of Optimum Alum dose: B

100 mi volume of wastewater samples were taken in 4 cylinders. Alum dose of 250, 500, 750 and -
1000 mg/liter were given to respective wastewater samples. The pH was adjusted to 7.5 (optimum
pH). After allowing for reaction time and settling, supernatant COD was checked. Satisfactory
settling with good COD reduction was observed for 500 mg/L alum dose i.c. optimum dose.

Dr. Manish Yadav
Assistant Professor
Department of Chemical Engineering
institute of Chernical Technology
Mumbai - 19, India
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3.2 Tertiary Treatment

The purpose of tertiary treatment is to provide a final treatment stage to raise the effluent quality
before it is discharged to the réceiving environment (sea, river, lake, ground, etc.). More than one ‘
tertiary treatment process may be used at any treatment plant. In the existing facility activated L

carbon based tertiary treatment is instalied.

Camrme

Dr. Manish Yadav
Assistant Professor
Department of Chemica! Engineering
Institute of Chemical Technology
Mumbai - 19, India

Page 9 of 9 }
ICT MUMBAI ICT 1OC, BHUBANESWAR  ICT
Huthaiok Posekh Harg, Mohunge, Mumbai - 400 019, India ICTAOC Odisha Contre, Indian tnstiute of Technology, Wi mm};w“ﬁ&?ﬁ J{\LNI;IA
o +0022 6111/ 2028} P, +VZRSI-IM8]  Khorgpo s Cnv, N el Svos Premio, BT, Sledrolgy Pr, Al M1 oy
Website: wewdmombai.edu.in Houza-Samontyuri, Bhubaneswar- 13 ﬁurungubad;toudji ”:gg 03 m.
email : w@itimumbiedu.in emait : director@iods tmumbos.edu.in et dirocnr@ aina-
GSTIN . J7AAMTHOS VNG GSTEN ; ZHAARTI951 1375 Poky mﬂl{lliirr_lflfr_ﬂﬂmdn i

e s o - P LEe . . R - . . ¥ R P



Cutegory | Deemed to be University (MHRD/UGC) _
National Rank 1 in Atal Innovation Ranking (ARHA), by MHRD, Category : Govt Aided Uriversifies {2020

ANNEXURE
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MAHARASHTRA POLIGGBON CONTROL BOARD

Phone No.: 022-2410437, Kalpataru Point, Third Floor,
24020781 Sion Matunga Scheme Road No. &,
Sion Circle, Sion (E),

Email: robmw@mpcb.gov.in
Website: www.mpcb.gov.in

Mumbai — 400022

15‘)

No. MPCB/RO(BMW)/B-2.37 Date:08 /04/2024

To

M/s. Shakti Plastic industries.,
Gut No.158 & 159, Vill-Nandgaon,
Manor, Dist-Palghar.

Sub: Show Cause Notice for Closure under Water (P & CP) Act, 1974, Air
{P & CP) Act, 1981 and riw Plastic Waste Management Rules, 2016

Ref: 1) CPCB Direction u/s § F. No. CP-20/80/2021-UPC-II-HO-CPCB-
HO Part (1) dt. 26.10.2023.
2) Consent to Operate granted dt. 15.06.2023 valid up to 31.08.2026
3) Plastic EPR registration granted by the M P € Board vide no.PR-
31-MAH-07-AAMFS7839M-23 dt.31.07.2023. _
4) Joint inspection of your industry on 30 & 31 January 2024.

WHEREAS you are operatmg mdustry located in the “Poliutlon Prevention Area”
under the Water Act, 1974; under the Air Act, 1881 and Authorization under the
Hazardous & Other Wastes (Management & Transboundary Movement) Rules, 2016
followed by further amendments made therem from time to time.

AND WHEREAS, it is obligatory on your part to obtain Consent to Operate of the

Boaéd under section 26 of the Water {Prevention & Control of Pollution) Act, 1874; under

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Hazardous and
Other Wastes (Management & Transboundary Movement) Rules, 2016 and to comply
the same.

AND WHEREAS, it is an obligatory on your part fo provide pollution controt
systems as it warranted and to operate and maintain the same continuously and
effectively so as to achieve the standards prescribed in the consent.

AND WHEREAS, as per clause 11.4 of Guidelines on Extended Producer
Responsibility published by MoEF & CC dated 16.02.2022, ‘in case, atany stage itis
found that the information provided by the plastic waste processor is false, the plastic
‘waste processor shall be debarred by State Pollution Controt Board, as per procedure
laid down by Central Pollution Control Board from operating under the Extended
Producer Responsibility framework for a period of one year”.

AND WHEREAS, the Board has granted Consent to Operate on 15.06.2023 for
plastic Granules & Plastic Grinding and agglomerates 24000 MT/M valid tilt 31.08.2026.

AND WHEREAS, the EPR registration application was approved and registration
was granted on 31.07.2023 to your industry.

AND WHEREAS, CPCB has issued directions u/s vide above ref. no.1 wherein
it was directed to conduct detail enquiry with respect to your industry.
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AND WHEREAS, As per the clause 3.0 of EPR guidelines ‘Recyciing’ means the
process of transforming segregated plastic waste into a new product or raw material for
producing new products. Accordingly, the PWP (recyclers) can be registered on the
EPR portal for production of pellets/chips/products (process code R1 to R8) and EPR
certificates can be generated for the sale of the same. Grindings & agglomerates of
plastic waste does not amount to transfonmng of plastic waste and hence cannot be
considered as product from “Recycling process”. Also, as per clause 5 (a) of the Plastic
Waste Management Rules, 2016, “plastic waste, which can be recycled, shall be
channelized o registered plastic waste recyc%er and recycling of plastic shall conform
to the Indian Standard: IS 14534:1998 tiled as Guidelines for Recycling of Plastics, as
amended from fime fo time". And as per the Indian standard IS 14534:1998 fitled
Guidelines for Recycling of plastics, the process of recycling of plastic waste includes
‘the cleaned and washed material as obtained in 7.3.1 may be blended with additives,
processing aids, pigments etc., as the case may be, and finally granulated by using
appropriate screen mesh for filtration of contaminants and impuﬁttes

AND WHEREAS, in connection with the CPCB Direction, a Jeint inspection of the
CPCB & MPCB Officials have visited to your: tndustry on 30 & 31 January 2024 to asses
the plant production capacity, machinery details, Manpower deployed, GST invoice
uploaded on the EPR portal etc and observed following nommphances

i Assessed production capacity as per the trial run conducted. by the inspection
team was found to be much less than the Registered processing capacity of
the unit. The assessed production capacity of the unit is 10,141.2 TPA as per
the trial run conducted by the inspection team, wherein the Registered
Processing capacity is 2,688,000 TPA. The trial run was conducted as per the
details  (Piant machinery and Prooess Flow Diagram) provided in the
application form. :

i, Assessed Average Monthly power consumphon for production of 10,141.2
TPA recycled product was found to be less than the actual power consumption
as per the electricity bills. Assessed Average Monthly power consumption as
per the trial run is 27,458 KWh for production of 842 TPM i.e. 10,141.2 TPA.
However, average Monthly power consumption as per electricity bills of 3
months (i.e. September'23 to November'23) is 17,455 KWH which is 64% of
the assessed power consumption required for production. Based on the
electricity consumption, the actual prodt:ct;an for a yearis assessed as 6447
TPA.

il Appropﬂatﬁe sales invoices of-mcye!_ed products were not found uploaded on
the EPR Portal by the unit. The industry has made 698 sale entries on EPR
portal tilt date. Out of which, only 2 invoices, correspond to sale of grinded
plastic waste of quantity 11. 6 Tons uploaded on the EPR Portal. No invoice
has been uploaded for the sale of recycled plastic on the EPR Portal. 468 no.
of the invoices have been issued for services provided by the unit. For the
remaining 228 sale entries, invoices have not been uploaded.

iv. The sale of recycled plastic was not confirmed by the buyers as claimed by
the unit: None of the five units contacted by the inspection team, to whom the
unit claimed that it had soid recycled plastic on the EPR Portal, confirmed that
they had procured recycled Piastic from M/s Shakti Plastics. It was informed
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by these five units that they§§4ly procured EPR cerificates from M/s.
Shakti Plastics India.

V. As per your ETP logbook, you are treating 27 m3/day of effluent, but as per
consent to operate ETP having capacity 3.0 m3/day.
vi. You have generated EPR credits for Services provided towards collection and

recycling and not for the requisite actual sales of recycied plastic/granules.

NOW THEREFORE, you are hereby called upon to show cause as to:

1) Why consent to operate shali not be revoked and Closure Directions shall not
be issued against your industry under the Water (P & CF) Act, 1974, Air (P &
CP) Act, 1981 and riw Plastic Waste Management Rules, 2016 and
amendment thereto.

2) Why penalty or environmental compensation per ton of plastic waste
misreported for quantity of plastic procured and EPR certificate generated
shall not be levied upon you as per Rule 18 of Plastic Waste Management
Rules, 2016 and Rule 9 of Plastic Waste Management (amendments) Rules,
2022 as per Environmental Compensation regime framed by CPCB in 2022.

You are hereby directed to submit your reply to this Show Cause Notice within
07 days from the date of issuance of this notice, failing which, Consent to Operate will
be revoked and final Closure Directions will be issued without any intimation to you as
per the provision of various environmental enactments mentioned above, which may

please be notad.
This is issued with the approval of the competent authority.

For and behalf of M.P.C. %oard,

Copy to:- Regional Officer, M.P.C. Board, Thane/Sub-Regional Tarapur-l :- You
are directed to ensure the receipt of this Show Cause Notice for closure to the industry.
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To, Date: 09.04.2024
The Regional Officer (BMW)

Maharashtra Pollution Control Board,

Kalpataru Point, Third Floor,

Sion Matunga Scheme Road No. 8,

Sion Circle, Sion (East),

Mumbai - 400022

Subject: Response to Show Cause Notice
Reference: MPCB/RO(BMW)/8-237 dated 08.04.2024
Respected Sir,

I am writing in response to the Show Cause Notice referenced
above, regarding the observations made during the recent
inspection conducted by MPCB and CPCB at our recycling facility
on 30th and 31st January 2024.

Firstly, 1 would like to highlight that all necessary approvals,
including Consent to Establish (CTE) and Consent to Operate
(CTO), were diligently obtained from MPCB after thorough
compliance verification. Additionally, the Recycler Certificate
issued under PWM rules has been duly acquired, which further
solidifies our commitment to Extended Producer Responsibility
(EPR)} compliance.

Regarding the observations raised in the notice, I would like to
provide clarifications as follows:

A comprehensive third-party audit conducted by the Institute of
Chemical Technology (ICT), a reputable institution, has confirmed
that our reprocessing capacity exceeds the registered capacity
stated in the CTO. Copy of Audit Report of ICE is attached herewith
for your kind reference. Furthermore, MPCB officials conducted an

THE SHAKTI PLASTIC INDUSTRIES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad {Wi, Mumbai 400 054,
MH-INDIA PH: 022 49671500/01/02
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audit post-registration on the CPCB portal, affirming our capability
and subsequently allowing us to generate EPR credits.

The audit team's assessment appears to have focused solely on
granule production. However, alongside granules, we also
manufacture and sell agglomerates and grinding products. Similar
to PET manufacturers who produce flakes and grinding products,
we request consideration for our agglomerate and grinding
production. Our CTO explicitly mentions our capability to produce
agglomerates and grinding (copy of CTO attached for your
reference).

We are puzzled by the audit team's conclusion regarding the
"Assessed Average Monthly Power Consumption” of 27456 KWH,
which they correlate with processing capacity. We believe this
calculation requires further explanation and clarification. We are
attaching copies of Electricity Bills for period September23 to
November23 for your ready reference and kind consideration.

The details of our customers, including EPR clients, were duly
provided to CPCB as requested. We have attached the same
information foryour reference. Additionally, the visit conducted by
Mr. Purbey to one of our clients in Vasai reaffirmed our
commitment to supplying Recycled Post-Consumer Plastics {RPG)
to our clients. Attaching copies of Invoices of customers for your
ready and kind consideration.

We have addressed the concern raised regarding the classification
of "Services" in our industryjargon. We have provided a declaration
to CPCB clarifying that it should be considered as sales, which is

consistent with our reporting on the GST Portal.

In conclusion, we firmly believe that the reasons outlined above
substantiate our position that our consent should not be revoked,
and environmental compensation should not be imposed. It is
essential to recognize that the recyeling industry is undergoing a

THE SHAKTI PLASTIC INDUSTRIES o |
202/203/204/205, 2nd Floor, Business Classic, Chinchoti Bunder Road, Malad W], Mumbai 400 064.
MH-INDIA PH: 022 49671500/01/02
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transition towards organization, and we are dedicated
stakeholders in this process.

We kindly request your cooperation and understanding as
regulators to facilitate a constructive dialogue and resolution of
these matters. We remain committed to upholding environmental
standards and contributing positively to the recycling ecosystem.

We request your prompt attention to this issue to enable the
smooth operation of our plant.

Thank you for considering this matter.

Sincerely,

. N \
Rahul V. Podaa
Partner

THE SHAKT! PLASTIC INDUSTRIES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Matad (W), Mumbai 400 064.
ME-INDIA PH: 522 496T1580/01/02
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the adentilicasion of specific types of plastic and
assoctated additives, thus permitting their efficient
downstream separation and segregaion,
NOTE — 0 cose of unkiown of new source materad,
poivmer chreacleriadmn of waste showld he cueried owt for
letitieation of mpat waste Gy Dutferestial Scanning
Calorametry (D8C), Fourier Teansform Infrared FFIR or
Chemical analysis in laboratare.,

£.2.2.2.2 Separation and sorting

Plastics separation and sorting operations, which are
generally reguired in all  material recovery
processes, may be carried out manually or
autormatically or combination of both systems using
appropriate means of identification. The mmore
accurate and efficient the means of identification,
sorting and separation, the better is the quality ofthe
recovered prodiict obtained. Dependin & on spécific
circumstances, a compaction process such as
crushing or baling to reduce size may be necessary
to ensure easier handfing. In manuaf sorting, risk of
chemical, microbiologicat and ergonomic problems
due 10 repetitive work can appear. Therefore, if
manual sorting cannot be avoided, the workplace
shall be designed to minimize such-problems.
NOTES _ _
I Pri-comsumer products can generally be sorted by type of
plastic o permit thesr tewuse in the production procuss, Re
use of post-consumer produets s generally renidered more
complex becavse of their contamination by advestitious
heterogeneons plestics waste,
2 Some post-consumer materials may comsist of plastics
ftustions with different materiat properties such as differan,
it flow rates, densities or celours. Separation of the was
sccording to theif cofour. flow rate is very imporant for
achieving high quality recyclaie. fn 30Mme cases. i may ot
be practicafly of pommicecially viahle to achieve the.desire
levels of separation or cleantiness, in such cuses thise inputs
should’ preferubly be divented for alemative ECOvery
provess like mised wasie recyeling or fevdstockichemival
recyehing, 1Wihe inpu plastics waste is cormmingled, choive
o fevyeling process should be carefifly made.
3 Reeycling of reinforced plastics may be carried vat
somte cases withoit separdting the polymeric matris from
Tibire seinforcemionts. When sufficiently efficient segaration,
as required- for the desired property profite of the reevglane,
is aot feasible at the prepursiory process Stige, appropTists
preifminery Gperstions should be éomducted ut the new
regEnerating step.

8.2.2.3 Recyelates production process

5.2.2.3.1 The commercial production of plastics.
recyclates or granules or pellets through mechanical
recycling  comprises sequence of _Gperations.,
including the separation of materigls, efficient
removal of contaminants by washing or other
methods,  drying where appropriate. handling,
constitiition of lots, storage, packaging and
shipment. In addition, other processes, such as
grinding,  additional  sorting,- homogenizing,
extruding. pefletizing, micronizing or dissolution in
solvent, may be necessary in order to regenerate the
plastics material,

I8 14534 - 223

52232 Recyclates are uswally conditioned as
agglomernte or regrind in the form of fuft flake,
chips, pellets or powder. Addition of modifiers ar
stabilizers may also be carried out in order io
enhance the value of recyclates for subsequent use,
NOTE - All separated vontaminans, such as thage
endrained in waste waler, should he taken ko accows arwd
handled property during these preparatory sleps.
5.2.24  Use of plastics waste in partial substituion
of bitumen for asphait road construction

52240 Use of plastics waste in partial
replacement of bilumen for the construction of

‘asphalt road hes multiple benefits: improvement of

the quality of the road, reduction of cost and
scientific disposal of otherwise abandoned plastics
waste -~ especially flexible plastics waste.

5.2:2.4.2 Plastics waste blended bitumen roud offer
better binding property, higher softening poing,
ability to withstand higher temperature, lower
penetration value, higher Marshal Stability value -
resulting in increased strength of the road and better
water resistance. All these benefitslead to longer ife
of the road and that 100 at reduced cost,

5.2.2.4.3 Types and size of plastics waste and the
mixing process have been described i the
guidelines published by Indian Roads Congress
(IRCY: IRC: SP: 98: 2020 “Guidelines for the use of
waste plastic in hot bituminous mixes {dry processy
i wearing courses (first revision)” based on-
laboratory as  well as  field. performance
studies/investigations carried out in India.

823 Feedstock or Chemical Recyeling

3.2.3.1 Using various processes, well-knowsn within
the petrochemical industry, plastics can bhe
depolymerized by pyrolysis process and equivalent
process and fed back into the cracking process to-
form into their basic monomeric  chemical
constituents or into hydrocarbon fractions. These
chemicals can then be used either as polymerizstion
Teedstock or in other wuseful applications and
chemical processes.

5232 Waste generated out of mixed plastics,
commingled plastics and plastics materials made our
of & combination of different plastic materials are
genenally difficult for normal recycling (mechanical
regycling).

5.2.3.3 Mixed phastics including  thesmiosetting
plastics can be converted in to Light Diese! Ol
(LDO) range of oil having useiyl applications,
Evolved methane gas can be trapped and be used. 1o
produce electricity or be used as g:aswu%;t’fiﬁfi
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and equipment and the refevant recovery targets i

terms of material or cnergy content reguirements,

When the target is disposal of the waste, compliance
of emissions and other relevant environmenial
norms specified by the regulatory authorities, is 1o
be ensured. Relevant selection criteria inciude the
refative couts, competitiveness and environmenta)
performance of the availible options {see Annex C).
Actess to markets for recarvered materials or energy
is also-an important consideration,
NOTE — Conceps -and definitions of Fecovery  are
contimatly evolving, The basic prificiple of reovery fies in
the ransformation of an input (wasteY into an oltput
{product). Recovigy is complele whin seeondary matertals,
fuels or praducts have been manutactisied o eaergy has
been genersted, insccordance with consensus- standandized
criteria.  Plastios  recyclales  with specified  properties

{secondary raw materiah) is 2 product, and tevivery is.

accomplished when this product been produced and hay
become. commereially “wvailable, or cnelgy has been
aeneralad (see Annek O and Annex B, )

§.2' Material Recovery
521 General

Material recovery of plastics waste enconpasses
three  distinet recycling  routes; Mechanical
recyeling, feedstock or chemical recycling -and

biclogical or organic recycling,

3.2.2 Mechanical Recweling
3.2.2.1 Sequence of aperations

5.2.2.1.1 The mechanical reeyclingoption generally
comprises of the following sequence of operations,
some of which may aceur simultaneously, that are
carried out.as part of the recyclate preparation and
production process:

Collection — fdentification — Sarting/Separating
{Imo  types  and  forms of plastie) -
Grinding/Shredding s Washing —  Drying
~+Agglomerating/Mixing
--aI:‘xtmdinngQmeungﬁng ~+Pelletizing

5.2.2,1.2 Over the years, téchnology and machinery
for mechanical recycling  have significamly
tmproved with sutomation; process control, higher
utput 1o produce good quality of recyclates, which
can be wsed i plastics processing or privduct
manufacturing technigues,

NOTES,

§in practice. many plastics processors or reevelery use
phisties recyvelates in e form of flake, dliminating the need
Yor 8 prior pelletization shep.

2 Plastics waste of o} esiegorivs of plastivs. packaging ay
defined i Mot F&CC naification fw EPR néed 1o be
effectively sorted, washed and clesned by titizing
ppropriate machinery and equpment

3 Plastics waste for mechameal reeyoling may be offered in
e form of butk waste as collected, or i a vahue-added
Erade such s sorted, cleaned, ssandardizéd for weighy ete

I

4 For tesuing snd ehamscwerivation of meuimuncally rovveled
putyethvlene (PE ) and pol yprepviens (P IS0 3677 shatt
iac siged

5 For reeyeling of waste from: engineering plasiics {AHE,
W, Nylon varants), PVC, PEY and aif ather sty
weiuding mined wasee tecveling, proven technulogy e
reachineey und processes from lndis or wuiside ladis shall
be used to produie procegsable mweveled marerial in
comvention: plastes Brocessing, as applicable for prosducts
with desired specification.

8.2.2.2 Pre-treatment

Depending on the intended application of the
recyclate and the characteristics of the waste stredam,

B preparatory step inay be used to decontaminate the

collécted materiat, as far as practically possibie and
o optimize ‘their andling characteristies for
shipping, processing  and  other downstream
operations,

In the absence of homogeneous plastics waste
consisting of materials of similar grade or type,
niaterial identification, sorting and separation steps
become critical, such as in specialized sorting,
washing and clenning for household' packaging or
end-of-life electrical and electronic equipment,:

Wherever possible. these pre-selective operational
steps should be carried out prior to any downstream
mixing (commingling) wiih other waste streams, in
some cases, particularly affesting post-consumer
Sources and at higher quantity operation jevel,
attainment of this ohjective tray require automated
separation and sorting unit operations, In the
absence of such awomatic firocess control, precise
identification of the sources of the components of
the waste miay be of crucial importafice.
NOTE ~ In order @ optiinize the recovery efficienyy of
plastivs producs Al -vamponent paris, it is desirably to
design for vase of thsassembly and material identificalion as
welf as for mininvivation of vaeity i the types of plastic
used in their munoficturé, Such criterea may evelve ag a
fuiction of the future devitapment and implementation of
techmical optionsfor resourc 2 HECOVErY,

-8.2.2.2.1 Hentification

522281 The implementation  of product
identification code on bioth rigid and flexible plastics
products facilitate in mode of separating materials,
by type of plastics, ar any point in the process,
including the post-consumer stage, during manual or
automatic sorting at the collection facility, and
during disassembly of dursble goods, With known.
and regular source of waste and with the
involvement of experienced manual operators,
wentification in local level 7/ decentratized
segregation systems. achieve the desired level of
efficiency.

5.2.2.2.1.2 For large scale operation, variout in-line

analytical methods using technigues such as
analysis and trace-element tracking are ayviiebic
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From: Rutuja Bhalerao <srohg2@mpch.gov.in>
Sent: Tuesday, May 14, 2024 10:54 AM
To: RO (BMW); Rahul Podaar; Yogesh Sharma
Cc: Vinay Waghmare; Technical Advisor Chairman; Nandkumar Gurav; RO Thane; SRO
Tarapur 2; Sandeep B. Shinde
Subject: Re: Personal hearing scheduled before Hon'ble Chairman, Maharashtra Pollution

Control Board, at 12.30 PM on 14/05/2024

This is with reference to the earlier email sent on 07/05/2024 for personal hearing to M/s. Shakti Plastic
Industries on 08/04/2024.

Gentle reminder regarding the personal hearing.

With Regards,

Rutuja Bhalerao,
Sub-Regional Officer,
RO {HQ) section, MPCB

From: RO (BMW)} <robmw@mpch.gov.in>

Sent: 07 May 2024 18:42

To: Rahul Potdar <rahul@shaktiplasticinds.com>; Yogesh Sharma <yogesh@shaktiplasticinds.com>

Ce: Vinay Waghmare <pschairman@mpcb.gov.in>; Technical Advisor Chairman <ta.chairman@mpcb.gov.in>; RO
Thane <rothane@mpch.gov.in>; SRO Tarapur 2 <srotarapur2@mpch.gov.in>; Rutuja Bhalerao
<srohg2@mpcb.gov.in>; Sandeep B. Shinde <sandeep.shinde@mpch.gov.in>

Subject: Personal hearing scheduled before Hon'ble Chairman, Maharashtra Pollution Control Board, at 12.30 PM on
14/05/2024

This is with reference to the Show Cause Notice for closure issued to M/s. Shakti Plastic Industries on
08/04/2024.

In this regard, a personal hearing is scheduled before Hon'ble Chairman, Maharashtra Pollution
Control Board, at 12.30 PM on 14/05/2024 in-person.
You are requested to attend the personal hearing along with relevant documents.

AS(T) is requested to kindly attend the meeting.

RO Thane and SRO Tarapur 2: You are requested to inform the industry and attend the hearing online
along with relevant documents. Link for the hearing is as follow-

Microsoft Teams

Join the meeting now
Meeting ID: 476 976 767 625

Passcode: tmBVnu

With Regards,
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Shankar Waghmare
Regional Officer (BMW),
M.P. C. Board, Mumbai.

~e- LIFE
\\. ~/ Lifestyle for -
’ - Environment .

hitp://missionlife-moefec.nic.in/
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MAHARASHTRA POLLUTION CONTROL BOARD

Date 18/85/20%4

Show cause Notice for Closure under Water (P & CP) Act, 1974, Air (P & CP) Act, 1981
and r/w Plastic Waste Management Rules, 2616

No. MPCB/RO (BMW)/B-237

REPLY & DOCUMENTS FILED BY
THE SHAKTI PLASTIC INDUSTRIES

THE SHAKTI PLASTIC INDUSTRIES
202/2037/204/203, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad IWl, Mumbai 400 064.

MH-INDIA PH: 022 £2671500/01/02
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INDEX TO THE DOCUMENTS
S. No. Particulars Annexure Page No.
L1 Reply to the Show Cause Notico. '
2. A copy of Guideline number IS A
14534:2016 and IS 145342023
3. Letter to CPCB B
4. MPCB Consent to. Operate dated 5% C
June, 2023 and PWP repistration
5. List of clients purchasing agglomerate and . D
_ grinding materials i
6. MPCB Audit Report E '
7. ICT Audit Report dated 15" February, F
2024
8. ~ Electricity bills for the period of G
: June,2022- December, 2023
e A copy of emails to CPCB H
19, A copy of Invoices of 698 sale eniries I
i, ! A copy of invoices of additives I
12, A copy of GST payments K N
13, List of customers and sale invoices L.
i4. Confirmation Letter from the customers M
I5. Confirmation Letter from R.P. Industries N
16. Report of Crown Chemicals O
17. | ICT Report-ETP dated 15% February, P
2024 »
8. | A copy of Sales Details Q
19. 1 A copyof Declaration fo Pune, CPCR R
20. A copy of PO of Clients S
21 Video of making product {crates) for T
i . grinding _
THE SHAKTE PLASTIC INDUSTRIES ' | | wahasashia P "M“"'ﬂ‘sw‘mf e
202/203/204/205, 2nd Floor, Business Classic, Chmchch Bunder Road, Malad !WIWG&:&Q‘?E i M{ 'S;’:i : 2 - ;
MH-INDIA PH: 022 49671500/01/02 e At s
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Date :18/05/2024
To,
The Chairman,
Maharashtra Pollution Control Board,

Sion Circle Sion East,

Kind Attention: Mr. Siddhesh Ramdas Kadam, The Chairman, MPCB

Subject; Reply to the Show cause notice no. MPCB/ ROABMW)/B-237 dated 8t April,
2024.

Respected Sir,

We are writing in response to the Show Cause Notice No. MPCB/RO/(BMW)Y/B-237 dated 8"
April, 2024 regarding our compliance with the Plastic Waste Management Rules, 2016 and
Extended Producer Responsibility (EPR) guidelines. We take environmental responsibility
sertously and are committed to operating in accordance with-all regulations,

Below is the point wise reply to the concerns raised:

1. In response to the point made about clause 5(a) of the Plastic Waste Managenient
Rules, 2016, Grinding and Agglomerate of plastic does not amount to

transforming of plastic waste and hence cannot be considered as Recyoling, Owe

would like to address each point raised as:

*ﬂ‘ ; _
Maha mhtra'i’oll'nﬁﬂn piie 0

THE SHAKTI PLASTIC INDUSTRIES - Kalpatar Poi, 200 Fioof Sen gyl

202/203/204/20%, 2nd Floor, Business Classic, Chincholi Bunder Road, Malﬁﬁwﬁlﬂmgg*gg =agt),

. . 0 Mumbai - 400 L.
MHM-INDIA PH: 022 49671500/01/02 Tel. 24010437 { 24020781,

Website © www.mpch.gov.in
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. LRules and Guidelines: Clause 5(a) of the Plastic Waste Management Rules, 2016
“Plastic waste, which can be recycled, shall be channelized to registered plastic waste
recycler and recycling of plastic shall conform to the Indian Standard: IS 14534: 1998
titled as Guidelines for Recycling of Plastics, as amended Jroat time fo time; ™ which
states that this clause should conform to the Indian Standard IS 14534:1998 and the
amended BIS notification. As per the Indian Standard IS 14534:2016 titled Plastics
- Guidelines for the recovery and recycling of plastics waste (First Revision), the
process of recyclate production process as mentioned in 5.2.2.3 “Recyclates are usually
conditioned as agglomerate or regrind in the form of fluff, flake, chips, pellets or
powder. Addition of modifiers or stabilizers may alse he carried out in order to
enhance the value of recyclates Jor subsequent use.” Also, as per the Indian
Standard IS 14534:2023 titled Plastics - Guidelines for the recovery and recycling
of plastics waste (Second Revision), the process of recyclate production process as
mentioned in 5.2.2.3.2 “Recyclates are usually conditioned as agglomerate or regrind
in the form of fluff, flake, chips, pellets or powder. Addition af wodifiers or stabilizers
may alse be carvied out in order to enhance the value of recyclates for subsequent
use.” The updated BIS Guidelines of 2016 and 2023 regarding -agglomerates and
regrinding being considered as process of recyching process aligns with the clarification.
provided in Clause 5(a) of the Plastic Waste Management Rules, 2016. The inclusion
of agglomerates and regrinding as a part of the recycling process 1§ in acgordance with
the guidelines set forth in IS 14534:2016 and IS 14534:2023. The process of
transforming segregated plastic waste into agglomerates aud regrinding can be
considered as recycling. A copy of Guideline number IS 14534:2016 and I8

14334:2023 is attached for your reference as Amnexure-A.

1.2. CPCB Letter: We have written a letter to. CPCRB dated 04" May, 2024 for consideri ng
the agglomeration and grinding as a recycling of plastic waste. A copy of Letter to

CPCB is attached for your reference as Annexure-B.
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1.3.Consent to Operate by MPUB and PWP Registration: The permission to engage in

the production of agglomerate and grinding was granted by MPCB in Consent
Operate {CTO) dated 15" June, 2023, The approval granted for the manufacture of
plastic grinding and agglomerate, as outlined in the CTO. This supporting document
highlights our compliance with regulatory requirements and validates our actions in
utilizing these materials for recycling process. During the PWP registration process,
multiple inspections were conducted by the authorities, These inspections were carried
out to ensure compliance with the regulations and to grant permission for gencrating
EPR credits. It is important to note that during these inspections, there were no issues
raised specifically regarding agglomerates and re-grind. Consequently, permission was
granted by the authorities to generate EPR credits from agglomerates and re-grinds to
us. A copy of Consent to Operate, and PWP centificate is attached for your reference as

Arnnexure~C.

1.4.Clients purchases agglomerate and grinding material: To further support this point,

we are providing information of the clients to whom we supply the agglomerate and
grinding materials. This information highlights the manufacturing process carried out
by these clients, demonstrating how they utilize these materials to produce new
products. This evidence serves to confirm that the agglomerates and grinding are
integral to the recycling process and contribute {0 the creation of sustainable plastic
products. A copy of clients to whom we supply agglomerate and grinding materials is

attached for your reference as Annéxure-D,

1.5. Industry Practice: Additionally, it is worth mentioning that our industry is not alone

in this practice. Along with 2000 other PWP registrations, we have also been granted
permission to generate EPR credits from agglomerates and re-grinds. This practice of
generating EPR credifs from agglomerate and re-grind is widely acecepted and

implemented within the industry.
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Therefare, based on the. clarification provided by the amended BIS Guidelines IS
14534:2016 and IS 14534:2023, and the compliance requirement of Clause 5(ua) read
with BIS guidelines, it can be concluded that egglomerates and re-grinding of plastic
waste which are integral steps in the recycling process, which aim 1o transform post-
consumer waste raw materials into usable riw materials Jor manufacturing and thus,
can indeed be considered as products fram recycling process and are allowed for EPR
credit collection. The lotter written 1o CPCB, advocating for recognition of
agglomeration and re-grind as form of plastic waste recycling, further supports this
conclusion. Additionally, approval granted by MPCB in CTO, for the production ef
agglomerates and grinding affivms compliance with the regulatory requirements in
utilizing these materinls for recycling process. Furthermore, the information
provided regarding clients who use agglomerate and grinding materialy reinforces
the role of these materials in creating sustainable plastic products, The acceptance
of EPR credits from agglomerates and re-grinding as evidenced by industry-wide
practice highlights the widespread acknowledgment and implementation of this

recyeling approach within the industry,
Further, in response to the other queries rzised by MPCRB, we would like to
address each point raised as following:

i.  Assessed Production capacity of the unit is 10141.2 TPA as per trail run conducted
hy inspection team against registered Processing capacity of 288000 TPA.

Regarding the claim of discrepancy in the assessed production capacity, we would like

to address each point raised and draw a conclusion:
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i.a, Capacity of Agglomerate and Grinding not taken into consideration: The assessed
preduction quantity by the inspection team does not account for the capacity of the

agglomerate and grinding, resulting in lower output than the registered capacity.

i.h, MPCB Report: According to the MPCB Audit report with respect to CPCB directions
issued w's 5 of EP Act, 1986 issued after the physical visit to our plant on 08"
November, 2023, our plant has 26 machineries for plastic waste processing with the
production capacity of minimum of 2.32 lakhs tonnés per annum to maximum of 4.51
lakhs tonnes per annum of production. This production capacity aligns with our
consented capacity and the EPR registration guantity of 2,88,000 tonnes. A copy of
MPCB report is attached for your reference as Annexure-E,

MACHINERY DETAILS IN CAPACITY
| Total No. of Ne. of Machineries for direct
| Type _ Machines | Sales
Extruders (Granule
making) B 6
Agglomerators 7 5
Grinder Machine 8 6
Shredder Machiine 2 1
Sgueezer Machine | |
Washing Line 2
26 . _ 19

i.c. Third Party Report: The Report.on Machinery Capacity Audit for Manufacturing and
Feasibility of Effluent Treatment Plant of Institute aof Chemical Technology (ICT)
dated 15" February, 2024 states that the capacity of the equipment in our plant is 1420
TPD (tonnes per day) which comes to 5,18,300 TPA. This further supports our claim
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that our registered processing capacity is in line with the actual capacity of our

equipment. A copy of ICT Report is attached for your réference as Annexure-F.

i.d. Machinery under Maintenance: It should be noted that at the inspection, five of our
‘machinery units were undergoing maintenance, which means the quantity mentioned in
the assessiment does not take into aceount the capacity of these unavaijlable machinery

{INits.

i.e. Frial Run Duration: It is important to note that our machine capacity is based on 24-
hour operation. However, durisig the trial run conducted by the inspection team, they
assessed the capacity based on just one hour of operation that gives only 25% result,
Cnce the machines are heated and run in full swing the production is more. The quantity
méntioned in their assessment is specific to that one-hour timeframe, and it does not

provide an accurate representation of our machine’s maxinmum capacity.

i.f. Varied Input: As a recycling business, the input material we receive for processing is
not standardized. The production capacity can vary based on the quility and
composition of the input material, Therefore, it is important to. censider the variability

in input when assessing the input capacity,

Based on the above points, we can conclude that our assessed production capacity
aligns with our registered processing capacity of 2,88,000 TPA. The MPCR report,
{CT Audit support this conclusion, However, it is vital to consider the operational
Context ie. § machines were under maintenance, including 24-hour machine
capacity and the variability in input material, to accurately deterimine our production

capacity,
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il.  Assessed Average monthly power consumption for production of 101412 TPA
Recycled product found to 64 % be less than actual power consumption as per

trial run.

in response to the claim of discrepancy in the assessed average monthly power
‘consumption for production of 10141.2 TPA, we would like to address the point raised

and draw a conclusion:

ii.a. Electricity Bills: Based on the electricity bills summary for the period ranging from
June, 2022 t December, 2023, as mentioned below:

~ Electricity Bill Details - TSPY _
Month Units Amount .
Jun-22 178635 1979235
July 192690 - 2108895
August 258158 _ 2863727
Sept 172935 2067145
Oct | 187853 2100001
Nov | 246480 2646377
Dec : 224655 2512685
Jan-23 166553 I 2010529
Feb 205328 2286244
March 208890 2436382
April '_ 237870 B 2606033
May - 150180 1792550
June | 200145 2412570
Jul L 268485 3046219
Aug - 283065 - 3153268
Sept 246660 ' 2958448
Oct . 279083 3200148
Nov 189720 2402866
Dec 250800 2871381
Total 47454703
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the average monthly power consumption for the production aligns with the actual
consumption required for the production. Therefore, the assessed power consumption
based on the elecricity bills reflects the accurate power usage for the production
process. The electricity bills for the above-mentioned period is attached for vour

reference as Annexure-G.

ii.b.Literatare Review: As  per  the lterature  review,  Source:

bt Awww.ptonline com/larticles fwhats.your-process-encreav-

fingerprinti:~ fext=A%20npical %2 Dextruison™ e20plant®620will, % 2F 1B %2001 2001

astictelOprocessed.. electricity of around 0.4 to 0.6 kWh electri city/kg of plastic waste

recycling {extrusion/granule making) is required. Therefore, electricity consumption of
the industry for F.Y. 2022-23 {.e. 23.33 lakhs kWh corresponds to 11.66 lakh ténnes of
plastic recycling.

ii.c. MPCB Report: As per the Report of MPCR, ¢l ectricity bills submitted are in line with
the consented capacity of industry.

ii.d. Less power consumption: The regrinds and agglomerate, we sale, require less energy
to produce compared to granules which corelates to our production and electricity

consumption,

Based on the summary of the electricity bills, literature review and MPCB Feport we
can conclude that it is evident that the average menthly power consumption aliguy
with the actual consumption reguired for the production. As per the literature review,
industry standards suggest a consumption range of 0.4 0 0.6 kWh per kg of plastic
waste recycled. Based on this, the electriciry consumption for the given period aligns

with the production of 2,88,000 TPA. Therefore, the assessed power consumption
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iii.b.

ifi.c.

based on the electricity bills accurately reflects the power usage for the production

DFOCESS,

Appropriate Sale of Recycled Products were not found uploaded on the portal.
Our responses to the points raised are as follows:

Uploading of sales inveices: We have diligently uploaded all sales invoices on the
pottal, but unfortunately, not all of them are currently reflected due 1o a technical glitch.
We have proactively communicated this issue to the authorities through multiple

emails. A copy of emails to CPCB is attached for your reference as Annexare-H.

Sales invoice: To ensure accuracy in reflecting the sales of recycled products, we are
providing hard copies of all 698 sales entries as an alternative method. A copy of

mvoices is attached: for your reference as Annexure-1.

Additives: Additionally, we use some percentage of
additives/pigments/masterbatch/processingaids/fillers/anti-oxidants/moisture
powder/lime powder which justifies our actual production of granules. A copy of

invoices is attached for your reference as Annexure-J.

GST Payments: Our active sales operations are reflected in several key financial
metrics. These include annual GST collection of Rs. 22 crores and GST payments of
10 crores, timely salary and labour wages payments, and consistent annual purchases
of additives. This strong financial performance demonstrates our commitment to

regulatory compliance and business operations.
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F.Y. 2022-2023 -

B Month Total Tax
Apr-22 87,77,156
May-22 96,67.625
Jun-22 1,68,64,624
Jjul-22 1,05,55,828
Aug-22 1,60,61,790
Sep-22. 59,02,647

N Qct-22 1,00,26,528
Nov-22 1,27,27,027
Dec22 1.99,44,882
lan23 1,50,96,445
Feb-23 2,16,79.861
Mar-23 7.38,53,257
Total 22,11,57,670

THE SHAKTI PLASTIC INDUSTRIES

Additives Purchased during 2022 - 2023 i
Pigments / Master Bateh / Titanium / Moisture Powder / Filler
- Sr.
‘no
. Description | Qty (Kgs) Value
iR _Titanium 1,200.00 4,93,000.90
12 Master Baich 2.500.00 3,82,000.00
13 __ Filler | 36,369.00 15,84,033.00
4 | Moisture Powder | 9.000.00 1.53,000.00
15 Additives 150,00 83,650.00
6 | Lime Powder ~10,300.00 1,74,250.00
7 Carbon 2,200.00 45,000.00
61,719.60 29,14,933.00
| Details of Salary
Dretails of Wages paid for period for period
{1 .0?.22’ - 31.10.23 01,06.22 - 31.10.23

202/203/204/205, 2nd Floor, Business Classic, Ghmchuh Burzder Road, Matad iWi Mumba: &0{1 064,
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Month Amount Month _Ameunt -
June 26,87.752.00 June 31.36,146.00
July 19,59,088.00 July 32.36,287.00
August 31,64,256.00 August 33,12.094.00
September 41,33,824.00 September 33,65,831.00
October 26,50,743.00 October 34,92,598.00
November 24.47,189.00 November 34,10,507.00

| December 12,98,874.00 December 35,79.755.00
January'24 19,50,720.00 Yanuary'24 54,60,153.00
February 28.42.301.00 February 37,82,559.00
March 16,18,348.00 March 38,33,449.00
April 18,63,819.00 - Apil 44.95,805.00
May 16,50,248.00 May- 46,36,113.00
June 16,30,766.00 June 45.32.078.00
July 20,34,331.00 July 46,12,638.00
August 22 46,261.00 August 45,44.000.00
September 28,44,.921.00 September 43 51.558.00
 October 16.52,439.00 October 42,87,753.00
4,10,29,075.00 7,51,11,575.00

A copy of GST payments is attached for your reference as Annexure-K.

Technical glitches: We along with the industry, is facing a critical issue with

recurring techrical glitches on the portal, porited is under maintenance now and then.

These multiple failures over the past year are well-documented with the authorities and

require an immediate action. Furthermore, we would like to raise concerns about a

recent security incident where our portal password was changed without our prior

knowledge. This incident highlights the need for robust security protocols on the EPR

portal to ensure the data integrity and user confidence. The EPR portal unfortunately

encountered recurring technical glitches. These tssue cause frustration and hinder PWPs

from efficiently utilizing the system for EPR compliance. We all, PWP are working

towards the success of dream project “Swachh Bharat Abhiyaan™ of our Prime Minister,

ff*”\ ]
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Mr. Narendra Modi, but because of technical ¢ glitches on the portal. it seems 1o be total

failure.

In conclusion, while we are committed to Julfiling our EPR compliances, recurring
technical glitches (including portal maintenance) and o security incident invalving
unauthorized password changes hinder efficient utilization of the system. We echo
industry cancerns and urge immediate action to address these issues, We have Jaced.
technical challenges with the EPR portal but have uploaded all the invoices on the
portal diligently. Despite diligently uploading all sales invoices, a technical glitch on
the portal prevents them from being fully reflected: This delay, unfortunately, has
impacted our ability to demonstrate compliance to clients in timely manner, which

tead to reputational risk and potential business loss,

iv. The Sale of Recycles Product was not confirmed by the buyers as claimed by the

unif,
Qur responses to the claims raised are as follows;

iv.aa Customer details: We have provided the details of our customers, including EPR
clients, as requested by the CPCB. The attachment of details of the custorner and sales

mvoice is attached for your reference as Annexuare-L.

ivh Confirmation from customers: We have obtained the confinmation from the
customers regarding their purchase of recycled plastic stating that they have purchased
the agglomerates/regrinds/granules from us and they have replied back to the inspection
team regarding the purchase of agglomerates/regrinds/granules from us, A copy of

Confirmation letter is attached for your reference as Annexure=M.
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iv.e  Visit by CPCB Official: The visit by Mr. Mayank Purbey, CPCB Delhi o our client
MIS RUP. Industries in Vasai on 31st January, 2024 reaffinms our commitment to
supplying recycled post-consumer plastic to our clients. A copy of the confirmation

letter is attached for your reference as Annexure-N,

In conclusion, we have provided the necessary information to the inspection team
and obtained the confirmation of our customers regarding their purchase of recycled
plastic from us. We reiterate our commitment to promoting sustainable practices and

ains to contribute positively to the environment gnd society.

v. ETP Consent only for 3.0 m3/day against 27M3/day given in the log book.

We would like to address the claim regarding the capacity of Effluent Treatment Plant.

QOur response is as follows:

v.a Crown Chemical Report: According to the report from Crown Chemicals, the
capacity to operate our ETP is defermined to be 36 KLD. which is appropriate for
treating the amount of effluent mentioned in our ETP logbook. It is important to note
that Crown Chemicals is our ETP vendor and is responsible for the deployment and
‘commissioning of our ETP. A copy of report of Crown Chemicals is attached for your

reterence as Aanexure-0).,

v.b  ICT-ETP Report: Furthermore, the ETP report from the Institute of Chemical
Technology (ICT) confirms that the amount of effluent treatment per day is in line with
the established capacity to operate the ETP. A copy of ICT report is attached for your

reference as Annexure-P,

Based on the assessments by both Crown Chemicals and ICT-ETP report, it is evident

that the capacity to operate our ETP is suitable for treating the specified amount of
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effluent per day. In conclusion, the amount of efftuent treared per day aligny with

this extablished capacity,

vi. You have generated EPR Credits for Services Provided towards Collection and

Recycling and not for requisite actual sales of Recycled Plastic Granules,
We would like fo address this claim by providing the following responses:

vi.a. Sales Details: We have raised the invoices of Services as general practices of the
industry and as per the requirement of the clients but have generated the EPR credit as

Sales. A copy of Sales Details is attached for your reference as Annexure-Q.

vib. Declaration to CPCB, Pune: We have duly provided a declaration to the CPCB, Pune
dated 1 November, 2023, stating that these services should be considered as sales and
accounted for a¢ such. This declaration is consistent with our reporting on the GST
portal, where these services are treated as sales. A copy of declaration to CPCB, Pune

is attached for vour reference as Annexare-R.

vi.c.  Furthermore, we have maintained transparency and compliance hy accurately reporting
our revenue generated from these services. This includes proper taxation, invoicing,

ensuring that all income from these services is appropriately recorded.

In conclusion, generating EPR credits Jor the services provided towardy collection
and recycling is o wildely accepted practice in the industry. We have. diligenty
Jollowed this practice and submitted a declaration to CPCR, Pune accordingly. Qur

reporting to the GST portal is also in line with treating Hiese services as sales.
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Over past six months, our facility has undergone several audits by state, centre and
other agencies. During these audits, we fully cooperated by providing all requested
documentation related to our production capacity {2,88,000 TPA). These documents
were submitted to CPCB Delln, CPCB Pune, MPUB. We have also attended physically
multiple meetings with state and centre to address concemn regarding our production
capacity and sales. We are confident that our production capacity of 2,88,000 TPA.
production for F.Y. 2022-2023, and the associated EPR credits are all completely
aligned.

Unfortunately, recent show-cause notices issued by CPCB and MPCB have caused
unmintended consequences. These notices have negatively impacted our business

operations, mcluding reputational damage with chients,

We understand the importance of responsible operations and appreciate the role of
regulatory bodies in ensuring compliance. Our commitment to this is demonstrated by
our well-established organization with over 600 employees (labour and staff), our
support for over 1000 ragpickers, and a strong network of over 1000 suppliers and
customers. We  have consistently worked to maintain a highly organized and

responsible business.

Our Company is classified as MSME and in case any penalty or closure of the at this

time will lead to tinancial crisis to Company apart from severely affecting the livelihood

of around 600 familics who are directly and indirectly employed/connected with-our

unit.

In light of the above, we firmly believe that the reasons outlined above substantiate our
position that our comsent should not be revoked, and environmental compensation

should not be levied. We are open to providing any additional information or

202/203/204/205, Znd Floor, Business Classic, Chmtholl Bunder Roada__ Ma{ad E’WI Mumba; 400 064,
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participating in further discussions to address any concerns and ensure compliance with

regulatory requirement.
Thanking you for your attention te this matter.

Your Sincerely,
For The Shakti Plasti ﬁ ) m

LT S ?[C

ol
k. i HEL L T £t
o /
\ - - . x

Rahul V, Podaar
Partmer

Copy to: - Mr. SL. Waghmare, Regional Officer, (BMW)
My. Kiran Hasabanis, Regional Officer, (Thane)
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MAHARASHTRA POLLUTION CONTROL BOARD
ﬁgi 2-5802275” ——. Reglonal O‘fﬁce,_"fhane
‘1} Fax - 25806398 m— % SBﬁlld loor, Otfice Complex
Website: httg-:{ﬁnpcb.gav.iu ] %‘g’q Near Mulund Check Na,

E.mail id. rothane@mpcb‘gov.in ae—400'604.

No. WMPCBIROTICD! 240848-F18.0307

o,
Mis. Shakti plastic industries,,

Gut No.158 & 158, Vili-Nandgaon,
Manor, Dist-Paighat.

gub: Closure Directions under Water (P & CF) Act, 1974, AIr (P &
CP) Act, 1981 and ©iw Hazardous & Other Wastes
{Management & Transhoundary Movement} Rules, 2016 &
Plastic Waste Management Rutes,2016 & amendrent thareto.

Ref: 1) CPCB Direction ule 5 F.No. CP—ZGI&D}ZC&ZT»UPC-K-HO-CPCB—

HO Pad(1} &t 26.10.2023.

2) Consent 1o Operate granted dt, 15 06,2023 valid upto
31.08.2026

3) Plastic EPR registration granted by the MP C Board vide no.PR-
21 MAH-OT-AAMFSTE39M-23 dt.31.07.2023.

4) Joint inspection of your industry on 30 & 31 January 2024.

5) Show Gauze Notice for Closure issued by the Board vide
4td.08.04.2024.

) Reply Submitted by the industey vide letter dtd.09.04.2024.

73 Minutes of personal hearing extended on 14.05.2024.

8) Reply (i) submitted by the industry did.18.05.2024,

g} Approval of competent authority of the Board on dl.12.06.2024,

WHEREAS, you ate operating industry 1ocaled in the “Pollution Prevention Area”
under the Water Act, 1974 under the Alr Act, 1981 and Authorization under the
Hazardous & Othel Wastes {(Management & Transboundary Movement) Rules, 2016
foliowed by furiher amendments made therein from time to time.

AND WHEREAS, itis obligatory on your partio obtain Cunsent to Operate of the
Board under section 26 ofthe Water-'(Prevention & Controf of Pollution} Act, 1974; under
Section 21 of the Alr (Prevention & Contro! of Pollution) Act, 1681 and Hazardous and

Other Wastes {Managemant 3 Transboundary Movernent) Rules, 2016 and to comply
{he same.

AND WHEREAS, it Is an obligatory - on your part to provide poliution contrel
- gystems as it warranted and {o opetate -and maintsin the same cortinuously and
effectively so as to achieve the standatds prescribed in the consent, '
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AND WHEREAS, as per clause 11.4 of Guidelines on Extended Predt{cgr
Responsibility published by MoEF & CC dated 16.02.2022, ‘In case, a'_! any stage it fs
found thal the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as pef procedure
1aid down by Central Poliution Contro! Board from operaling under the Extended
Producer Responsibility framewotk for 8 period of one year'.

AND WHEREAS, the Board has granted Consent to Operate on 15.08.2023 for
plastic Granules & Plastic Grinding and agglomerates 24000 MT/M valid $iff 31.08.2026.

AND WHEREAS, the plastic EPR registration applicalion was approved and
registration was granted on 31.07.2023 to your industry.

AND WHEREAS, CPCB has issued directions uls vide above ref. no.1 wherein
it was directed to conduct detailed enquiry with respect to your industry.

AND WHEREAS, as per tHe Environinental Compensation regime framed by
CPCB in 2022, EC is to be levied on PWP @ Rs. 5000/ per fon of the Plastic Waste
misreported for quantity of plastic procured and EPR certificate generated, and unitbe
directed 1o deposit same in the designated escrow account created by MPC Board.

AND WHEREAS, in connection with the CPCB Direction, a joint inspection leam
of the CPCB & MPCB Officials have visited your industry on 30.& 31 January 2024 o
check the plant production. capacity, machinery details, Manpower deployed, GST
invoica uploaded on the EPR portal etc. and observed following non-compliances:

i, Assassed production capacity as ner the trial run conructed by the inspection
tearn was found to be much less than the Registered processing capacity of
the unit. The assessed production capacity of the unitis 10,141.2 TPA as per
the trial run conducted by the ‘inspection team, wherein the Registered
Processing ¢apacity is 2,88,000 TPA. The trial run was conducted as per the
details (Plant machinery and Process Flow Diegram} provided in the
application form.

i, Assessed Average Monthly power consumption for production of 10,1412

TPA recycled product was found to be less than the actual power consumption:

as per the electricity bills. Assessed Average Monthly power consumption as
per the trial run is 27,456 KWh for production of 842 TPM f.e. 10,141.2 TPA.
However, average Monthly power consumption as per electricity bills of 3
months (i.e. September23 to November23)} is 17 455 KWH which is 84% of
the .assessed power consumption required for production. Based on the
electricity consumption, the actual production for a year is assessed as 6447
TPA.

iif. Appropriate sales invoices of recycled products were not fouind uploaded on
the EPR Portal by the unit. The indlstry has made 898 sale entries on EPR
portal {ill date, Out of which, only 2 invoices correspond to sale of grinded
plastic waste of quantity 11.8 Tons uploaded on the EPR Portal. No invoice
has been uploaded for the sale of recycled plastic on the EPR Portal, 468 no,
of the invoices have been issued for services provided by the unil. For the
remaining 228 sale entrigs, invoices have not been.uploaded.
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. The sale of recycied plastic was not confirmed by the buyers as claimed by
you.

V. As per your ETP logbook, you are trealing 27 m3/day of efffuent, but as pef
consent to operate ETP having capacity 3.0 m3/day.

Wi, Considering the BIS 14534:2023 the Grinding, Agglomeration & exiruder
activity the total capacily of the plant i 74518 TPA, which is also less than
registered processing capacity of 2,88,000 TPA,

G You have generated EPR certificales of the order of 2,74,000 Tonnes and
transferred EPR certificates of 2,658,000 Tonnes which is very high considering
actual processing capacity ie 74519 TPA {considering the BIS 14534:2023).

Vil You have generated EPR credits for Services provided towards, collection
and recycling and not for the requisite actual sales of recycled pla-s:icfg_ranuies-for'ta_t’a!
2,73,988.4 Tonnes. '

AND WHEREAS, the Board had lssued show cause notice for closure vide
above reference cited at 5 for above non-compliances obeetved during joint
inspection.

AND WHEREAS, your industry has cubmitted your reply 1o the show cause
notice vide above reference. cited ol ‘& without necessary docurrents and
supplemigniary information,

AND WHEREAS, the personal hearing to your indusiry was extended befors.

Hor'ble Chairman of the Board on 14.05.2024. AND WHEREAS, during the personal
hearing it was understood that you have generated EPR credits for Services provided
towards collection and recycling and not for the requisite actual sales. of recycled
plastic/granules for iotal 2,72,088.4 Tonnes. AND WHEREAS, Considering the BIS
14534:2023 the Grinding; Agglomeration & extruder aclivity the total capacity of the
plant is 74518 TPA, which is 2lso less than registered processing capacity of 2,388,000
TPA.

AND WHEREAS, during the personiat heating, it was decided that industry shall
again submit pointwise reply with s_uppo'tt'mg documents regarding nor-compliances
issued in the Show Cause Notice for Closure within 07 (seven) days period, or else
turther legal action shall be initiated as deem fit. AND WHEREAS, industry submitted
reply (i) vide above reference no. 8, which was also found to be not satisfactory.

NOW THEREFORE, in view of (he above non-compliances, you are hereby.
directed to stop your manufacturing activilies forthwith failing which the Board wilt have
no option to initiate appropriate further legal action underthe provisions of the varous
erivironmental enactments,

This is issued with the: approval of the competent authority.
For and behalf of M.P.C. Board,

{Kiran Hasabnis}
Regional Officer, Thane
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Copy submitted to

1) Hor'ble Chainman, MPC Board, Mumbat,

2) Hon'ble Member Secretary, MPC Board, Mumbai

Copy fw.es to:

1) Regionat Officer (BMW), M.P.C. Board, Mumbai.

2) Law Officer, MPC Board, Mumbal.

Copy fw.cs to:

1) The Executive Engineer, Maharashtra State Elsctricity Distribution Co Lid. Palghar,
-He is directed to disconnect electricity supply to the aforesaid unit forthwith & inform
this office accordingly.

2) Grampanchyat Nandgaon, Village Nandgaon, Tal. Palghar, Dist. Thane - itis directed
to. disconnect the water supply to the aforesald unit forthwith & inform this office
accordingly.

Copy tor

Sub Regional Officer, MPC Board, Tarapur Il - It is directed to take follow up and ensure
the compliance of the aforesaid directions. Itis directed o ensure that these Directions
fo be served to the industry and campetent authorties 3 submit the compliance
verification report,

Pave d nf d
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To, Date: 21.06.2024
The Chairman,

Maharashtra Pollution Control Board,

Sion,

Mumbati

Subject: Closure Directions under Water (P & CP} Act, 1974, Air (P & CP} Act,
1981, Hazardous & Other Wastes {Management & Transboundary Movement)
Rules, 2016, and Plastic Waste Management Rules, 2016 & Amendments
Thereto.

Reference: Your Letter No. MPCB/ROT/CD/240618-FT8-0307 dated 18.06.2024
Respected Sir,

With reference to your closure directions dated 18.06.2024, we would like to inform
vou that we have complied with the directives issued by the Maharashtra Pollution
Control Board (MPCBJ. Accordingly, we have halted our mamifacturing activities
immediately from 18.06.2024 and continued this cessation until today,
21.06.2024.

We have taken this time to address the issues mentioned in your letter and have
implemented the necessary corrective measures to ensure full compliance with the
relevant environmental regulations.

We respectfully request your permission to restart our manufacturing activities,
Additionally, we request that you kindly depute an officer to our manufactuting
plant to conduct a visit and verify the corrective actions taken.

We are confident that the measures implemented will meet the MPCB's standards
and we are committed to maintaining compliance going forward.

Thank you for your attention to this matter. We look forward to your favorable
response and continued cooperation.

Yours faithfully,

For The S ’ . *__; ‘

g
QRa %y)e/ Podaar

Partner

THE SHAK’F& PLASTIC INDUSTRIES _
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad W], Murmbai 400 084,
MH-INDIA PH; 022 49471500/01/02




Te, Date: 26.06.2024
The Regional Oflicer {Thane)
Maharashira Pollution Control Board
5t Floor, Office Complex Building,
Near Mulund Check Naka,

Wagle Estate, Thane — 400 604

Subject: Closure Directions under Water (P & CP} Act, 1974, Air (P & CP)
Act, 1981, Hazardous & Other Wastes (Management & Transboundary
Movement) Rules, 2016, and Plastic Waste Management Rules, 2016 &
Amendments Thereto.

Reference: Your Letter No. MPCB/ROT/CD/240618-FT8-0307 dated
18.06.2024

Respected Sir,

Please find below herewith our pointwise reply to vour Closure Directions
vide your Letter No. MPCB/ROT/CD/240618-FT8-0307 dated 18.06.2024

I. Assessed Production Capacity:

The inspection team’s assessment of our production capacity at 10,141.2
TPA was based solely on the trial run of the extruder and did not consider
the Grinders, Agglomerates, and Squeezer capacity, which also generate
recycalates as per BIS norms 14534:2023. The production capacities of the
8 to 9 machines, which were either not uploaded due to system glitch on
EPR portal. We have 29 machines which includes extruder, grinders,
agglomerates and squeezer. Only exiruder capacity was considered.
Additionally, the production varies depending on the material to material on
time to time.

Il. Assessed Power Consumption.

Consumption of power observed during the trial run, considering only the
Extruder’s power consumption. The power consumption of Grinder,
Agglomerate, and Squeezer was not included.

ilIl. Sale Invoices on Portal.

All sales invoices have been diligently uploaded on the portal, but only 698
invoices are visible. On the CPCB portal, we lack an edit or delete option if
wrong invoices are uploaded. Due to a technical glitch, not all are currently
visible. We have communicated this issue to CPCB through multiple emails
(Copy attached] and will re-upload the invoices once the issue is resolved, If
given the chance to change the invoices on the portal, we have around 400

THE SHAKTI PLASTIC ENDUS_TR&ES
202/203/204/2085, 2nd Eloor, Business Classic, Chinchell Bunder Rosd, Malad 1w, Murnbai 400 884,
MH-INDA PH: 022 A9671500/01/02
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sales mvolces in hand ready for upload which is having 2 capacity of around
2.50,000 Tonnes,

IV. Sale Confirmation by Buyers.

We confirm that we sell granules, grindings, and agglomerate materials to
our clients, as confirmed by the buyers. We have obtained confirmation
letters from the customers regarding their purchase of recycled plastic,
stating they have purchased the agglomerates/regrinds/granules from us. A
copy of the confirmation letter along with the acknowledge copy of their
material receipt is attached for your reference.

V. ETP Consent Discrepancy.

The current ETP consent is for 3.0 m®/day, whereas our log hook indicates
27 m*/day. The actual capacity of the ETP, as per the supplier, is 30
m?®/day. Some of the plastic scrap, which is contaminated, requires
washing. Not all material requires washing. We will add a flow meter to
monitor the proper use of water intake and outward flow. We will correct
this immediately.

V1. Capacity Assessment Digcrepancy.

The inspection team's assessment was based on a one-hour operation trial,
yielding only 25% of our actual capacity. They only considered the Extruder
and not all machines, such as Grinders, Agglomerate, and Squeezer.
Production also depends on the material. When all machines are running
continuously for 24 hours with proper material input, we achieve our
estimated capacity of around 2,50,000 TPA.

VII. EPR Certificate Generation.

As there is no edit or delete option on the portal, we were unable to correct
the invoices upleaded. We were unable to upload sales invoices. If given a
¢hance we can change the same on EPR portal.

VIli. EPR Credits for Services Provided.

Invoices were mistakenly uploaded, and since there is no eption for deletion
or editing, they appear on the portal. However, we have around 400 sales
invoices i hand which we can replace/change if given the chance to do so.

We have complied with the directives issued by the Maharashtra Pollution
Control Board (MPCB]j. Accordingly, we have halted our manufacturing
activities immediately from 18.06.2024 and continued this cessation until
today, 26.06.2024.

THE SHAKTI PLASTIC INDUSTRIES
202{203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad {W), Mumbai 400 064.
MH-INDIA PH: 022 49471500/01/02
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We respectiully request your permission to restart our manufacturing
activities, as this affects our business and the livelihood of around 400
workers and their families. Also, there is loss of business and clients, we have
order commitments. And as we have a 35 years reputation which is also
affected. We humbly request to take all this in consideration and revoke
closure. Additionally, we request that vou kindly depute an officer to our
manufacturing plant to conduct a visit and verify the corrective actions taken.

t:ti

We are confident that the measures implemented will meet the MPCRB's
standards, and we are committed to maintaining compliance going forward.
Thank yvou for your attention to this matter. We look forward to your favorable
response and continued cooperation.

Yours faithfully,

For The Shakti k
7y

Rahul V. Pofaar
Pariner

et ot
T
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MUMBA%
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Copy submitted to;-

1} Hon'ble Chairman, MPC Board, Mumbai
} Honble Member Secretary, MPC Board, Mumbai
3} Reginal Officer (BMW), MPC Board, Mumbai
4} Law Officer, MPC Board, Mumbai
5} Sub Regional Officer, MPC Board, Tarapur Il

THE SHAKTI PLASTIC INDUSTRIES
202/203/204/208, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad W], Mumbal 400 064,
MH-INDIA PH: 022 49671500/01/02
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MAHARASHTRA PQL_L_BMN CONTROL BOARD ' -Df

Tel - 25802272 o { Regional Office, Thane
(Fax 75805308 | cosesees | 5" Floor, Office Complex Bidg.,
| Website: bttp:mpebgov 1 ' Near Mulund Check Naks,

an /agle Estate, Thane-400 604.

"Date:- 71/09/2024

WichLprres,

...... o

E-mail 0 rothane@mpcb.govin | NP
No. MPCB/ROT/EC/240921-FTS-0001

To

M/s. Shakti Plastic industries,,
Gut No.158 & 159, Vill-Nandgaon,
Manor, Dist-Palghar.

Sub: To Levy Environmental Compensation on the industry as per
provisions of Plastic Waste Management Rules,2016 &
amendment thereto on excess EPR credits generated than
estimated plastic waste quantity processed.

Ref: 1) CPCB Direction u/s 5 F.No. CP-20/80/2021-UPC-lI-HO-CPCB-
HO Part(1) dt. 26.10.2023.
2)Consentto Operate granted dt. 15.06.2023 valid upto 31.08.2026
3} Plastic EPR registration granted by the M P C Board vide no.PR-
31-MAH-07-AAMFS7839M-23 dt.371.07.2023.
4)Joint inspection of your industry on 30 & 31 January 2024,
5)Show Cause Notice for Closure issued by the Board vide
did.08.04.2024.
6)Reply Submitted by the industry vide letter did.09.04.2024.
7iMinutes of personal hearing extended on 14.05.2024.
8)Reply {II) submitted by the industry did.18.05.2024.
9)Approval of competent authority of the Board on dt.12.06.2024.
10)Closure Direction issued to you vide No.
MPCB/ROT/CD/240618-FTS-0307dtd.18.06.2024
11) CPCB Guidelines for assessment of environment
compensation to be levied for violation of plastic waste
management rules, 2016- April 2024.

This refers to Directions issued by CPCB vide above reference cited at 1. In
connection with the said Directions, the CPCB officials and M P C Board Officials have
jointly visited to your industry on 30 & 31 January 2024 to check plant production
capacity, machinery details, Manpower deployed, GST invoice uploaded on the EPR
portal, sales invoices & EPR credit generation etc and observed following non-
compliances of your industry.

i, Assessed production capacity as per the trial run conducted by the inspection
team was found to be much less than the Registered processing capacity of
the unit. The assessed production capacity of the unitis 10,141.2 TPA as per
the frial run conducted by the inspection team, wherein the Registered
Processing capacity is 2,88,000 TPA. The trial run was conducted as per the
details (Plant machinery and Process Flow Diagram) provided in the
application form,
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umpticn for production of 10,141.2

it. Assessed Average Monthly powey 4 . }
TPA recycled product was founciv;? bj,[:gs than the actual power consumption - gg

as per the electricity bills. Assessed Average Monthly power consumption as
per the trial run is 27 456 KWh for production of 842 TPM Le. 1(3',141..2 TPA. .
However, average Monthly power consumption as per eiectrtc?uty .blils of 3
months {i.e. September'23 to November'23) is 17,455 KWH which is 64% of
the assessed power consurnption required for produc_:tion. Based on the
electricity consumption, the actual production for a year is assessed as 6447

TPA.

i, Appropriate sales invoices of recycled products were not found u.ploaded on
the EPR Portal by the unit. The industry has made 698 sale enfries on EPR
portal till date. Out of which, only 2 invoices correspond to sale of grinded
plastic waste of quantity 11.6 Tons uploaded on the EPR Portal. No invoice
has been uploaded for the sale of recycled plastic on the EPR Portal. 468 no.
of the invoices have been issued for services provided by the unit. For the
remaining 228 sale entries, invoices have not been uploaded.

not confirmed by the buyers as claimed by

iv. The sale of recycled plastic was
you.
V. As per your ETP logbook, you are treating 27 m3/day of effluent, but as per

consent to operate ETP having capacity 3.0 m3/day.

vi. Considering the BIS 14534:2023 the Grinding, Agglomeration & extruder
activity the total capacity of the plant is 74519 TPA, which is also less than

registered processing capacity of 2,88,000 TPA.

Vii. You have generated EPR certificates of the order of 2,74,000 Tonnes and
wransferred EPR certificates of 2,68,000 Tonnes which is very high considering
actual processing capacity i.e 74519 TPA (considering the BIS 14534:2023).

viii. You have generated EPR credits for Services provided towards collection and
recycling and not for the requisite actual sales of recycled plastic/granules for

total 2,73,988.4 Tonnes.

According to the above non-compliances the Board had issued show cause
notice for closure vide above reference cited at 5. You have submitted reply o the
show cause notice for closure vide above reference cited at 6 without necessary
documents and supplementary information the reply was not adequate. Further, the
personal hearing 1o your industry was extended before Hon'ble Chairman of the Board
on 14.05.2024 and during the personal hearing it was understood that you have
generated EPR credits for Services provided towards collection and recycling and not
for the requisite actual sales of recycled plastic/granules for total 2,73,988.4 Tonnes.
Considering the BIS 14534:2023 the Grinding, Agglomeration & extruder activity the
total capacity of the plantis 74519 TPA, which is also less than registered processing
capacity of 2,88,000 TPA. During the personal hearing it was decided to issue Closure
Directions to your industry and to levy Environmental Compensation as per provisions
of Plastic Waste Management Rule, 2016 and amendment thereto on excess EPR

credits generated than estimated plastic waste quantity processed. Accordingly, the
Closure direction was issued on dated 18/06/2024 vide ref. no10 for the above non-

compliances.
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As per CPCR direction o levy endgyamantal compensation (EC) corresponding
to the guantum of EPR certificates q\zﬁqai not to conformity with requirement
prescribed i CPCB guidance manual for opetating centralized EPR portal,
Foavironmental compensalion is to be levied on PWPE Rs. 5000/~ per ton of Plastic
Waste misteported for quantity of EPR certificate generated, with Cancellation of
Registration and & EC of double of application fees proportionate Penalty up o Rs.
1.00.000/ The unit fo be directed to deposit the same in the designated escrow
aocount created by MPC Board.

From the above, it is noticed that you have generated 2,74,000 Tons of EPR
credits and in which only 11.6 Tons sale invoice of grinded plastic waste is uploaded
on EPR portal. Therefore, you have generated EPR credits for Services provided
towands collection and recycling and not for the requisite actual sales of recycled
plastic/granules for total quantity 2,73,988.4 Tons.

Therefore, you are directed to deposit the Environmental Compensation amount
of Rs.136,99,42,000 /- plus penalty of Rs.1,00,000/- total Rs.137,00,42000/ in the
account of MPC Board for excess quantity of EPR credit generated than actual guantity
plastic waste processed. In case of non-deposition of said amount, the Board will have
no option to initiate further appropriate action against your industry, which may be
noted.

This is issued with the approval of the competent authority of the Board.

For and behalf of M.P.C. Board,

oA/

{Kiran Hasabnis)
Regional Officer, Thane

Copy submitted to:-
1) Hon'ble Chairman, MPC Board, Mumbai.
2) Hon'ble Member Secretary, MPC Board, Mumbai

Copy f.w.cs to:
1} Regional Officer (BMW), M.P.C. Board, Mumbai.
2} Law Officer, MPC Board, Mumbai.

Copy 10:

Sub Regional Officer, MPC Board, Tarapur li - Directed o take foliow up and ensure
the compliance of the aforesaid directions. Itis direcied to ensure that these Directions
to be served to the industry and competent authorities & submit the compliance
verification report.
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To,

The Member Secretary,

Central Pollution Control Board {CPCB),
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110032

Subject: Representation Regarding Non-Receipt of Benefits Under BIS Guidelines, Reguest for
Restarting Operations, and Review of Fine for False Reporting

Dear Sir,
introduction:

We, M/s Shakti Plastic Industries, a prominént plastic recycling unit located st Nandgaon,
Paighar, Maharashtra, submit this representation in response to the ongoing issues concerning
our operations, compliance with the Plastic Waste Management Rules, 2018, and Extended
Producer Responsibility (EPR} framework, Cur company, established in 2000, has been
committed to the recycling and responsible management of plastic waste, aligning with
national erivironmental objectives. However, recent audits by the Maharashira Pollution
Control Boafd [MPCR) and the Central Pollution Control Board {(CPCB) have resulted in
discreparicies and have led to the suspension of cur factory operations. We respectfully
request the CPCB’s kind intervention to resolve the issues cutlined below.

1. Background of Audits and Findings:

Our company underwent several inspections, audits, and trials conducted by both the CPCR
and MPCB in the period between 2023 and 2024. These audits, including a surprisé inspection
by CPLCB on September 1st, 2023, and subsequent visits by MPCB, raised concerns about the
capacity utilization of our machinery. During these audits, the plant was subjected to brief trial
runs of one hour, where a capacity deviation of 30% was recorded. However, this short-
duration testing fails to accurately reflect the full capacity of our plant. Qur operationa!
capacity, which includes a range of machinery such as extruders, grinders, agglomerates, and
squeezers, can only be properly assessed over 3 continuous 24-hour operational periad. During
full operational runs, our plant has the capacity to process up to 2,50,000 TPA of recycled
material. Additionally, the CPCB audit did not take into account machinery that was under
maintenance during the inspections, which impacted the capacity readings.

THE SHAKTI PLASTIC INDUSTRIES

202/203/204/208, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad (W], Mumbai 400 044,
MH-INDIA PH: (022 49471500/01/02




722

f::._

P A{“S"f’lr‘}g TEE
1 118 i
PLASTIC INDUSTRIES

.:!J;"_s‘l!f'?i.? wetnle I paran
o

2. Agglomerates and Regrinding as Recycling Processes:

On April 8th, 2024, MPCB issued a Show-Cause Notice, raising concerns about the eligibifity of

agglomerates and regrinds produced at our plant for EPR credits. The notice cited non-
compliance with 15 4534:1998. However, it is important to clarify that both agglomerates and
regrinds {or recycted fluff, Flake, chips, and pellets) are recognized and valid processes under
the Plastic Waste Management Rules, 2016.These processes are in accordance with the
standards set by 15 14534:1998 {amended}, which governs the recycling and transformation of
rlastic waste. The production of agglomarates and regrinds is integral to the recyching process,
and as per the guidelines outlined In IS 14534:2023, these processes are deemed compliant,
Cur operations, therefore, fall within the regulatory framework set by the Ministry of
Ervironment, Forest, and Climate Change [MoEFCC), and our practices comply with the
objectives of the Plastic Waste Management Rules, 20186,

We have attached 3 copy of the 15 14534:2016 and 18 14534:20723 guidelines for your reference
{Annexure-A}.

3. Reply to Show-Cause Notice:

n response to the Show-Cause Notice issued by MPCB on April 8th, 2024, we have submitted
a detailed reply on May 18th, 2024. Our response, included as Annexure-B, thoroughly
addresses the concerns raised about our processes, specifically the production of
agglomerates and regrinds, and clarfies our adherence to environmental regulations.

Additionally, we have fully compilied with the requirements of the Water (P & CP) Act, 1874,
and Alr {P & CP Act, 1981, in all our operations, and our Consent to Operate (CTO) is valid and
remains in effect.

4. Validity of Consent to Operate and Inspection Reports:

Our plant holds a valid CTO issued by MPCB, which permits operations for recycling plastic
waste, and we have consistently met the environmental standards cutlined by both CPCB and
MPCB. A recent joint audit, conducted on January 30th and 31st, 2024, revealed that the plant
is capable of processing between 2.32 fakh TPA and 4.51 iakh TPA under normal operating
conditions. The audit also noted that our plant is designed to process aver 2.5 lakh TPA, 3 fact
that was disregarded during the brief trial period. Further, the MPCB audit report of Navember
8th, 2023, confirms our compliance with the set standards {Annextre-C).

THE SHAKT) PLASTIC INDUSTRIES | \BLL
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad (W), Mumbai 400 064, o
MH-INDIA PH: 027 49471800/01/02
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THE SHAKTI PLASTIC INDUSTRIES
202/203/204/205, Znd Floor, Business Classic, Chincholi Bunder Road, Malad IW1, Mumbai 400 044,
MH-INDIA PH: 027 49671500/01/02

hilrnnag vadste o voiue
MACH%NER‘:’ DETAILS IN CAPACITY
e e e e e SU—
Totai No. of | No. of Machineries for direct |
Type Machines | Sales .
Extruders {Granule '
making) 6 6
Agglomerators 7 >
Grinder Maching 8 6
' Shredder Machine 2 1
Squeezer Machéne 1 1
Washing Line 2 _
26 19

Mareover, the institute of Chemical Technology (ICT) performed 2 third-party audit of our
machinery, which confirmed that the equipment has a processing capacity of 1,420 TPD,
equating fo ar estimated 5,18,300 TPA {Annexure-D).

5. Consistent Power Consumption Aligned with Production Capacity:

QOver the last two to three years, our monthly power consumption has consistently ranged between

25 lakhs to 30 lakhs, which is in line with our actual production capacity. As per the literature

review, Source: blipwww pionline comiariicles/ whats-your-process-
enerayviingerprintit:~texi=A 520 vpicala 2 Oexiridsonta 2 Uplant e 2wl 56248 1h) 0 2o
a2iplasticts20processed.;

electricity of around 0.4 to 0.6 kWh electricity/kg of plastic waste recycling

{extruston/granule making) is required. Therefore, electricity consumption of the industry

for F.Y, 2022-23 i.e. 23.33 lakhs kWh corresponds to 11.66 lakh tonnes of plastic recycling.

6. Financial and Operational tmpact of Factory Shutdown:

The suspension of our operations has led to severe financial Josses. Gur company has faced
substantial economic hardship due to the inability to process plastic waste and supply recycled
materials to the market. Despite these challenges, we have continued to meet our financial
obligations, includmg paving wages to our 600 employees, who depend on our operations for
their livelihbod. Additionally, we have centinued investing in machinery maintenance and
upgrading, which has further strained our resources. Qur clients have also been adversely
impacted by the suspension, resulting in a {oss of business.
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Total GST Uability Discharee B
F.Y. 2022-2023 | F.Y.2023-2024 FY.2024-2025
Month Total Tax Total Tax Total Tax
April 87,77,156 19337710 1 1,00,03,794
May 96,67,625 2,17,38 519 85,32 568
tune 16864624 1 1,41,64,270 23,12,041
ity 1,05,55,828 1,66,54,977 1,32,70,905
August 1,60,61,750 2,05,59,775 97,18,985
 September 59,02,647 1,33,59,985 2,24,31,495
Ortober 1,00,26,528 1,34,96,896 -
November 1,27,27,027 1,20,24,408 -
December 1,99,44,882 78,886,821
January 1.50,96,445 43,46,590
February 2,16,79,861 1,17,26,968 -
March 7.38,53,257 2,18,53,963
Total 22,11,57,670 17,72,50,934 5,62,69,789
Details of Salary
Details of Wages paid for period for period _
01.04.24 - 31.05.2024 01.04.24 - 31.09.24
Manth Amount i Month Amount
Aprit 8.07,875.00 April 47,14,343.00
May 12,28,381.00 May 47,47,328.00
une 13,93,395.00 june 45,21,880.00
July 7,31,380.00 fuly 45,45,809.00
August 6,99,427.00 | August 46,35,981.00
September 8,21,31400 September 44,73,179.00
56,82,312.00 2,76,38,520.00

THE SHAKTI PLASTIC INDUSTRIES

202/203/204/208, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad {W1, Mumbai 400 044,
MH-INDIA PH: 022 49471500/01/02
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7. Request for Resumption of Operations:

In view of the above, we respectfully request that CPCB allow the resurnption of our operations
at the earliest.

We have made significantefforts to ensure full compliance with environmental standards and
are committed to addressing any remaining issues. We assure CPCB that we will take all
necessary steps ta rectify any discrepancies noted during audits and maintain our commitment
10 sustainabie recycling practices.

B. Prayer Clause:
in light of the foregoing, we humbly pray that:

1. CPCB review and approve the resumption of operations at aur plant, based an the
capacity and compliance assessments provided in this representation and the attached
supporting documents.

2. CPCBtakeinto consideration the discrepancies arising from brief trial runs and consider
the actual 24-hour operational capacity of aur plant for future audits.

3. CPCB allow the inclusion of agglomeratas and regrinds in the EPR process, recognizing
these as valid recycling processes under the Plastic' Waste Management Rules, 20186,

4. CPCH reconsider the fimes and penalties imposed for alleged misreporting, given the

corrective actions we have undertaken and our ongoing commitment to compliance.

CPCBreview and approve our request to restart operations as a matter of urgency, as

the continued suspension is severely affecting our operations, employees, and

stakeholders.

We are confident that with the support of CPCB, we will continue 1o contribute to India's
circular economy and plastic waste management goals. We thank you for your attention to this
matter and look forward to a favourable response.

Yours sincerely,

For The Shakti Plastic Industries

Partner

THE SHAKT! PLASTIC INDUSTRIES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad W], Mumbai 400 044.
MH-INDIA PH: 022 49671500/01/02
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Enciosures:

L. 15 14524:2016 and IS 14534:2022 Guidelines {Annexure-A)
2. Reply to Show-Cause Notice {Annexure-B}

3. MPCB Audit Report (Annexure-C)

4. 1CT Machinery Capacity Report {Annexure-D}

THE SHAKTI PLASTIC INDUSTRIES
202/203/204/205, 2nd Floar, Business Classic, Chincholi Bunder Road, Malad (W], Mumbai 400 044,

MH-INDIA PH: 022 494671500/01/02
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AP Raratieiy siepr sy b ) B decamtninisate e
L piacbioadly posveble the colfectsd manginls and
presdincte amd wrapanue thelr Badlng chaacensdics
tor sfipping mocesing snd sthee downstioam
sperations. I the alsonee of Bemopenenss phastics
Weante comssisling of axtgrinbs o simibar grade ov fyp,
murierial wlentivanon. soviing and sepataion sleps
bevonue exeentinl. ek in specialized sertiag conitres
o househobt packiging of end-of-fife chectricsl ansd
elecironiv equipment. Wherever possible. these pre-
wplective aperationad steps shotdd by carricd put prior
(0 ahy dewndreant mising {oontiingling § with other
Wisde sireams. In some coses, particidarly affecting
POSLUORSIINGE souives, attainiment of this uh}ccﬁw witl
reguite astamated separatios and sorting unit
operanons. in the absence of such atopmalic process
wordend. precise idemitication of the suarcey of the
compionents of the waste may he of eracial importance,

NTE - dnsinder Wvoptinn ze sthe mesvery efficiency of plasticy

proafucsd st componed pitts. ki desirable o deaign for ense

b disgombly amd niaberiad sdeatifioation o welt o fur

saninszation OF vasely be the tygass ol plastic usedd in theie

aramaficuire, Soch critene may.evolse s fiineiem of the Gigde

development and implomesiouon of wchnical agtions for
SEREY TOROVARY

2200 fdentification

Variows in-line analytical methods using technigues
such as infraréd analysiv and trace-eloment mracking
are available for the ientification of specific types of
plastie and associated additives, thus pesmitling their
efficient downsiraam separation and segregation.
NOTE o i some iy, identdfication coge, moslded inte o
pristied 54 1o plastios parts or produsts, wilt st provide 1 means
of separaling. malerials. by dype of plastic. ai ang potat in the
process, including the panir-consumer siage, during mamsal or
zulpmiaile sorting a1 e collaciion Tacility, and dusing
disgsseenbly sf durable goods, o nddigon. sthes srethods e
aften wsed o dentify spegific types of plaste, fur oxample by
she part shage or geoavoiry, or avowstecaliy by impuct noise, e
by cosabustion odeur wad roppar Wire Coftostad les provedures,
S2.2.2.2 Separation und soring

Plasties separation apd sorting operations, which pee
generally required in it musterial recovéry provesses,
may e carsed oul masmally o7 automnlically using
appropriste means uf ideatification. The rmore sccurate
and efficient the means of identification, sortng and
sepaeation, the heiter is e quatity of tee recovered
prisduct abtained. Dopending on specifee ctrommstances,
i uomston paxaess such as crashing or bating, or a
sz reduction process siech as prindiog o sheedifing,
ey b pecessary o vrnasre gasier Iamdling. In masai
g oot chemioad, mmcrebiuloglend s ergotonme
proftenss due wepepettive work can speear, Phosefor
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o sepagithidl of eleurlimi s Wit thy resud Hat ifie etian
vetinbaty of sovyshanes aited Gl b appie s
rgBHLmenth W it % v O sornisn et
Stunditsls Ter the chasactensaimn o revye b
Harkn by Averasing she £ wenh ohe repsomonts oi
ogtiels.
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3 Recyuling ol raelotued phatioy auy brcarned sibin o
v WL st Seplarafisng by p:;i}m;fr}p; it ;:mm $ihypa
eepfrcynienin, Whes saatfroicntly gFHUiont Reparatu, 2.
fesprined G e desped prapessy peofite of she reovolzte, 45 s
Feasible gt this ;m:;m;.m)r‘\_" _péa:»c_c.m':‘mge\ ] PRI
prebinsaney oprkiom should he ondechnd o she sag
regeReraling i

£.2.2.3 Recvelaw production procesy

The commercial production of plastics recyelate
cOMPriNgs various urdt operations, inctading the
separation of muterisls, elfivienr removal of
conurninuits by washing or other methods, dryving
where appropriate, handling. constitution of lois.
storage, packaging and shipment. In addition. other
processes. such as grindeng, additonal sertiog.
hiomogenizing, exvuding, pelietizing. micronizmy or
dissolistion in solvent. may be nocessary v order
cepenerale the plestics material.

NOTE - Al sepitied voatsmirirts. yueh s those wisined
i Waste woler. sfeakd be laken jale mvennt ind haodicd
proper]y duruy: thine prepariibey e,

£.2.3 Feedsteck or Chemicat Recyoking

Using varions processes, well-knowa within the
petrochemicst industry, it is posuble o convert same
plasties ate they basie movomerte chonnest
consiipenrts of o hadovarbon fractions, Thee
cheasicaly cun then be used vihier as palymenzanen
feedsick oF m ather chomncad processes.

NOTES

B il depedynmrtsatren toobiinging i alicmds e detindasiod,

S esnmpde b BT b d o postorgauses il

seaibce s sticde gy cnltested veimionng il plastae Satikes wlnens e
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IS 4534 s

wnd cqnipmiad and e relevat reeovery targetsin
wrms of materind or energy contemt raguiraments.
Whan the targer is disposal of the waste, compliance
of emissions and other relevant enviroomental
sormns specified by the regulatory authorities, is 1o
he ensurad. Relevant selection criteria include the
relative costs, competitivenesy and environmental
performance of the available options {(see Aanex C),
Agcess to murkets for recovered materials or energy
is also an important consideration.
NOTE -~ Coresps and defimtions of TeeERRny g
contampally evalviag The busie praseiple of recovery fies in
the translormatiof of @n apet Pwastel mio an gulpa
(produet). Revovery is ¢omplete-whin secondary mater iads,
fuels o products Have been manuficured, of vnergy has
‘been sestrated, inawcordinue with consensus- siandardiond
crilgnia Plasties  recyvelstel with specified  properties
trepodwlary aw materal) s & preduct, and. recovery s
accomplished when this prodict as Bam produced and has
hecome comimergially dvailable, o gy has been
gmaerated {ee Anpex ( amd Annex D)

5.2 Material Recovery
5.2.1 General

Material recovery of plastics wasle encomipasses
three  distinét  recycling  voutes:  Mechanical
recycling, feedstock or chemical reeyoling and
bislogicat or organic recyeling,

5.2.2 Mechanical Recyeling
5.2.2.1 Sequence of operations

5.2.2.1.1 The mechanical recycling option generatly
comprises of the follewing sequence of operations,
some of which may oceur simultaneousty, that are
carrigd out as part of the recyelate preparation and
production progess:

Coliection -— ldentification ~—+ Sorting/Separating
(Into  types and forms of plsticy —
Grinding/Shredding —  Washing —  Drying
—Agglomerating/Mixing
—Extruding/Compounding ~+Peletizing

5.2.2.1.2 Over the years, technology and machinery
for mechanicgl recycling ‘thave significantly
improved with automation, process control. higher
output to produce good quality of recyclates, which
can be used in plastics processing or product
manufacturing techniques,

NOTES

I in proctive, mony plastivs processors o recvelers nse

plastics recyclates in the torm of feke, eliminnting e newd
for a prior peiletization step

2 Plastics waste of all categones. of plastics pavkaging as
defined in MoFF&CC notification Tur EPR need i be
effoctively susted, weshed and cleanid by wilizog
approprisie srachinery and eqspment

3 Pasbics waste for mechanical recyeling may be offered in
the form of bull wase a3 eollected, or m o value-added
prathe such a3 sorled. clowed, sisndardized For weght eie

1o

30 sl ol
gvvethy o 8y

A For peeveHog of wavte from engingenng plasbies (AR,
PO Wydor varatsd, PVO PET wnd wll oeher gifasticy

awluding niixed wuste recveliog. proven lechnelogy of

wacknoeny and processes from Indsa o potsrde Tndia st
be umed fo produce processable meoveled mimerial
venvenlione! plastics processing, av appicshie for products
with desired specifieation,

2.2.2.2 Pre-préataent

Depending on the intended application of the
recvelate and the characteristics ofthe wasie stream,
& praparatory siep may be used 10 decontaminate the
collected material, as far as practically possible and
to optimize their handling characteristics for
shipping, processing and other downstream
operations.

in the absence of hdmogeneous plastics saste
consisting of materials of similar grade or type.
material idemification, sorting and separation steps
hecome critical, such as in specialized sorting,
washing and cleaning for household packaging or
end-of-life electrical and electronic equipment.

Wherever possible, these pre-seleciive operational
steps should be carried out prior 10 any downstream
mixing {commingling} with other waste stréams. in
some cases, particularly affecting post-consumer
sources and al higher quantity operation level,
attainment of this objéctive may require- autormated
separation and sofling urit operstions. In the
absence of such automatic process control, precise
identification of the sources of the components of
e waste may be of crucial importance,

NOVEE — In grder t0 opiimize she recovery effivigney of

plastics products and comporent pans. 1t s dessable

desigen foor case of disassembly and maniial entification a5

welh as for minamization of variy in the types of plistie:

wsed in their manisfietere, Such criteria may wvotve as a
function of the future development and implementation of
techimeal optiogs for restdirce secovery.

8.2.2.2.1 ldentification

522241 The implementation of produst
identification codé on both rigid and flexible plastios
prodocts facilitate in mode of separating materials,
by type of plastics, af any point in the process,
including the post-consumer stage, during manual or
automatic sorting at the collection facility, and
during disassembly of durable goods. With known
and regular sowrce of waste and with the
imvolvement of experienced manual operators,
dentification  in  local level /  decentralized
segregation systems achieve the desired lovel of
efficiency.

5.2.2.2.1.2 For large scale operation, various in-ling
analytical methods using techniques such as infrared
analysis and trace-element tracking are available tor

| AR
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MAHARASHTRA POLLUTION CONTROL BOAED

Date {8/05/2024

Show canse Notice for Closure under Water (P & CP) Act, 1974, Air (P & CF) A, 198]
and v/w Plastic Waste Management Rules, 2016

No. MPCB/RO (BMWYH-237

REFLY & DOCUMENTS FILED BY
THE SHAKTI PLASTIC INDUSTRIES

THE SHAKT PLASTIC INDUSTRIES

20272031204/ 205, Ind Floor, Business Classic, Chincholi Bundar Road, Malad (W), Mumbai 400 044,
MH-IN[RA PH- 022 4986T1560/01/02
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Date 118/05/2024
To,

The Chaitman,
Maharashtra Poliution Control Board.,

Sion Circle Sion East.

Kind Attention: Mr. Siddbesh Ramdas Kadam, The Chairman, MPCB

Subject: Reply to the Show cause potice no. MPCB/RO/(BMWYB-237 dated 8 April
2024,

L]

Respected Sir.

We are writing (i response 10 the Show Ceuse Natice No. M PCB/ROABMWYR-237 dated 8%
April, 2024 regarding our compliance with the Plastic Waste Management Rudes, 2016 and
Extended Producer Responsibility (EPR) guidelines. We take environmental responsibility
sertousty and are commiited to operating in accordarice with alf regulations.

Below 1§ the point wise reply 1o the concerns raised:

L. In response to the point made about clsuse 3{a} of the Plastic Waste Management

Rules, 2016, Grinding and Agglomerate of plastic does not amount o

transforming of plastic waste and hence cannot he considered as Recycimg, fwe

would like to address each point raised as:

L

Maharssiira Pollution Coptfol

THE SHAKTI PLASTIC INDUSTRIES Kelpatar Poin, 20 ool kol
202/203/204/208, 2nd Floor, Business Classic, Chincholi Bunder Road, MaloOuw CinaRinwl 4&?@% ot
MH-INEA PH: 022 4946715008/01/02 Mumbdl -

Tel. 24010437 / 24020781,
Wepsite ; www, mochgovin
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i.3.Consent to Operate by MPCH and PWP Registration: The perinission to engsge in
the production of agglomerate and grinding was granted by MPCB in Consent i
Operate (CTO) dated 157 June, 2023, The approval granted for the manufacture of
plastic grinding and agglomerate, as outlined in the CTO. This supporting document
‘highlights our compliance with regudatory requirements and validates our actions in
utilizing these materials for recycling process, During the PWP registration process,
multiple inspections were conducted by the authorities, These nspections were carried
out 1o ensure compliance with the reguldtions and to grant permission for fenurating
EPR credits. It is important fo note that during these inspections, there were no issues
raised specifically regarding agglomerates and re-grind. Consequently, permission was
granted by the anthorities to gencrate EPR credits from agglomerates and re-grinds 1o
us. A copy of Consent to Operate, and PWP cerificate is attached for your reference as
Annexure-C,

1.4.Clents purchases agglomerate and grinding material: To further support this point,
we are providing information of the clivnts to whom we supply the agglomerate and
grinding materials, This information highlights the manufacturing process carmied out
by these clients, demonstrating how they utilize these materials o produce new
products. This evidence sérves to confirm that the agglomerates and grinding are
integral o the recycling process and contribute to the creation of sustainable plastic
products. A copy of clients to whom we supply agglomerate and grinding materials is

attached for your reference a3 Annexure-D,

L3, Industry Practive: Additionally, it is worth mentioning that our industry is not alone
w1 this practice. Along with 2000 other PWP registrations, we have also been granted
permission to generate EPR credits from agglomerates and re-grinds. This practice of
generating EPR credits from agglomerate and re-grind is widely accepted and
implemented within the industry. 77

THE SHAKT! PLASTIO INDUSTRIES
202/703/2041205, Znd Floor, Business Classic, Chincholi Bunder foad, Malad 8W), Mumbal 400 054,
MH-INDIA PH: D22 43471500/01 /02
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ba Capacity of Agglomerate and Grinding aot taken inte considerstion: The AESLRE
production quantity by the inspection team does not account for the capacity of the

agglomerate and grinding, resulting in lower cuput thap the registered capacity.

ib. MPCB Repart: According to the MPCB Audit report with respect to CPCH directions
issued ws 5 of EP Act, 1986 issued after the physical visit to our plant on §8%
November, 2023, our plant has 26 machineries for plastic waste processing with the
production capacity of minimum of 2.32 lakhs tonnes per anmun to maximum of 4.51
takhs tonmes per antium of production. This production capacity aligns with our
consented capacity and the EPR registration quantity of 2.88,000 tonnes. A caopy of

MPCB report is attached for your reference as Annexpre-E.

i MACHINERY DETAILS IN CAPACITY ,
TotalNo.of | No. of Machineries for divect
Type Machines | Sales B
Extruders {Granule
making) G 6
___Apglomerators 7 3
Grinder Machine | 8 & "
Shredder Machine | 2 i
Squeezer Machine 1 ] o
Washing Line 2
] 26 | 19

i.c. Third Party Report: The Report on Machinery Capacity Audit for Manufacturing and
Feastbility of Effluent Treatment Plant of Tustiture of Chemical Technalogy (ICT)
dated 15% February, 2024 states that the capacity of the equipment in our plant is 1420
TPD (fonnes per day) which comes 10 518,300 TPA. This fucther supports nur claim

THE SHAKT! PLASTIC INDUSTRIES
20272034284/ 205, 2nd Floor, Business Tlassic, Chmche{s Bunder Road, Malag iWi Mumbai 400 D4,
MH-INDIA PH: 022 49671500/ /02
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i Assessed Average monthly pewer vomsumption for production of 181412 TPa
Recyeled preduct found to 64 % b tess than actual power consumpiion 3% per

frial run,

In response to the claim of discrepancy in the assessed average monthly power
consemption for production of 101412 TPA, we would like to address the poiat raised

and draw a conclusion:

iLa. Electricity Bills: Based on the electricity bills surmmary for the period ranging from
June, 2022 to December, 2023, as mentioned below:

Electricity Bill Details - TS o
Month N  Units ' \ _Amount
Jun-22 178633 e AOTO13S o
July 192690 2108895
Agigrust . 25RIS8 _ 2863727
Sept o d72035 2087145
o Oct L. 187853 e 2100001
Now 46480 2646377
Dec 224655 3512685
fan-23 166553 2010529
Febh 205328 | 2286244
March 208890 2436382
April 237870 2606033
May | 150180 1792550
June _ 200145 2412570
Jul 268485 ... 3046219
Aug 283065 : 3153068
Sept _ 246660 . 2958448
Oct ) 279083 | 3200148
Nov 189730 2402866 .
Dee | 230800 LA 287138
: —__Total i 47454703

THE SHAKT] PLASTIC INDUSTRIES

MH-INDIA PH: 022 49671500/01/02

202/203/204/205, 2nd Floor, Business Classic, Chinchoti Bundeﬂﬁ‘naﬁ Ma;éﬂﬁi Mumbat 400 64,
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faved on thy olectrivisy billy gecnrarely refiects the pusir asgge foe the production
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Approprinte Sale of Reeycled Products were not found uploaded va the portal,

Crur responses to the poinis raised are as follows:

lit.a. Upleading of sales invoices: We have diligently uploaded 2l sales invoices on the
portal, but unfortunstely, notall of them are currently reflected due 1o technical gliteh,
We have proactively communicated this issue 1o the authorities through multiple

emails. A copy of emails to CPOB is sttached for your reference ss Annexure-§i

iith. Sales invelee: To ensure accuraey io reflecting the sales of recycled producis, we are
providing hard copies of all 698 sales entries a5 an alternative method. A copy of

invoices is attached for your reference as Annexure-1.

ifl.e. Additives: Additionally, W use S0 perceniage of
additives/pigments/masterbatch/processingaids/fillers/anti-oxidants/moisture
powderiime powder which justifies our actual production of granules. A ecopy of

mvoices is attached for your reference as Anaexure~J.

iild. GST Payments: Our active sales operatioas are reflected in several key financigl
metrics. These include annual GST collection of Rs, 22 crores and GST payments of
10 erores, timely salary and labour wages payments, and consistent annual purchases
of additives. This strong financial performance demonsirates our commitment to

regulatory compliance and business operations.

oo —

THE SHAKY! BLASTIC INDUSTRIES

202/203/204/265, 2nd Floor, Business Classic, Shinchoti Bunder Road, Matad W], Mumbai 400 064,
MH-INDIA PH: 022 49671500/01/02 | R




iii.e.

A copy of GS

duwne 208775200 0 e i __}f 36, 146 *’?0
ey 19,59.088.00 Loy 323628700
| August 116425600 | Augest ¢ 334700400
| September 41,33,824.00 i, September | 33,65 831.00
Quiober | 26,50.743.00 October | ...3492.598.00
November 244718000 November 34,183,507 .00
_December 12,98,874,00 Deceniber 35,79,755.00
January'24 19.90,720.00 | January'24 54,60,153.00
February 28.42.301,00 | Pebruary 37,82,559.00
March 16,18,348.00 Murch 38,33,449.00
April 18,63.819,00 April LA40sB0s 0y
May . 16,30.248.00 May 46.36.113 00
une 16.30,766.00 { June 45.32.078,00
Phly 20,34,3331.00 obduly 46.12.638.00
August . 22.46,261.00 o LAumust 45.44,000.00
September 28,44,921.00 September 43,51.558.00
October 16,32.436.00 i October A2 BT 753,00 ]
Adeeerson o o 7,81,11,575.00

T payments is attached for your reference as Annexure-K.

Technical glitches: We along with the industry, is Jacing « eritical Issue with

recurring technical glitches on the portal, portal iy under maintenanre now and then.

These multiple failures over the past year are well-documented with the authorities and

require an immediate action. Furthermore, we would like to raise concerns about o

recent secunty incident where our portal password was changed without our prior

knowledge. This incident highlights the need for mibust security protocels on the EPR

portal 1o ensure the data integrity and user confidence. The EPR portal unfortunately

encountered recurring technical glitches. These issue cause frustration and hinder PWPs

from efficiently wilizing the system for EPR compliance. We all, PWP are working

towards the suceess of dream project “Swachh Bharat Abhi yaan” of our Prime Minister,

r"“"\‘i

THE SHAKT! PLASTIC INDUSTRIES L p

202/203/204/205, Ind Floor, Business {lassic; Chincholi Bunder Road, Maiaﬁ {Wi Mumnitrst 400 044,
MHE-INQIA PH: 022 $9871500/01/02
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vt Misit by CPOB Ofticial: The visit by My Mayank Pucbev, OPCR Delbi to our oliens
MAS P ndustries in Vsl on 318 January, 2004 resifirms owr commitment to
suppiving reoveled post-consumer plastic to our olients, A copy of the confirmuation

tetter 1s atuched for your reference as Annesure-N.

In conclusion, we have provided the necessary information ro the nspection feam
and obtained the confirmation of our customers regarding their purchase af recycled
plastic from us. We reiterate our commitment to prom oiing sustainable practices and

aiw to contribute positively to the ewvironment and society.

¥, ETP Consent only for 3.0 m3/day against 27V Y day given in the g book.

We would like ta address the claim regarding the capacity of Effluent Treatment Plant,

Our response (s as follows

v.a Crown Chemical Report: According to the seport from Crown Chemicals, the
capacity to operate owr ETP s determined to be 30 KL, which i appropriate for
treating the amount of effluent mentioned in our FTP logbook. It is mnpotant o nsore
that Crown Chemieals is our ETP vendor and is résponsible for the deployment and
commissioning of eur ETP. A copy of report of Crown Chemicals is attached for your

reference as Annexure<0.

vh ICT-ETP Report: Furthermore, the ETP report from the Institute of Chemnical

Technology (1CT) confinms that the amount of effluent trestment per day is in Boe with
the established capacity to operate the ETP. A copy of IOT report is attached for your

reference as Annesure-P.

Based on the axsessments b 5 both Crown Chemicals and FCT-ETR report, it is evident

thai the capacity to operate our ETP iy suitable for treating the specified amount of

THE SHAKTI PLASTIC INDUSTRIES
202032041208, 2ndd Floor, Business {tiasv:ﬁC, Chmcha{; Eumief Road, Mahad EW] Mumbm 400 084,
MH-INDIA PH: G2 454671500/00/02 B
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Cvey past six mionhs, our faciiiny has wdergone severs! audis by state, contre aad
other agencies. During these audits, we fully conperated by providing all regisesied
documentation related fo our production capacity (2E8.000 TPA). Theso documents
were submitted 1o CPCE Delhi, CPCB Pune, MPCB. W have also attended physically
multiple meetings with state and centre fo address concern regarding our production
«apacity and sales. We are confident that cur production capacity of 2,883,000 TPA,
production for F.Y. 2022-2023, and the associated EPR credits are all cornpletely
aligned.

Unforunately, recent show-cause notices issued by CPCB and MPCB have caused
unintended copsequences. These notices have negatively mapacted our business

operations, wcluding reputational damage with clients.

We understand the importance of responsible operations and appreciate the role of
regulatory hodies in ensuring compliance. Our commitment 1o this is demo nstrated by
our well-established organization with over 600 emplovees: {labour and staf?), cur
suppart for over 1000 ragpickers, and o srong network of over 1000 suppliers and
customers, We have consistently worked o muintin a highly organized and

responsible business,

Qur Compuny is classified as MSME and in case any pensity or closure of the at this
time will fead to financial crisis 1o Company apart from severely atfecting the livelihood
of sround 600 families who are directly and indircctly employed/connected with our

it

lu light of the abave, we firmly believe that the reasons outlined above substantiate our
position that vur consent should unt be revoked, and crvironmental compensation

should not be levied, We are open to providing any additional information or

THE SHAKTI PLASTIC INDUSTRIES N
202/203/2D41205, 2nd Floor, Business Classic, Chincholi Bunder FZaa& Msiaﬁ iWi Mumbat&t}a D44,
MH-INDIA PH: 022 49671500/01/62
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1 Introduction
1.1 Chronology of Consent Madagement

M/s Shakii Plastics industries, Pabghgr is engaged in recycling of plastic waste,
having plant at Gat No, 158, 159, Nangigaon, Manor, Tal-Palghar. The unit was
commenced in the year 2000 as per Udyog Adhar certificate submitted by the industry.

The industry was having Consent to Gparate {CTO) dated 28.07.2020, grantad by
Regional Officer {Thane) for capacity of 1;.2(3 000 TPA.
Thereafter, the industry applied f¢r Consent to Establish (Expansion) ie.

CTE(Expansion) on 16.01 2023 for capat:ty of 14,000 MT/month.i.e. 1,68,000 TPA .

The application for CTE (Expansion) was duly processed and recommended for
approval, by Sub-Regional officer, Tarapuf il, MPCB and it was granted on 24.03.2023.

Thereafter, the industry applied for Cansent to Operate {expansion) on 22.05.2023
for aforesaki expansion, The: application was duly processed and recommended for
approval, by Sub-Regionat officer, Tarapur I, MPCB and accordingly, Regional Officer
(BMW), MPCB has granted the application on 15,06.2023 (copy enclosed as Annexure
1) for total plastic waste processing capacity of 2,88,000 Tonnes per Annum (TPA)
{sarlier CTO capacity of 1,20,000 TPA * expansion of 1,688,000 TPA), for following
products:

i, Plastic granules & reprocess plastic granules (without washing activity)- 7500
MTMonth |
ii. Plastic grinding & agglomerate (without washing activity) 2500 - MTMonth
iii. Plastic granules & reprocess plastic granules {with washing activity) 10000 -
MT/Month.
iv. Plastic grinding & agglomerate (nnth washing activity) - 4000 MTMonth

1,2 Plastic EPR registration & phbsic_’ai_ verification- CPCB guidelines

As per PWM Rules 2018, the Extended Praducer: Responsibility (EPR) guidelines
were published in Feburary 2022, according to which, plastic waste processors
{PWPs) are mandated to obtain EPR registration from CPCB/ SPCB/ PCC as per their
location. CPCB has published Standard Operating Procedure {SOP} for Registration
of Plastic Waste Processor (PWF) through Piastic EPR Portal 2 per PWM Rules 2016
on 15% March, 2022,

As per the aforesaid SOP, Physical Audit of the PWP is required to be completed
by SPCB/PCC within 30 days of grant of Registration, The PWP shall be able to issue
certificates to PIBOs post conduction of Audit and validation of its facifities by the

Pageiof9
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in vigw of the observations madé by the audit tearm, CPCB issued directions to
Maharashira Poliution Control Board orf 26.10.2023 under Section 5 of the EPA, 1686
regarding compliance of various provisions under Schedule I of Plastic ‘Waste
Management Rules, 2016, Guidelines ion Extended Producer Responsibility (EPR).
CPCB directed 1o take necessary actioh immediately with submission of action taken
report within 10 days from the date of issuance of the aforesaid direction.

3 Visit to Shakti Plastic ind.ustnés on 08.41.2023

Accordingly, a team for mvestigaﬁeri of the matter has been constituted comprising
of Regional Officer, Thane, Sub-R | Officer (ROBMW) and Field Officer
(ROBMW), The team conducted su visit on 08.11.2023 to the Shakti Plastic
Industries, Gat No.158, 159, Nan_dgaon. Manor, Tal-Palghar.

During the inspection the following abservaﬁon were made:

298 workers sttendance on 08.11.2023 was shown to the team.

Inward ragister {raw material) and outward register (product) for the month of

November 2023 was shown,

27 plastic recycling/ processing machineries were present.

Capacity of observed machinery not available on machines (only KW, RPM,

Ampere ete.} f

2 Washing lines along with grinder (capacity of 2300 T/A)

Inward and Outward registers cdpy submitted.
Light bilf —hard coples submitted (After expansion, rot much variation) 5
GST bilis- at corporate office

OCEM receipis called from company.

" * & v @

Due to above incomplete information, industry representatives were called with
aforesaid information to compile ail the relevant information at MPCB Office.
induslry representative provided folbwmg documents on 20.11.2023.

4 Key observations regarding Detaite of industry process and
documentation

4.1 Process description :
Quring visit, the following process was obsérved et the plant.

a. Washing line propess

Page 3of9




d. Shredding process .

fgrading

.=

4.2 Pilant layout/storage
Plant layout is. enclosad as annaxwi;a..
43 Machinery detalls with capacity

Duing visit, it was roted that the influstry has total of 26 machineries for plastic
waste processing, out of which 23 are used for direct sale of finished product:

Sr | Type "~ ITotal  No. of| No of
No i | machineries ‘machineries  for
i | extruders (granule making) : 06 _06
3 | grinder machine .- 08 08
4 shfeddermaahhe , 02 01
5 | sgeezar machine % o1 3]

Total L 28 » 49

Total estimated capacity of the Machines is 2,32,872 to 4,51,140 TPA as per
purchase bills submitted by Indusiry, used for direct sale (Annexure 8).

Table 4 Estimatad Capacity* of plastic firocessing mechines for direct sale/ finished
product as per involce/ bills

PageSof 9
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Oet-22 1,87,853 748 21,00,001
Nov-22 246480 757 26,48,377
Det-22 2,24 655 847 2512 688
Jan-23 1,668,553 L 20,10,520
Feb-23 205328 188 22 86,244
Mar-23 2,08.880 . Bg7 i 2438382
Ap-23 2,37 870 f 787 28,06.033
May-23 1,50,180 780 | 17,092,850
Jun<23 200,145 . o78 24,12,570
Jul-23 268485 | | 820 30,46.219
Aug-23 283085 | . 911 31,53,268
Sep-23 | 246660 960 | 2058448
_Oct23 273083 | © 988 32,00.148

Comparison of Electricity consumption (kWh/month) (FY 2022
__ and FY 2023)
3;“’:@ e w e e .
200000 :
;150,000
C 100000 -

b Mar A May  hun M Ammt}uﬁé\rm
w202} w2023

As per literature review, electricity of around 0.4 to 0.6 kWh electricity/ kg of
plastic waste recycling (extrusion/ gmnuia making) is required *. Therefore, electricity
consumption of the shakti plant for FY 2022-23 i.e. 23.33 lakh kWh comesponds to
11.66 lakh tonnes of plastic recycling. Some of the electricity consumption may be for
other purposes such as lighting, fans, water pumping, ETP operation etc.

48 Raw Materlal/final product in out details
industry has submitted material In-out registel's copies for last 3 months {August, Sept, Ot
2023 '

4.7 Raw material purchase -detdjils
Industry has submitted soft coples of GST invoices for raw material procurement for
FY 2022-23 by procurer's name. '

1 Sgurce: hitps:/www.ptonline com/articles/whats-yqur-process-energy-
fingaeprinttext=AR 20ty picalf 20extrusion%20plan %2 0will 2 Fib )3 2001% 20plastic K200 rocessed,

PageToiD
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Electiclty biils submitted by mcﬁusiz'y are In Hne with consented capacity of
irdustry.

i, Physical vernification of the mdustry Was conducted as per SOP formulated by

CRCB.

iv. itis noted that the industry has geﬂefated some of the EPR credits for Services

provided towards collection and recycimg and not for the requisite actual sales
of recycled plastic/granules. ;

Shakti plastic industries has subrrptted soft copies of aound 17,800 GST
invoices for the plastic waste for piastfc EPR portai of CPCB website. In view of
the voluminous data, and also It wasg not possible to come out with opinion w.rt.

quantity of actual plastic waste processing carried out by the industry.
Therefore, it is recommended that Chartered Account may be appointed for
verification of the invoices,

Annexure 1. Consent to Operate!granted to Shakt! Plastic Industries on
15.06.2023
Annexure 2. physical verification!of the plant conducted on 08.11.2023.
Annexure 3. plastic EPR Registration certificate to the plant on 31.07.2023
for capacity of 2,868,000 MT/annum

Annexure 4: Details of workers altendance at the plant

Annexure 5; Copies of Electricily bills for January 2022 to October 2023
Annexure 6: Copies of purchase bills/ invoices for plastic recycling
machines
Annexure 7. Land Documents pfw:sfided by the industry

{Sandeé/&. % ﬁ/’\ﬁ 6t§/_\“

deép Shinde) {Rutuja Bhalerdo) {Kiran Hasabnis}
Fieid Officer, Sub-Regional Officer, Regional Gfficer, (Thane)
RO(BMW) section RO(BMW) sectibn
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Photo No.1 Plant Main Gate

Photo No.Z  Storage Area




Photo No.5  Extruder No.i

Photo Mo.6  Extruder No.2
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PhotaNo.9  Extruder no.S

PhotoNe. 10 Extruder not working No.06




Photo No.13 Agglomeration machine Ng.3

GPS Map C.‘a;#:rm-x

Photo No.14  Agglomeration rachine No.4
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Photo No.18 Grinder No.1




Photo No.22  Grinder No.6




Fhoto No.26  Shredder no.2




: GRS Map Camera _

Photo No.79  Washing Line 2

Photo No.30 Open Land




Photo No.33  ETP Plant

Fhoto No.34  Mixer not inworking
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Report on Machinery Capacity Audit for
Manufacturing and Feasibility of Effluent
Treatment Plant

For
The Shakti Plastic Industries,

Gut No. 159, Manor Palghar Road, Village Nandgoan, Palghar
Maharashtra - 401403

Prepared by

Dr Manish Yadav

Assistant Professor,

Department of Chemical Engineering,
Institute of Chemical Technology,
Nathalal Parekh Marg,

Matunga (East)

Mumbai 400019 | February 15, 2024

Dr. MaRish Yaday
Assistant Professor

Department of Chemical Engineering
institute of Chemical Technofogy

Mumbai - 15, India
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Introduction

M/s. The Shakti Plastic Industries is a Manor, Palghar Maharashtra based one of its own kind of
company that specializes exclusively in wpeycling Multilayered Plastic (MLP), high density
polyethylene (HDPE), Low density polyethylene {(LDPE), Polypropylene (PP) and other plastic
material, MLPs in India, are primarily phased out of the system by either burning them in cement
kilns and converting them into alternate fuel, dumping them in landfills or littering in the aceans.
M/s, The Shakti Plastic Industries have recycling facility which is incorporated with the Jatest
technologies for plastic recycling and an in-built quality testing lab for the re-processed products
In addition, effluent treatment p}ant to treat the wastewater generated during the existing
area in which the p!ant is situated is apptommawly 27_’00_00 sq,ﬁ. The _plam site is well equipped
with electrical connections with safety features along with a regular supply of water from the in-
house ETP. The total number of man power working in the plant is around 350 (including security
personmel, cleaning staff, etc,

M/s. The Shakti Plastic Industries has appointed Dr Manish Yadav, Assistant Professor in the
Department of Chemical Engineering at the Institute of Chemical Technology, Nathalal Parekh
Marg, Matunga East Mumbai ~ 400019 as consultant to understand the capacity of the existing
facility along with detailed audit of efffuent treatment plant. The entire report is divided into three
sections.

Sectien 1: Process flow sheet of major unit operations

Section 2: Capacity of processing of the equipment’s

Section 3: Efftuent treatment plant audit

Dr. Manish Yadav
Agsistant Professor
Department of Chemical Engineening
institute of Chemicat Technology
Mumbai - 19, India
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Manufacturing Flow Chart of Grinding Process

b Raw material ' . )
Plastic Rigig | ™-p Sorting wmp | Grinding | Oirectsale
[ Raw materia | ' Grinding N
' ' ' { - Direct sale
! PasticRigia | P Cotling Loy - |

Manufacturing Flow Chart of Agglomeration Process

1| Plasticscrap e Qualitywise |wp Snding |a - -
& waste lgading ' keih _
2| Rowmaterst | | SoringQuaity Asglo Direct sale
Plasticsoran & | .| wise/aradig |, ot

Dr.'Pganish Yaday

Assistant Professor
Depariment of Chemical Engineering
Institute of Chemicat Technology
Mumbai - 18, india
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D) . SHREDDERMACIUNE [ | e
. ... Shredder den ABO G 3500 .
A Shredder Ino i ... 4800
(E) sou ACHINE
T 1 Soueezer Machine i no 00
i Smaii Washmg i.me 1no 2200
2 Big Washing Line 1no 2500
As per my knowledge the total capacity of the plant
Sr.Ne. Process Capacity (TPD)
1 Extruder 367.2
2 Agglomeration 403.2
3 Grinding 300.6
4 Shredding 206.4
3 Squeezer 8.2
6 Washing 112.8
Total Capacity 1418.4

Total Capacity of the Plant :: 1420 TPD

Dr. %aﬁish Yaday

Assistant Professor
Department of Chemical Engineering
Insttute of Cheaical Technotogy
Mumbai - 19, India
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3.2 Tertiary Treatiment

The purpose of tertiary treatment is to provide a final treatment stage 1o raise the effiuent quality
before it is discharged to the receiving environment (sea, tiver, lake, ground, ete.). More than one
tertiary treatment process may be used at any treatment plant, In the existing facility activated
carbon based tertiary treatment is installed.

-

Dr. Manish Yadav
Assistant Professor
Department of Chiemical Engingering
institute of Chemicai Technology
Mumbai - 19, India
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Dr. Manish Yadav
Assistant Profassor
Department of Chemical Engingering
Institute of Chemical Technology
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To Date: 12/03/2025
Member Secretary,

Maharashtra Pollution Control Board

5th Floor, Office Complex Building

Near Mulund Check Naka,

Wagie Estate, Thane

Subject: Request for Withdrawal of Closure Directions dated
18/06/2024

Respected Sir,

We, M/s Shakti Plastic Industries, Palghar, are engaged in the
recycling of plastic waste at our facility located at Gat No. 158/159,
Village Nandgaon, Manor, District Palghar. With over 50 years of
experience in the recycling industry, we have provided direct and
indirect employment to more than 500 individuals, particularly from

tribal areas.

Our company has obtained the necessary Consent to Establish and
Consent to Operate {rom the Maharashtra Pollution Control Board.
Additionally, we hold a Recycler Certificate under the Plastic Waste
Management (PWM} Rules, demonstrating our compliance with
Extended Producer Responsibility (EPR} norms. We had duly
cominunicated this information in response to the Show Cause Notice
issued on 08/04/2024.

We believe there may have been a miscalculation in assessing our
production capacity. The regulator appears to have considered only
recycled granules while evaluating industry norms. However, as per
BIS Guidelines 2023, grinding and agglomerate are also by-products
that can be used as raw materials. Conseque_ntiy, these should not be
classified as final products, leading to a difference in production

capacity calculations.

THE SHAKTI PLASTIC INDUSTRIES .
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad W}, Mumbai 400 044.
MH-INEHA PH: 0822 494671500/41/02
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Furthermore, as a recycling unit, our input materials are not
standardized, and production output varies based on the quality and
composition of the waste received. Despite these variations, we have
ensured complete transparency and compliance by accurately

reporting our revenues.

In light of the above, we respectfully request the Honble Board to
withdraw the Closure Directions issued on 18/06/2024 and allow
us to continue operations in compliance with all regulatory

requirements.

We appteciate your time and consideration and look forward to your

pasitive response.

Yours sincerely,

For Shakti Plastic lndustries

%n&.a. - f,;"n-f 3 z . i
gw‘tbtsﬁ i i i“ .'}

THE SHAKTI PLASTIC INDUSTRIES
202/203/204/205, 2nd Floor, Business Classic, Chincholi Bunder Road, Malad W, Mumbai 400 064,
MH-INDIA PH: 022 49671500/01/02




To Date; 18.06.2025
The Chatrman

Maharashtra Pollution Control Board {MPCB)}

Sion Circle, Sion {East],

Mumbai ~ 400 022

Subject: Request for Revocation of Closure Order and Permission to Resume
Operations

Ref: Closure Order No. MPCB/ROT/CD/240618-FTS-0307 dated 18th June
2024

Respected Sir,

We, M/s The Shakti Plastic Industries, operating a plastic waste recycling
unit at Gut No. 158 & 1589, Village Nandgaon, Taluka Manor, District Palghar,
Maharashtra, humbly submit this request for the revocation of the Closure
Order dated 18th June 2024, and for permission to resume plant
operations.

It has now been over one year since the closure was enforced, and during
this period, we have complied with all instructions issued by MPCB and
CPCB, including submission of responses to the Show Cause Netices and
adopting necessary eorrective measures.

In this regard, we would like to bring to vour kind attention the following:

1. One-year closure timeline has elapsed, and as per Clause 6,4 of the
SOP for Assessment & Characterization of Plastic Waste issued by
CPCB, 4 unit that remains non-operational for more than one year is
subject to regulatory review, and eligible for reassessment and
reinstatement of operations, provided corrective actions have been
taken and compliance submissions have been made.

2. The extended closure is severely affecting the livelihood of over 600
waorkers and numerous associated families.

3. We are registered under CPCE as an authorized Plastic Waste
Processor (PWP) and have been a significant contributor to fulfilling
the EPR targets of many PIBOs. Our continued closure is also impacting
their statutory compliance.

THE SHAKTI PLASTIC INDUSTRIES _
202/203/204/205, 2nd Floor, Business Classic, Chincholl Bunder Road, Malad {W), Mumbai 400 064,
MH-INDIA PH: 022 4967T1500/01/402
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4. Significant financial and environmental implications have arisen
due to unprocessed stockpiles of plastic waste at our site.

5. We assure you of full cooperation for any future inspection or
compliance verification that may be required by your department.

We hereby request the Hon'ble Board to:
« Kindly revoke the closure directions dated 18.06.2024;
+ Reinstate our Consent to Operate (CTO);

» Allow resumption of operations with immediate effect 1o restore
environmental service delivery and prevent further losses.

We res'pectfully seek your support and intervention in facilitating the
reopening of our plant, which has remained non-operational for a year. We
remain committed to upholding all environmental and legal obligations.
Looking forward to your favorable response.

Thanking you,

Yours sincerely,

M/s Th haktz Plastlg _,Lpdnstries
x&ﬁ;ﬁ&x
F

w‘i L '
e
Ralﬁii V. Padnar S

Partner

CC:
1. The Chairman, Central Poliution Control Baard {CPCB)
Parivesh Bhawan, East Arjun Nagar, Dethi - 110032

2. The Member Secretary, Central Pollution Control Board {CPCB)
Parivesh Bhawan, East Arjun Nagar, Delhi - 110032

3. Regional Officer, MPCB ~ Thane
4. Sub-Regional Officer, MPCB ~ Boisar

5. CPCB Regional Directorate - Pune

THE SHAKTI PLASTIC INDUSTRIES
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To, Date: 16.11.2025
Sh. Vir Vikram Yadav, IAS

Chairman

Central Pollution Control Board (CPCH)

New Delhi

Subject: Request for Reopening Permission of Our Recyeling Facility -
More Than One Year Closure Completed

Respected Sir,

1, on behalf of The Shakti Plastic Industries (T8PI}, humbly submit this
request seeking yvour kind intervention for reopening our plastic waste
recycling facility located at Gut No. 158 & 159, Village Nandgaon, Taluka
Manor, District Palghar, Maharashtra.

Qur unit has been under closure as per directions issued in June 2024, and
more than one full year has now passed. During this period, we have
complied with all requirements and responded to all notices issued by CPCB
and MPCB. We remain committed to maintaining the highest environmental
standards and ensuring complete adherence to the Plastic Waste
Management Rules, 2016 (amended 2018 & 2022).

Ahout The Shakti Plastic Industries

« Established in 1970, TSPI is India’s oldest and largest plastic waste
recycling organization.

« Authorized by CPCB and muitiple 8PCBs as a Plastic Waste Processor
{PWP).

+ Recycling capacity: 2,80,000 MT per annum at our Manor-Palghar
plant.

« We support more than 350+ PIBOs in fulfilling their EPR obligations.

« TSPI directly supports over 7,000 ragpickers and sustains
employment for more than 600 workers.

Impact of Continued Closure
Sir, the prolonged closure has resulted in extremely serious consequences:

. Livelihood of more than 600 workers is severely affe,gl;gd who are
dependent on this plant for daily income.

THE SHAKT! PLASTIC INDUSTRIES
202/203/204/205, 2rid Floer, Business Classic, Chincholi Bunder Road, Malad (W), Mumbaa 4(%{3 064,
MH-INDIA PH. 022 LIETVR00/81/02
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2. Environmental impact due to idle recycling capacity and unprocessed
plastic waste accumnulating across supply chains,

3. Recycling services to 350+ PIBOs have been halted, risking their
EPR compliance for FY 2024-25 & FY 2025-26.

4. Pinancial losses running into crores, affecting sustainability of
operations and vendor networks.

Our Compliance

« All responses to Show Cause Notices have been furnished in detail.

e  We have complied with all directions issued by CPCB and MPCB.

« As per EPR & CPCB operational guidelines, closure beyond one year
without further review or hearing is not prescrihed.

Our Humble Request
Through this letter, we sincerely request your kind intervention to:

1. Direct CPCB/MPCB to review our case on priority and revoke the
closure order, allowing us to restart operations immediately.

2. Permit us to resume recycling activities to serve our PIBO clients whose
compliances are getting affected due to our non-operation.

3. Allow us to utilize our installed recycling capacity to continue
contributing to India’s national circular economy goals and Swachh
Bharat Mission.

We assure you of complete cooperation and readiness to comply with any
additional conditions prescribed by the Ministry or CPCB.

Sir, we earnestly seek your support to help restart an industry that has
worked selflessly for India’s sustainability mission for over five decades.

We shall remain grateful for your kind intervention.

Warm regards,

A B

Ty L2,
Vb Aoy
Rahut V. Podaar

Partner
The Shakti Plastic Industries

Mumbai

THE SHAKTE PLASTIC INDUSTRIES
127203/204/205, Ind Floor, Business Classic, Chincheli Bunder Road, Malad (Wi, Mumbai 400 064,
MH-INDHA PH: 022 29671500/01/02
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
(N.G.T)
WESTERN ZONE-BENCH PUNE
APPEAL NO. 148 OF 2025

The Shakti Plastic Industries ... Appellant
Versus

CPCB & Others .. Respondent

WRITTEN NOTES OF ARGUMENT

ON BEHALF OF APPELLANT

Dated this 20" day of December, 2025

Mr. Ashok M. Saraogi,
Advocate for the Appellant
64, 6B Old Oriental Building
N.M. Road, Fort,
Mumbai 400 001
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